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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as autho- 
rised by the Committee, do present on their behalf this Hundred 
and Forty-Fifth Report of the Public Accounts Committee on the 
Report of the Comptroller and Auditor General of India for the 
year 1972-73, Union Government (Posts and Telegraphs) . 

2. The Report of the Comptroller and Auditor General of India 
for the year 1972-73--Union Government (Posts and Telegraphs) 
was laid on the Table of the Hause on the 20th March, 1974. The 
Committee examined the Audit Report relating to Posts and Tele- 
graphs at their sittings held on 9th and 10th July, 1974. This Re- 
port was considered and finalised by the Committee at their sitting 
held on the 25th March, 1975, Minutes of the sittings form Part* 
I1 of the Report. , 

3. A statement showing the summary qf the main conclusionsl 
recommendations of the Committee is appended to the Report ( A p  
pendix 11). For facility of reference these have been printed in 
thick type in the body of the Report. 

4. The Committee place on record their appreciation I$ the assis- 
tance rendered to them in the examination of the Audit Report by 
the Comptroller and Auditor General of India. 

5. The Committee would also like to express their thanks ta  
the officers of the Ministries of Communications (P&T Board) and 
Supply ,and Rehabilitation (Department of Supply) for the coope- 
ration extended by them in giving infwmation to the Committee. 

NEW DELHI; JYOTIRMOY BOSU, 
April 7. 1975. Chai~man, 
Chaitra 17, 1897(S) Public Accounts Committee. 

*Not pristed (Oxe cyclostyled copy laid on the table of the House ard five 
copies placed in the Parliament Liorary). 
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Audit Paragwph 

l.1. The Posts aatd Telegcaphs Department provide telegraph an6 
telephone circuits, private bmnch exchanges, etc., to government 
departments, canal administrations and private parties. 

1.2. Rent for such services is recovered on the basis of advice 
notes prepared by the divisional engineers and sent to the billing 
sectiw for issue of rent demand bills. In case of railways and canal 
administrations billing is done on the basis of half-yearly statements 
prepared by divisional engineers showing the assets rented out to 
those administrations. 

1.3. In the following cases Rs. 26.75 lakhs remained unrealised 
(June, 1973) as advice noteslhalf-yearly returns were not prepared 
by divisional engineers or billing was n ~ t  done correctly. 

(i) Defence Department 

(a) In five engineering division of the Punjab circle, various 
private branch exchanges, telephone and telegraph circuits we+ 
installed between June, 1958 and December, 1971 for the Defence 
Department. Recovery of Rs. 6.9,7 lakhs as rent of these ex- 
changes and circuits from June, 1958 was outstanding (June, 1973). 

The department stated (January, 19'14) that (i) in six cases 
Rs. 1.37 lakhs had since been recoverea, (ii) bills in respect of four 
cases for Rs. 0:92 lakh had since been issued and recovery was 
.awaited and (iii) the remaining six cases for recovery of the 
balance Rs. 4:68 lakhs were under examination. 

(b) The Defence Department placed a firm demand for a cable 
in August, 1966 on the Engineering Division, Jullundur, but cancel- 
led it in November, 1968. Compensation and estimating fee of Rs. 
0: 15 lakh for cancell.ation of the work was nst recovered (June, 
1973). 

The department stated (January, 1974) that the bill had since 
been issued and payment was awaited. 

(c) The Telegraph Engineering Division, Jullundur, completed 
cable laying for shifting an army exchange in September, 1908. 
Acceptance of eetimated rent and minimum guaranteed period far 



which the facility would have to be used, required to be obtained 
under departmental rules before executiopl of such work, was not, 
however, obtained for this work from the Defence Department. Aa 
a result installation charges and reht of the cable from Septembetr, 
1968 remained unrealised. 

In the same division loading coils were provided to the Defenco 
Department in September, 1963 but the assessed rent had been ac- 
cepted by the Defence Department, resulting in non-recovery of rent 
(September, 1973). 

The department stated (January, 1974) that bills for Rs. 17.67 
lakhs had since been issued and the Defence Department had pro- 
mised to pay the amount. 

(d) The Defence Department placed a firm demand in August, 
1966 for a c.able which was laid by the Telegraph Engineering Divi- 
sion, Jullundur in October, 1966. There was an omission to hand 
over the cable to the Defence Department till January, 1971. As a 
result, Rs. 1.12 lakhs could not Fe recovered as rent between Octo- 
ber, 1966 and December, 1970. 

The department stated (January, 1974) that the case was under 
examination. 

(ii) Canal administration 

In the Jabalpur Engineering Division, 189 kms. of iron wire were 
erected in April, 1967 for the Wainganga canal system. The half- 
yearly returns of lines and wires were not prepared and sent by 
Divisional Engineer and so no rent bill was issued. 

The department stated (January, 1974) that a bill for Rs. 0.84 lakh 
for the period April, 1967 to June, 1973 was issued in Novemb'er, 1973 
and payment was awaited. 

[Paragraph 8 of the Report of C . & A.G . of India for the year 
1972-73, Union Government (Posts and Telegraphs)] 

' 

(i) Defence Department 

(a) Installation of private branch exchunges, telephone and tcte- 
graph circuits in five engineering - divisions of the Punjab 

1.4. The Committee were given to understand that the five divi- 
sions mentioned in the Audit para were Ferozepur, Ludhiana, Chandi- 
garh, Simla and Patiala Telegraph Engineering Divisions. 



Rewarding Item No. 8 above 
Provision of one pair of copper weld wire between . 

Talwandi-Zira-Makhu 

The Circuit was provided on 27th January, 1970. Since the rent 
fixed originally and got accepted from the Defence Department was 
incorrect, it took some time to get revised rent accepted. The bill for 
difference of rental from the date of provision was issued on 18th 
December, 1973 and payment received on 30th July, 1974. 

Regarding Item No. 10 above 

(i) Loss by way of non-recovery of rental in respect of San~bha- 
Halwara Telegraph Circuit for Defence Authorities 

The Circuit was provided on 4th December, 1971 and initial bill 
for the period upto 31st March, 1973 was issued on 19th April, 1972. 
However, there was some delay in settlement. The Circuit was sub- 
sequently closed on 23rd September, 1972. The bill was revised and 
payment of the revised bill was received in February, 1974." 

1.6. Giving the present position of remaining 6 cases for recovery 
of balance of Rs. 4.63 lakhs which, according to Audit para, were 
under examination, the Ministry have further stated in a note as 
follows:- 

"The details of 6 cases are as under:- 
-. -- -- - 

Item No. Amouqt 

Item No. 2- (Rs. 41,056) 

Provision of 2 pairs of copper weld wire, one alongside road and 
the other alongaide the railway between Ferozepur and Kotkapura. 

The correct amount of the claims is Rs. 63744'-. Payment was re- 
ceived on 30th July, 1974 
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Item No. 4-(Rs. 1,18,900) 

Rovision for re-transposition of  Mogha-Makhu-Harike alignment 

I t  has transpired that since with re-transposition, there is no in- 
crease in line length, no additional charges are recoverable under the 
rule& 

Item No. 5-(Rs. 34,797) 

Three lengths of 14/40 PCQT1U.G. Cable from Carrivr Station 
Barnala to Barnala IAF 

Payment has been received on 12th January, 1974. 

Item No. 15-(Rs. 45,290) 

Short recovery in respect of underground Cable between Army 
Exchange Chand iqrh  No. 1 to A m y  Exchange K c .  2 at 

Airfield, Chandigarh 

The amount relates to a Supplementary claim, which however is 
disputed b y  the Defence authorities who claim rebate for connections 
provided to other parties out of the Cable exclusively laid for them. 
The matter is under examination in the Directorate. 

Item No. 17-Rs 6421 

(v) Short recovery from Defence Department in isspect of 50+10 
lines PEX at Kasauli 

According to the Post-master General's report, no short recovery 
is involved in this case. 

Item No: 18-Rs. 2,21,508/- 

Provision of two pairs of wire copper weld 242 Ibs. between 
&amla-Bhcctinh IAF 

The recoverable amount in this case is only Rs. 2,18,210 which 
has been recovered and credited on 23rd February, 1974. 

(b) Demands for a cable by Defence Department 

1.7. Audit pointed out that the claim for Rs. 12,600 was preferred 
by the Engineering Dihsion Jullundur in December, 1970 two years 
af%er the firm demand was cancelled. The final bill (including inte- 



rest on unadjusted capital outlay) for Rs. 14,133 was issued in 
December, 1973. 

Asked to state the reasons for delay in issuing the bill and the pre- 
sent position of recovery, the Ministry fn a note have stated: 

"The demand was cancelled on 22nd November, 1968 but dur- 
ing subsequent discussions the P & T was informed ver- 
bally that the cancellation was withdrawn. But this was 
not done formally and hence the bill was issued in Decem- 
ber, 1970 when the above position became clear. 

The army authorities have disputed the bill on the plea that 
the aforesaid work (for cancellation of which compensa- 
tion is being claimed) also forms part of another work 
(viz. conversion of existing 300 lincs C.B. Exchange to 400 
lines PABX) for which order has already been placed and 
therefore the amount of Rs. 14,533 is not payable. The 
matter is under active examination with the army autho- 
rities." 

(c) Cable laying for shifting an Army Exchange 

1.8. According to audit para the work of cable laying by the Tele- 
graph Engineering Division, Jullundur was completed in September, 
1968. Acceptance of estimated rent and minim,um guaranteed period 
for which the facility would have to be used, required to be obtained 
under departmental rules before execution cf such work, was not, 
however, obtained for this work from the Defence Department. As 
a result, installation charges and rent of the cable from September, 
1968 remained unrealised. The Committee desired to know why i t  
took more than 5 years to recover the dues from the Defence Depart- 
ment. The Ministry have, in a written note furnished to the Com- 
mittee, stated that: 

"The work of laying of trunk cables from Jullundur earlier to 
Signals Centre was executed in September, 1968. Bill was 
initially issued on 29th March, 1973 for Rs. 4,26,720.27 and 
revised bill for Rs. 4,21,877.82 was issued on 15th Decem- 
ber, 1973 and payment received and credited on 26th March, 
1974. The work being of an emergent nature was execut- 
ed without obtaining prior acceptance of rent and guaran- 
tee. The rent was quoted to the Defence authorities on 
actual cost basis and in this case it entailed protracted cor- 
respondence and discussions by the Divisional Engineer 



Telegraphs with the Army authorities end only after per- 
sonal contacts, the matter could be straightened out. 

h respect of underground cable laid for shifting of exchange, 
payment of bill for Rs. 13,36,759/- was received and credit- 
ed in Departmental accounts on 30th March, 1974. 

Delay in this case was due to the dispute raised by the Army 
authorities regarding calculations of rent and guarantee." 

1.9. The Audit Para further states that in the same division load- 
ing coils were provided to the Defence Department in September, 
1963 but the assessed rent had not been accepted by the Defence De- 
partment, resulting in non-recovery of rent (September, 1973). 

Subsequently, the department informed Audit that the rent and 
guarantee was quoted in February, 1971. When the Western Com- 
mand stated that the order for work was not placed by them, a copy 
of their secret letter was forwarded to them in November, 1973 and 
bill for Rs. 9,220 preferred in December, 1973. 

1.10. The Committee enquired why there was a delay of 8 years 
in quoting rent and guarantee. The Committee also wanted to know 
whether there was no system for keeping watch over recovery of 
rent/other dues for works carried out for other departments. The 
Ministry in a note have stated: 

"The exact reasons for delay in quoting the rent to the Defence 
Department in this case are not ascertainable at this late 
stage. However, remedial measures have been taken and 
necessary registers have been introduced to avoid recur- 
rence of such cases." 

Asked why the payment was being delayed now by the Defence 
Department, the Ministry have stated: "The payment of the bill has 
since been made by adjustment in May, 1914". 

(d) h y i n g  of a cable by the Telegraph Engin.*.ring Division, 
Jullundur in October, 1965 

1.11. Audit have pointed out that when they took up the matter in 
July, 1870 regarding the date of handing cwer of this work complet- 
ed on 8th October, 1966 the Diddona1 Engineer 'Pelegrpphs, Jullun- 
d~ intiwted that the date of handing over of the asset was not 
readily available and that the Sub-divisional OIPcer had bgeh'addres- 
sad ,@ tbe matter. I h e  cable was aetu8lly handed over' s f )  ibsequentW 



in January, 1971. The Committee desired to know the reasons for not 
handing over the cable to the Defence Department for 41 years and 
the result of examination of the case by the Department. The Min- 
istry have stated: "The matter is still under investigation." 

(ii) Canal Administration 
1.12. The Committee were informed by Audit that the bill was 

issued after they had pointed out the matter. The Department stated 
in April, 1974 that Rs. 83,869 were received in March, 1974. 

Asked to state the reasons for not preparinx Irslf-ycarly returns 
for erection of iron wire in time, the Ministry, in a written note have 
stated: 

"The bill for Rs. 83,869 was issued on 24th November, 1973 
and paid on 29th March, 1974. There has b?en  mission in 
inclusion of this item in the half-yearly due returns and 
the Post-Master-General has been directed to take action 
against those responsible for this omis :ion. " 

1.13. The Committee regret to observe that t!rere has been failure 
on the part of the P & T authorities to recover rcnt and ctrmpensa- 
tion for telegraph and telephone circuits provided even to Govern- 
ment departments. In the five divisions of the 18unjah Circle, name- 
ly, Ferozepur, Ludhiana, Chandigarh, Simla and P;ttiala. recovery of 
rent for exchanges set up for the defence department wa5 outstanding 
since June, 1958. The Committee are not at ali convinced with the 
various reasons advanced by the Ministry for ]:on-rcalisation of 
Rs. 0.92 lakh in respect of four cases, namely, non-rcccipt of relevant 
records initially, non-availability of handing overftaking ovr- certi- 
ficate which was not traceable, hcorrect preparation of rent bill, 
delay in settlement, etc. All these go to show that the system of 
checks in the P & T Department is ineffective and inadequate. 

1.14. The Committee have noted the podtien in respect of six c m  
of recovery of balance of Rs. 4.68 lakhs which, acceding to the infor- 
mation given by the Departmen, to Audit in January, 1974 was stated 
to be wader examhatian. The Ministry have stated in a written note 
that Bs. 2.53 lakhs out d b. 4-68 lahhs have since been recovered. 
The d s k  of recovery were as late as 30th July, 1974 in one case, 12th 
Jaauary, 1974 in andher cam, m d  Srd  Febmmry, 1074 la Ihe third 
m. I [ a o n e c a s e a o a d ~ c & r g e s w e r e ~ ~ r t b s  
laias amd in me dher ewer, no mrmaies wese adddbb. 

1.16. It har also come to fke notice oP the Committee that the work 
af laying of trunk cables for shifting an army exchange i th *eb- 
graph Engineering Diddon, Jullundur, was executed in Septemb, 



1968 but the kill was initially k u e d  as l a b  ns on the 29th March, 
1973, i.e. after more than 44 y e m .  A revised b5ll was issued rm 15th 
December, 1973 and the ameunt was credited on 26th March, 1974. 
The Committee are surprised that the work was executed without ob- 
taining prior acceptance of rent and guarantee on the ground that the 
work was of an emergent nature. This is a clear case of breach of 
rules. 

1.16. The Committee are constrained to observe that the deby in 
the recovery of rent for several years by the P & T Deptt. is inexcus- 
able. Delayed recovery of rent from the conccrsed exchanges has 
resulted in the loss of revenue to the P & T Department by way of 
interest. The Committee would like the Department to probe the 
reasons for delay in the issue of bills in each case and take steps de- 
signed to prevent recurrence of such delays. 

1.17. The Committee have noted that the Postmaster General has 
been directed to take action against those responsible for the omis- 
sion in including in the half-yearly returns the rent recoverable for 
erection of iron wire for the Wainganga canal system. Thc Commit- 
tee trust that the enquiry would be completed expeditiously and ap- 
propriate action taken thereafter. 

1.18. The Committee cannot help thinking that there was in fact 
no system in the P & T Department for keepiug a watch over reco- 
very of rentlother dues for works carried out for other departments. 
It has been stated in the written statement of ths Ministry that "re- 
medial measures have been taken and necessary registers have been 
introduced to avoid recurrence of such cases." It is regrettable that 
the P & T Department did not consider it necessary to devise earlier 
a foolproof system for keeping a watch over the recovery of rent and 
compensation. The Committee would like to have, in due course, a 
detailed note from the Ministry about the impact of the now measures 
now adopted h avoiding delays in rent recoveries. 

1.19. The Commtttee would also like to be apprised of thn results 
of the investigations as also the adion taken in regard to the deloy 
in handing over the caMe laid by the Telegraph Engineering Division, 
Julluadur in October, 1988 to the indentor, i.e. the Defence Depart- 
ment W1 January, 1jYl3, resulting in non-recovery of rent to the tx- 
tent d Its. 1.32 l a b  be- Octdbea, 1966 abd December, 1m. 

i.W. Siaae teat audit has revealed such lapsas as above, the 
Chmrnbe ate ~ ~ I v t  that similar or wome state of rlClrk 
dght k p r n d h g  ih -rd to private s l l ~ ~ ,  mly * 



bigger and mom Influential ones. The Committee would accordbgly 
suggest that tbe Minktry of Colnmunicattms (P & T Board) may 
carry out similar drsclts more frequently. 

Delay in providing telephone connections 
Audit Pragraph 

1.21. To meet the growing demand for telephone connections, the 
department sanctioned in August, 1967 a project for expansion of the 
Jammu telephone exchange from.1200 lines to 2100 lines at a cost of 
R.. 17 lakhs (revised to Rs. 21.11 lakhs in February, 1971). Installa- 
tion of apparatus and plant commencdd in January, 1968 and was com- 
pleted (cost: Rs. 8.58 lakhs) in August, 1W. 

1.22. The estimate for laying of cables, for which the plan mas ap- 
proved in February, 1968, was prepared in April, 1967 and sanctioned 
in January, 1969. The delay in sanctioning the cstimate was attribut- 
ed to increase in the price of cables which necessitated revision of 
the estimate. Cable laying and their jointing were to be completed 
within six months of receipt of materials. Out of t hb tysne  kilo- 
metres cli" cables required, twenty-eight kilometres were received 
between June, 1968 and March. 1969 and the balance by July, 1970. 
Laying of cables was started in February, 1969, but only ten kilo- 
metres were laid by September, 1969, the rest were laid by September, 
1972. The department stated (November, 1978) that progress of cable 
laying was slow due to shortage of mazdoors by 75 per cent for six 
months and 55 percent for four months as the requisite number of 
mazdoors was not available through employment exchange. 

123. Though laying of cables and their jointing were to be com- 
pleted simultaneously, jointing lagged behind as the additional po*~ 
of cable jointers sanctioned for the project in June, 1969 could be 
filled between March, 1970 and July, 1970 v~hen 23 kilometres of 
cables had already been laid Even in  places where jointing was 
complete, distribution of cables to the fullest cxtent was not found 
possible as distribution-point boxes (each costing Rs. 71.20) for draw- 
ing out cable ends and connecting them to overhead wires, were not 
available. Indent for distribution-point boxes (141) along with Cer- 
tain other materials was placed on the depart-tal stores organisa- 
tion in May, 1989. Although otber materials were supplied in De- 
Cenber, 1989, the boxes could not be supplied as these were not avail- 
able in stock. When demand for the b D q ~  was ;pgr)/n p-d in May, 
1970 the stores organisatioq intimated in Ju)g* 1q0 Wt * we*e 
npt avaihbla To meet urgent nee& D bow y p ~ ?  betwea 
3uly. lQ?Q and February, 19'71 by local purcharre ud 

, 
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other works. For the remaining boxes, tender for purchase was 
floated in February, 1971 and 107 boxes were purchased between 
April, 19T1 and February, 1972. 

1.24. According to the departmental orders, 90 percent of the ex- 
change capacity should be utilised soon after expansion, and in any 
case not later than six months of commissioning. Although installa- 
tion of apparatus and plant for the increased capacity of 2100 lines 
was completed in  the Exchange in August, 1968, due to delay in cable 
laying and jointing works and also procuring distribution-point boxes, 
only 61 percent of the capacity was utilised by March, 1969; 64 percent 
by September, 1969; 80 percent by March, 1970; 87 per cent by Sep- 
tember, 1970; 89 percent by March, 1971 despite heavy demand for 
telephone connections. Apart from the delay in providing service to 
intending subscribers, loss of potential revenue during 1969-70 and 
1970-71 due to inadequate utilisation was about Rs. 7.80 lakhs. The 

department stated (November, 1973) that the slow utilisation oi the 
exchange capacity was also due to introduction of priced arplication 
form for telephone connections from December, 1969 as the waiting 
list had to be recast to include only those who had applied in the new 
f o m .  

[Paragraph 9 of the Report of the Comptroller and Auditor 
General of India for the year 1972-73. Union Government 

Posts & Telegraph)] 
1.25. According to the Audit Paragraph, the estimate for laying of 

cables, for which the plan was approved in February 1966, was pre- 
pared in April, 1967 and sanctioned in January, 1969. The Director 
General, Posts and Telegraphs, New Delhi, informed the Audit in 
November 1973 that the rates of cables increxsed curing 1967 which 
necessitated the revislon of the project estimate and as such it took 
some time before the cable estimate could be sanctioned. 

1.26. Asked to state the reasons for the delay of over two years 
in issuing the sanction of the estimate for the cable laying, the repre- 
sentative of the Department has stated during evidence that "It was 
found that the cost of the cable had gone up to such an extent that 
it would take the prrject itself beyond 10 per cent of the original 
sanction. So a revised sanction for the project estimate was necessi- 
tated before the sanction of the cable estimate could be given." He 
has further stated that the rate of the cable supplies is governed by 
a contract between P & T and Hindustan Cables. No specific order 
was placed on the Hindustan Cables for this particular project. Sup- 
plies were made by the company on an  annual basis and the price 
charged was the one prevelent at the time of the supply. 
20 Is-2 



1.27. The Committee enquired whether, in the opinion of the 
P & T Department, the period of delay of about two years was at all 
reasonable. The Secretary, Ministry of Communications has stated 
during evidence: 

"& am afraid that the delay is not reasonable. The project had 
to be revised. Certainly it could have been revised earlier. 
We had taken precaution of placing the indents. The revi- 
sion was necessary. But I do not think that from 1966 to 
1969 the delay was reasonable. I won't be able to justify 

i t  myself." 

1.28. As regards the delay in cable laying and their jointing which 
were to be completed within six months of the receipt of materials, 
the Audit has pointcd out that out of 31 kilometres of cables required, 
28 kilometres were received between June 1968 and March 1969 and 
the balance by July 1970. The Director-General, Posts and Tele- 
graphs, however, informed the Audit that the indents for all the items 
of cable were released on the departmental stores organisation in 
AprilIMay 1967 to avoid delay. There was general shortage of cables , 

in the country and therefore na cable could be given in 1967-68 for 
the work. 

1.29. According to the Audit par,agraph, laying of cables was 
started in February 1969, but only ten kilometres were laid by Sep 
tember 1969; the rest were laid by September 1972. The P & T De- 
partment informed the Audit in November 1973 that the progress of 
cable laying was slow due to shortage of mazdoors by 75 percent for 
six months and 55 percent for four months as the requisite number 
of mazdoors was not available thraugh employment exchange. 

1.30. According to the information given by the Director General, 
Posts and Telegraphs, New Delhi to the Audit in November 1973, 
17000 labour days were required to complets the cable laying and 
that more than 100 mazdoors per day were required to be employed 
on cabae laying so as to complete the work within six months. As 
per the orders of the Home Ministry the casual labourers were to be 
employed only through employment exchange. The oEcer-in-charge 
of the work requisitioned the mazdoors in August, 1968 and then fol- 
lowed it by many reminders but practically no mazdoor was sent 
When i t  was felt that the employment exchange was unable to help, 
mazdoors available for maintenance works were diverted to thle work. 

1.31. The Committee enquired why, when labour was not avail- 
able through a particular Employment Exchange, attempts were not 



made to obtain the labour from the other employment exchanges or 
from the open market. The representative of the Deptt. has stated 
in reply: 

"Firstly a large labour force was required. They tried through 
the contract. That was found to be at a very high rate. 
Then, the departmental maintenance parties were diverted 
to this cable job." 

1.32. The representative of the Department had no answer to the 
question as to why the request for mazdoors was sent to the employ- 
ment exchange only in August 1968 but he has stated that the cables 
started coming in June. Although the work was started, a sizeable 
quantity was available only by about August 1968. When the size- 
able quantity started coming in, the work was taken up in hand. The 
Secretary, Ministry of Communications has admitted that the work 
of laying the distribution cables could have started earlier. Asked 
to state what action the Supervisory Officer did take in the matter, 
the witness has stated: "I do not think he did anything to speed up 
this m,atter." He has admitted that "the D.P.T. Srinagar is being 
changed after a year or so." 

1.33. According to the information furnished to the Audit by the 
Department in November, 1973, though laying of cables and their 
jointing were to be completed simultaneously, jointing lagged behind 
as the additional posts of cable jointers sanctioned for the project in 
June 1969 could be filled between March 1970 and July. 1970 when 
23 kilometres of cables had already been laid. 

1.34. The Director General, Posts and Telegraphs, informed Audit 
in November, 1973 that the jointing of the cables was being done 
alongwith the laying with the two availab,Ie maintenance cable joint- 
ers. Additional cable jointers from March 1970 were used for com- 
pleting the work of introducing cabinet and pillar scheme. This work 
was of slow nature as it involved handling of working cable pairs. 

1.35. Auait has pointed out that even in places where jointing was 
completed distribution of cables to the fullest extent was not found 
possible as distribution, point boxes (each costing Rs. 71.20) for draw- 
ing out cable ends and connecting them to overhead wires, were not 
available. Indent for distribution point boxes (141) along with cer- 
tain other materials was placed on the departmental stores organisa- 
tion in May 1969. The distribution point boxes were stated to be 
not available in stock and they were not supplied although a demand 
for the boxes was again placed on the stores organisation in May, 1970. 



1.36. According to the information furnished to the Audit, the 
stores Depot, Jammu stated that the fact of non-availability of the dia- 
tribution point boxes was known to the Mvisional Engineer, Tele- 
graphs, in December, 1969 when all other items indented except these 
boxes were supplied to him. The Divisional Engineer Telegraph, 
Jammu, however, informed the audit that the circle store depot did 
not categorically mention that distribution point boxes would not be 
supplied. According to him such items were not easily and readily 
available. 

1.37. On account of the non-supply of distribution point boxee by 
the Stores Depot Jamrnu, 23 boxes were procured between July, 1970 
and February, 1971 by local purchase and transfer from other works. 
For the remaining boxes, tender for purchase was floated in Febru- 
ary, 1971 and 107 boxes were purchased between April, 1971 and 
February, 19'72. 

1.38. The Committee wanted to know why the indent for Distri- 
bution point boxes was placed in May 1969, that is, after nine months 
of the installation of the exchange and after the commencement of 
the cable laying work. The representative of the Department has 
stated during evidence that indents for the cable distribution boxes 
were placed on the New Delhi Store Depot in  May 1967. The 
indents were, however, returned by the New Delhi Store Depot and 
the indentor was asked to obtain the supply from the Jammu Depot. 
As the Stbre Depot, Jammu did not have the distribution point 
boxes, they had to go in for the local purchase. 

1.39. Asked to state the time taken by the NEW Delhi Depot in 
communicating the availability or otherwise of the distribution 
point boxes, the representative of the Department has stated: 

"We do not have a proper record to verify when they replied, 
but we found the indent back in the Srinagar office. We 
could not find out when it. was sent." 

The Secretary Ministry of Communication, has agreed with the 
Committee that it would have been better if an order far the Cab- 
inet and the pillars was placed on the New Delhi Depot and that 
for the distribution boxes on the Jammu Depot. 

1.40. According to the audit paragraph due to delay in cable lay- 
ing ,and jointing works and also pracuring distribution point boxes, 
only 6.l per cent of the capacity was utilised by March 1969; 61 per 
cent by September 1969; 80 per cent by March 1970; 87 per cent by 
September 1970 and 89 per cent by March 1971 despite heavy demand 



for telephone connections. The loss of potential revenue during 
1989-70 and 1970-71 due to inadequate utilisation was about Rs. 780 
lam. The Secretary, Ministry of Cwnmunications was asked whe- 
ther the time taken for the execlition of the project i.e. 6 years was 
reasonable. He has stated in reply: "I do not think so. I t  has 
taken a long time." 

1.41. Questioned about the machanism existing in the Department 
far watching the progress of work according to the time schedules 
and for fixing responsibility for the delays, the Secretary, Ministry 
of Communications has stated during evidence: 

"We did not set a rigid time for these projects. We will go 
in for that. Hereafter, when we sanction a project, we 
will make one person responsible and in charge of the whole 
project and we will make a number of other persons to be 
in charge of the constitutent projects, and each person 
will be given a date by which the work should be comp- 
leted. If the work is not completed, i t  will have to be 
investigated and the entire time-frame has to be reviewed 
or recast." 

He also agreed with the :mggestic;n of the Committee that any 
delay which results in loss o,f revenue wcvld be taken serious note 
of and the concerned officer-in-charge of the project would be held 
solely responsible for the loss of revenue. 

1.42. The Audit was informcd by thc Department in 1973 that the 
S I O ~ V  u t~ l~sa t jo f i  cf t k  exchange ~ a p a c  ty  was also due to introduc- 
tion of priced application form for telephone connections from De- 
cember 1969 as the waiting list had to be recast to include only who 
had applied in the new fo,rm. 

1.43. Asked to'state whether it was not incumbent on the para 
of the Department to cover entire waiting list before asking the 
wait-hskd subscribes to first apply in a form with the fee of Rs. 10 
and then give the connection, the Secretary, Ministry of Communi- 
cations, has stated during evidence that there was actually delay of 
snly three months on account of the introduction of the applied e p  
plication fo~ms. He has, however, agreed with the Committee that 
connections could have been given on the basis of the names ex- 
isting in the waiting list and it was not necessary to insist on fresh 
applications along with the prescribed fee. . 

1.44. h m  what has beem pointed out by the Audit and what 
has been revealed during the course of evidence, the 



have come to the conclusion that the entire project for the exm,  
sion of the Jammu Telephone Exchange from 1208 linw to 2100 
lines was bady handled ab initio. firstly the cost of the project 
was revised from Rs. 17 lakhs to Rs. 2Lll lakhs in February 187L 
-While the installation of the apparatus and plant commenced in 
January, 1968 and was completed in August, 1968, the estimate for 
the laying of cables prepared in April 1967 was not sanctioned till 
January, 1969. The argument advanced by the representative og 
the Ministry that the delay of over two years in issuing adminis- 
trative sanction for the estimate for laying of cables was due to 
the increase in the cost of the cables necessitating the revision of 
the project itself is unconvincing. As has been admitted by the 
Secretary, Ministry of Commnunications, the delay is both unreason- 
able and unjustifiJEe. Although cable laying and jointing were 
to be completed within six months of the receipt of the materials, 
the cable laying work, which was started in February, 1969, jogged 
on at a leisurely pace and was completed in 3-112 years instead 
of 6 months earmarked for the purpose. 

1.45. The Committee are also not convinced by the argument that 
the delay in cable laying was due to the non-availability of the 
labour indented fdr from the employment exchange. In the opinion 
of the Committee, there is no dearth of labour in the country. They 
fail to understand why the Otlieer-in-eplarge of the pdojeet, who 
was aware beforehand about the arrival of the cables, did not take 
anticipatory action and contact the employment exchange personally 
to obtain the requisite labour so &at the work of cable laying 
could start as soon as the cables a*ived. As a result of this un- 
imaginative approach on the part of the supervisory staff bodering 
on &relidon of duity cables worth lakhs of rupees remained idle 
and the public of Jammu, who were clamouring for telephonic 
facilities, remained without them for about three years. The Com- 
mittee note that the Secretary, Ministry of Communications has 
admitted that the officer responsible for the project did not do any- 
thing to speed up the work. They would, therefore, urge that the 
Department should take strong notice of the serious negligence on 
the part of the officer concerned. 

1.46. The Committee find that another contributory factor for 
the delay in the completion of the project, was non-availability of 
the cable jointers and distribution point boxes. The Committee 
fail to understand why no advance action was taken for the posting 
of additional cable jointers who were badly needed for jointing 
work. Even in the m a t e  of supply of distribution joint boxes, 
the project officials have displayed a callousness which it is difficult 
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to condohe. An indent for the distribution point boxes was h t  
flcieed on the New Ddhi h p o t  in May 1967 but the same was 
returned and the indentor was asked to obtain the supply ham 
the Jammu Depot. The Stores Depot, Jammu, did not supply the 
items indented for and the Divisional Engine&, Telegraph Jammu 
was not aware of the fact that the Store Depot Jammu did nolt 
possess the items required. The result of all the fruitless exercise 
in correspondence work has beern that the distribution point boxes 
were not procured till July, 1970 when only a part of the demand 
was met by local purchase and transfer from other works. The 
Committee would recommend that a thorough probe into the work- 
ing of the stores depots, with particular reference to the procedures 
for stocking and issues as well as the coordination existing between 
the indentors and the depots be conducted by the Department. 

1.47. I t  has come to the notice of the Committee that another 
factor which has also contributed to the delay in the execution of 
the project is the introduction of priced application forms for 
telephone connections from December, 119, as the waiting list had 
to be recast to include anly those who had applied in the new 
form. As has been admitted by the Secretary, Ministry of Com- 
munications during evidence, telephonic connections could have 
been given on the basis of the names existing in the waiting list 
and it was not necessary to insist on fresh applications along with 
the prescribed fees. 

1.48. The Committee are convinced that no mechanism exists in 
the Department for keeping a watch on watching the progress of 
work according to the time schedules. Their observations on this 
aspect are contained in the concluding chapter of this report. 

Delay in execdtim of a work 

Audit Paragraph 

1.49. An estimate (Rs. 2.29 lakhs) was sanctioned in March, 1962 
for retransposition of an existing alignment to suit carrier working 
(which ultimately could be used for providing more circuits) and 
for erecting an additional pair of copper wire between Bikaner and 
Suratgarh, as the existing pair was found unsuitable for long dis- 
tance telephone purposes. The work was to be completed within 
100 days of receipt of complete stores, and was expetced to yield a 
profit of Rs. 0.36 lakh per annum. 

1.50. Stores worth Rs. 1.13 lakhs were received between 1962-63 
and 1968-69, but the work could not be started during this period 

copper wire was not received. Only 21 tonnes of copper wire 



were requixed for the work. At the end of each year from 196568 
to lg68,69, the clopring balance of the required type of copper wire 
in the departmental store depot at New Delhi, which usually s u p p  
lies copper wire to Rajasthan Circle, was between 35.77 tonnes to 
45.90 tonnes. But copper wire was not supplied from this depot for 
the above work. Coppw wire required f m  this work was received 
only in Szpteraber, 1970 from the store depot in Lucknow. Mean- 
while, some important stores such as, insulaturs, transposition stalks, 
brackets, etc., received for this work in 1964-65 were diverted tq 
other priority works in 1965. The technical control of this work 
was also transferred in July, 1970 from the existing engineering divi- 
sion to a newly created division. After recoupment of the diverted 
stores the work was commenced only in October, 1972, and comple- 
ted in June, 1973. 

1.51. Apart from the loss of potential revenue of Rs. 0.36 lakh 
per annum, due to delay in completing the work the object of pro- 
viding more circuits remained unfulfilled for a considerable period. 

[Paragraph 10 of thc Report of C&AI of India for the year 1972- 
73, Union Govt. (Posts & 'relegraphs) 1. 

1.52. Accordinq to Audit para stores worth Rs. 1.13 lskhs were 
received between 1962-63 and 1968-69, but the work could not be 
started during this period as copper wire was nut rcccivcd. Only 
21 tonnes of cqpper wire were required for t h ~  work. At the end 
of each year 1965-66 to 1968-69, the closing halancc of the required 
type of copper wire in the departmental store depot a t  New Delhi 
which usually supplies coper wire to Rajssthon cirrule, was bet- 
ween 35.77 tonnes to 45.90 tonnes. But coper wire was no$ supplied 
from this depot far the above work. 

1.53. Stating the reasons for not supplying copper wire from the 
Departmental store depot at Delhi OJ- any other departmental 
store depot, the Ministry of Communications have, in a written note. 
stated as follows: 

"The copper wire was required to be supplied far this work 
from the zonal depot, which is at Delhi. The available 
copper wire in Delhi Depot was inadequate to cover all 
the demands placed on it and hence some demands includ- 
ing this particular case could not be met. D+ts at other 
zonal centres were normally required to cater to the de- 
mands of their respective areas." 

1.54. In an 'Action Taken Note' submitted to the Committee on 
16th December, 1971 (Pages 148-149 of 61st Report of the pubuu 
Accounts Committee, 5th Lok Sabha) the Posts and TelegrapM 



Board had stated that no new copper lines were being -k.rected and 
that the existing copper wire was being priagressively replaced by 
either capper weld or aluminium wire depending on technical suit- 
ability. 

1.55. The Committee referred to the above statement of the P&T 
Board and enquired how this work of erecting a pair of copper wire 
was then taken up in October, 1972. The Ministry, in a note, have 
stated as under: - 

"In this case co,ppm wire had been issued prior to December 
1971 (i.e. February, 1971) and hence the work was carried 
out with that wire as per the specification provided in the 
sanctioned estimate." 

1.56. Audit have pointed out that as a result of the above policy 
of the Government and dismantlement of overhead wires conse- 
quent on the establishment of coaxial cable and microwage system 
all over the country large quantity of copper wire was recovered 
creating problems of storage and disposal of these wires .as stated 
in Audit Paragraph 22 of this Report (Pages 96--103). By 1970, 1000 
tonnes of copper wire of various gauges had accumulated. 

1.57. Thc C~rnmi t t t .~  wanted to know whether coppe; wire of the 
gauge :equired for thir work was recovered from any alignments 
between 1962-63 to 19G9-70 and if so, whether it was not possible to 
allot 21 tonnes of such wire for this work earlier. The Ministry 
have stated: "Copper wire vhich was recovered in this area and 
could be considered sl~itable for reuse was not adequate enough to 
mcet the requirement for this work .and as such i t  ha~d to be arran- 
ged ultimately from the Circle Store Depot Lucknow." 

158. Accolding to A ~ d i t  , s ni, ilr,pirrt,ilt st.6:~; such as in- 
sulators, transposition stalks, brackets, etc., received for this work 
in 1964-65 were (diverted to other priority works in 1965. The tech- 
nical control of this work was also transferred in July 1970 from 
the existing engineering division to a newly created division. After 
recoupment of Ihe diverted stores the work was commenced only in 
October, 1973, 2nd completed in June 1973. The following items of 
stores in short supply are stated to have been diverted to Defence 
and Railway priority works in 1965:- 
---- 

Item No  Approximate Value 
Rs. - - 

Inslators 0. S, large 750 540 
Telegraphs States 3600 2477 
Bracuits T P N I 800 4730 



1.59. Asked to state why it  took about two years to recoup the 
diverted store even after copper wire was received from Store De- 
pot in Lucknow in September, 1970 the Committee have been in- 
formed that Cqpper wire was issued in February, 1971 by the C.S.D., 
Lucknow. There was chronic shortage of stores and the Aeld auth- 
orities hrud to pool all their resources to carryout the work. I t  is 
seen that as many as 7 other important works involving lines and 
wi'res had to be carried out in the area during 'the period 23-10-1971 
to 19.3.1972." 

1.60. As regards the time taken (8 months) to complete this 
work as against 100 days provided in the estimate, the Ministry 
stated that "though the work commented in October 1972 It could 
not continue without break due to inadequate supply of stores." 
The Committee then referred to the concluding remarks of Audit 
that apart from the loss o,f potential revenue of Rs. 0.36 lakh per 
annum, due to delay in completing the work the object of providing 
more circuits remained unfulfilled for a considerable period. 

1.61. The Committee enquired how the demand for trunk traffic 
in the area was met during the last decade when the existing pair 
was unsuitable for long distance telepone purposes and what was 
the incidence of ineffective calls on this section during this period. 

In a written note furnished to the Committee, the Ministry of 
Communications have stated as under:- 

"(a) In the absence of the new propwed pair, the existing 
pair was used to handle the traffic to the estcnt possible. 

(b) The percentage of ineffective calls was of the order of 
40 per cent." 

1.62. The Committee have noted that although the estimate of 
Rs. 2.29 lakhs was sanctioned in March 1962 for retransposition of 
an existing alignment to suit carrier working and for erecting an 
additional pair of copper wire between Bikaner and Suratgarh, the 
work could not be started during the period 1962-63 and 1968-69 
on account of the non-availability of copper wire. The require- 
ment of copper wire was 21 tonnes only and the departmental store 
at New Delhi was unable to supply it because the available copper 
wire in this depot was inadequate to cope with all the demands 
placed on it. The Committee, have also noted that stores worth 
Rs. 1.13 lakhs were received between 1962-63 and 1968-69 for the 



execution of this project which was to be completed wit& 100 
days of the rweipt of c e l e t e  stores. The Committee have fur- 
ther noted that some important items of stores received for this 
project in 1164-65 were diverted to other priority works in 1965. 
After recoupment of the diverted qtores, the work was commenced 
in October, 1972 and completed in June, 1973, eleven years after 
it was sanctioned. 

1.63. The Committee are convinced that this project was not 
given the attention that it deserved. They fail to understand why 
only 21 tonnes of the requisite copper wire was not made available 
from the New Delhi Store depot even when it had between 35.77 
tonnes to 45.90 tonnes as dosing balance between 1965-66 to 196869. 
The Committee have noted that eventually copper wire was sup- 
plied by the Store Depot at Lucknow and the work was completed 
in 8 months as against 100 days provided in the estimate. As a 
result of the delay' in execution of the work, the percentage of 
ineffective calls was of the order' of 40 per cent and there has been 
a potential loss of revenue to the extent of 0.36 lakh per annum. 
The Committee deplore the lack of planning, coordination and 
supervision by the P&T Department. The Committee have ern- 
phasized in the last but one chapter of this Report the need for 
issuing proper guidelines to the Store Depots for stocking and use 
of materials required for the departmental works. The Committee 
would like to stress that unless there is proper planning, mrdina-  
tion and supervision, the execution of all sanctioned projects would 
continue to be held up on one pretext or the other. 

Ambala-Patiula-Bhatinda-Ferozepur Co--axial cable Project 

Audit Paragraph 

1.64 In june, 1966 the department prepared a project for laying 
of Targe tube co-axial cable along with co-axial equipment' between 
Arnbala and Bhatinda and small tube co-axial cable between Bhat- 
inida and Ferozpur. The work was to be completed in two years. 
The project was sanctioned in October, 1966 at an estimated cost of 
Rs. 162.32 lakhs; the actual expenditure was Rs. 187.51 lakhs. 

Laying of cable commenced in July, 1966 and was completed in 
March. 1968 

1.65 Installation of equipment was completed only in September, 
1969 in Ambala-Patiala section, in May, 1970 in Patiala-Bhatinda sec- 
tion and in April, 1971 in Bhatinda-Ferozpur section. Thus the cable 



(cost Rs. 85 lakhs) laid by March, 1068 could nut be put to use for 
about a year and half in Amma-Patiala section, mo& than two 
yeare in Patiala-Bhatinda section and three years in Bhatinda-Feroz- 
pur section resulting in  loss of potential revenue of Rs. 0.74 lakh per 
annum. The department stated (November, 1973) that the equip 
ment for Bhatinda-Ferozepr section was supplied by Indian Tele- 
phone Industries in 1969-70. 

1.66. Five terminallrepeater station buildings were to be con- 
structed after acquisition of land and two more on departmental sites 
available at  Patiala and Ferozepur. Land acquisition proceedings for 
five buildings were completed in July-August, 1967 and the build- 
ings constructed between August, 1967 and March, 1969. For build- 
ings to be constructed on departmental sites, the detailed estimates 
were sanctioned in April, 1967 (Patiala) and May, 1967 (Ferozepur) 
and buildings were completed in July, 1968 and September, 1968 
respectively, 

1.67. Twenty-three repeater station huts were to bc constructed 
e?z route at  a total cost of Rs. 0.69 lakhs. Thesc huts werz const- 
ructed departmentally. The departmental r u k :  p;r:viris for main- 
tenance cf measurement books for all buil:{;!l.: v;orks costing 
Rs. 1,000 or more. No measurement books were, ho:vmer, kent for 
these huts. Detailed accounts for employment of 12bour and con- 
sumption of materials were also not maintain r :. C:::::!il;. tc.:ders 
were also not called for local purchase of m2t.cri :ls required for 
these huts. The total expenditure on constructjon of t'n~s:: huts were 
Rs. 1.01 l a a s ,  ?.e., Rs. 0.32 lakh morc tnsn :he cstimatcd provision. 
The department stated (Navember, 1973) that the variation between 
actual expenditure and the estimated provision was inexspable and 
maintenance of measurement books was not considered rlecessary 
for such small works. 

[Paragraph 13 of the Report of C&AG for the year 1972-73, Union 
Government (Posts and Telegraphs) 1. 

1.68. According to Audit Para, the project (prepared in June, 
1966) was sanctioned in October, 1966 at  an estimated cost of Rs. 
162.32 lakhs. The work was to be completed in two years. 

1.69. The Committee were informed by Audit that Rs. 187.51 
lakhs were spent on this project upto September, 1972. By W c h  
1973 the actual expenGt**re was Rs. 189.79 lakhs. The  break of the 



actual expenditure upto March 1973 against the sanctioned amount 
waa a8 given below:- 

Sanction- Actual Percent- 
ed age of 

actual 
expendi- 
ture to 
mrction- 
ed amount 

Land . . . . . , . . . I29 241 187 

Building . . . . . . . . 1434 2565 179 

C a b l e .  . . . . . . . 87387 9419 108 

1.70. The Committee considered the overall increase in expenbture 
to be fairly high as coppared to the sanctioned amount and enq i r ed  
whether Government looked into this aspect before according revi- 
sed sanction. The Secretary, Ministry of Communications has 
stated during evidence: "Such a cost examination is made every 
time the expenditure exceeds by more than 10 per cent..' 

Another representative of the Ministry has added: 

"At the time the proposals for revised sanction come up, we 
do satisfy ourselves that the reasons given for increases 
in cost against particular items are acceptable. In fact, 
the revised sanction is not issued unless we go into all 
these things. We ask questions." 

1.71. Asked to explain variations in respect of land and terminal 
buildings in estimate in such a short period, the Secretary, Ministry 
of Communications has stated: 

"There was a change in the design of the buildings. Initially, 
they were designed to be two-storey or three-storey buil- 
dings so that they could also provide for future expan- 
sion." , 



1.72. When the Committee pointed out that plans were found to 
be incomplete in many projects of the P & T and i t  was necessary 
for the Department to take precautions to see that they proceeded 
on firm lines, the witness has deposed: 

"We do that as far as possible. But when a large number of 
projects come up, there is bound to be same kind of 
interaction between the projects. In another Para, you 
will find that the Air-conditioning Plant was provided for 
the Telephone Exchange. But subsequently, different 
Divisions came up with a request for accqmmodation for 
coaxial cables and talex. So, such changes do happen. 
These are not very many. In this particular case, it was 
decided that the building should cater for future expansion 
also. That is why we changed the design. 

1.73. As regards delay in the completion of these buildings, the 
Audit has the following information to furnish: "Time allowed to 
the contractors for completion of the buildings was seven to eight 
months. The time taken for completion of the buildings was as 
under :- 

Station Time allowed Work comm- Completed Time taken 
enced 

Bhatinda . . . 8 months 29-10-1967 22-3-1969 16 months 

Sangmr . . . 8 months 29-10-1967 26-8-1*8 10 months 

Barnala . . . 8 months 9-10-1967 24-8-1968 10 months 

Dhuri . . . . 7 months 23-2-1968 28-3-1969 13 mo~ths  

Kotkapura . . . (a) 24-1-1969 Decemhcr, 67 13 months 

Ferozepur (department- 
al site) .. . . 7-months 27-8-1967 - 4-9-1968 12 mrmhs 

Patiala (dcpartmcntal 
site) . . . 8 months 21-7-1967 15-7-1958 1 1  months 

(a) Information not readily available. 

1.74. When the attention of the representative of the Department 
was drawn to the above position, he !I,, i:x>lained: "We find that 
the delays are nominal, about a month or two over the 8 months 
period prescribed in most of these cases. The buildings in some 
cases were handed over for installation even earlier or the comple- 
tion itself was earlier. In the case of Patiala, the work was com- 
menced in July, 1967 and physical pcrssession was handed over for 
use on 16.6.68, that is, about 11 months. The completion itself was 



a month later. These are fringe items that took a little time. The 
buildings were available for use fairly ili time, not much beyond 
8 months that were prescribed." 

1.75. According to Audit para laying of cable commenced in July 
1966 and was completed in  March, 1968. The Department, however, 
informed Audit that the cable work which included jointing, termi- 
nation, transmission testing etc., was completed in early, 1969. 

1.76. The installation of equipment was undertaken and comple- 
ted as per the table given below:- 

Section Commenced in Completed in 

Ambala-Patiala . . . . . July, 1967 Srptember, 1969 

Patiala-Bhatinda . . . . . August, 1969 May, 1970 

Bhatinda-Ferozepur . . . . March, 1969 April, 1971 
- 

1.77. The Committee drew attention of the witness to the refe- 
rence in the Audit para that the equipment for Bhatinda-Ferozepur 
section was supplied by Indian Telephone Industries in 1969-70 and 
enquired whether the capacity of the IT1 as to how much they could 
produce and supply was ascertained before drawing up any program- 
me. The Secretary, Ministry of Communications has stated: "We 
have a coordination programme with the ITI. We meet twice a year, 
first to finalise next year's programme and then to review the cur- 
rent year's programme. In both these things, IT1 tells us that they 
can manufacture so many lines, or so many switches or so much 
carrier equipments. We take this into account whenever we take 
up a project. Of course there will be marginal slip up in .all these 
things." 

1.78. The Director, Telegraph Co-axial Cable Project informed 
Audit that initially there were teething troubles in the equipment 
received from IT1 and as such various modifications to the equip- 
ment had to be undertaken by the Department. The Committee 
desired to know what were those defects and whether those were due 
to defective specifications, the witness has clarified: "This relates to 
4 megawherty co-axial system. The first proto-type was made by 
us in our labwatories and was installed between Patna and Sasaram. 
Then the IT1 took up the production of the first batch, which inclu- 
ded the equipments for Poona-Bangalore and Ambala-Bhatinda- 
Ferozepur. When we installed the Poona-Bangalore equipment we 



found that there were a number of design short-comings. Our 
research men went there and cheeked up; and made a large number 
of modi8cations a t  site. By that time, this equipment had already 
been manufactured. We said, 'you send i t  to the site and we will 
carry out the modifications Q situ! We have a large list of modi- 
fications carried out. The next batch was without any shortcomings; 
it wee installed in South India and is working without any trouble." 

1.79. As regards construction of repeater huts, the Department 
informed Audit subsequently that these were small huts required 
to be constructed at isolated places along the high ways. The esti- 
mate for each individual hut was prepared by the project organisa- 
tion on the basis of actual -materials required and the prevailing 
market rates for the same. Since these huts were very small works 
the project organisation had not considered it necessary to keep 
measurement books which were essentially required for these works 
when payments were to be made to the contractors who should sign 
the measurement book in token of their having accepted the mea- 
surements. In the opinion of the Director General, Posts and Tele- 
graphs, maintenance of measurement books was not necessary in 
respect of works not executed through .a contractor. 

1.80. During evidence the Secretary, Ministry of Communications 
has stated: 

"Yes. These are small buildings of type design. They are 
all identical. About 22 or 3 huts had to be put up on this 
route. Initially, when the project e-tqmat.c was prepared, 
the estimate was prepared on a flat rate of about Rs. 3,000 
per building. When the detailed estimate was prepared, 
they took into accouat the location where the hut was 
actually to be constructed, i t  may be on a flat ground or it 
may be on the road-side banking. The detailed estimate 
ckme to aaout Rs. 89,000 for all the buildings and the 
actual came to Rs. 1.01 lakhs that is, about Rs. 12,000 more. 
In all these cases, the steel doors were bought after cal- 
ling of quotations. The bricks were bought at controlled 
price; the cement was bought at controlled price. There 
was a genuine misunderstanding about maintaining or 
not maintaining measurement books. The measurement 
books were at that time for the purpose of paying the 
contractor, i.e., when we get the job done through a con- 
tractor, then we maintained the measurement books and 
the contractor also signs the measurement books. We 
make payments to him according to the quantities shown 



in t4e mcasurv t  books. Tbuu, war e genuiBa iPrr 
understanding about it. I t  was only sf* the A d i t  pees 
was received us that we hued the inskructiom that 
even if the job is done departmentally, the measurermht 
books have to be maintained. We are somy for thls 

, lapse." 
1.81. -%en his attendon was drawn to the fact that according to 

Audit para the Departmental rules provided for the maintenance el 
meadurrment books in all building works costing Rs. 1000 or more, 
the witness has deposed: "I do admit the lapse. It was not the in- 
tention of doing away with any Government .rules. If you see the 
rules i t  does create a genuine misunderstanding. I had discussed 
it with the AG., P & T also. At the end of the rules, you will hd: 

"All measurement$ in the measurement books should be taken 
in the presence of the contractor or his agent who show 
then sign the measurement books in token of having accep 
ted the measurement." 

This gave rise to a genuine misunderstanding that the measure=& 
books were required only where the payments to the contractors 
had been made. In this particular case, all the buildings were iden- 
tical in nature. Only their location was different. Therefore, the 
foundations had to be slightly different. Even if you see the actual 
cost of the buildings, it is, more or less, the same." 

The witness has further stated: "I examined this. I certainly 
fe# that we should have kept the measurement books." 

1.82. As regards the number of laboufttm employed in each h* 
It wan stated by the Director, Co-ax;al Cable Project, New Delhi Ob 
Audit that it would not be poasible to work out the pujnber of l a w  
ectually employed for the oonstruction of each hut. 

1.83. Asked to state what was the difficulty in calculating the 
cost of labour for each hut when the distance between two huts was 
not less than six mines and meren t  sets of people were working on 
different days, the witness has stated that these were done &pa* 
mentally, "the labour was on muster roll and the labour cost wan 
a b a t e d  to tach hut. This is a common muster roll." 



eatysofacfPdexpandituretourctkmedamauntmrl87hr~- 
) a e t d l ~ r d , 1 1 9 t n ~ o f b ~ , 1 0 1 1 ~ r s s p e e t ~ f ~ . b l s ~ U ~  
h mqmct of agplptus and plant uul N7 on G e n d  Addddra- 
tion. .The Committab consider the over- increase in expaditme 
Oo be high as eompered to the surcttoned mount. They would Iike 
fbb Department to conduct a thorough probe with a d m  ta 6 
who* the increased expenditure was due to change of asrija~~, 
&lays in execution or improper planning. The Cammittes would 
l&e to be informed about the results of the probe in due course. 

1.85. The committee have noted that the equipment for the 
Blutinda-Ferozepur section was supplied by the Indian Telephone 
industries in 196970. The Committee are constrained to observe 
that there was no pmper coordination with the IT1 in the ma* 
d the supply of the equipment. The Committee would s e w s  the 
desirabiiity of drawing up of Axed time schedules in the delivery 4 
the equipments in consultation with the ITI. 

1.86. As regards the repeater huts, the Committee vary mucb 
regret, to observe that the concerned officials did not consider it , 
necessary to maintain measurement books in respect of works not 
executtd through a rhwacter. The Committee have noted the See- 
retary, Ministry of Communications, has admitted the lapse. The 
Committee insist that in future measurement books would i n v h -  
Uy be maintained in respect of building works, constructed deput- 
mentally or o t h d ,  costing Rs. 1000 or more. 

1.87. It should have been possible for the Director, Co-axiil C.bb 
troject, New Delhi, to specify the nutuber of labour acttdly am- 
ployed for the construction of each hut. The Committee d d a  
that the details of expenditure incurred on laboru, even thwgb thy 
ue on muster mu, employed in departmental constrnction works 
&mld mvariably be maintained. 'I'b Committee sinceralp hapr 
that there was no malpractice. 

Crossbar telephone exchange at Jodhpur 

Audit Paragraph 

1.88. To meet the pressing demand for telephone connections, r 
project was sanctioned in February. 1964 at an estimated cost of 
Rs. 33.23 lakhs for installation of 1800 lines strowger type exchange 
at Jodhpur in replacement of existing 980 lines manual exchange. 
As the demand for telephones was meanwhile urcreasing it was d e  
dded to increase the capacity of exchange further to 4000 lines d 
8 revised project war sanctioned in July, 1985 for Rs. 69.M 1- 



At that time the project was expected to be completed in 1967. 
This sanction was further revised to Rs. 89.58 lakhs in April, 1967 
when i t  was planned k, instal a crosgbar exchange instead of a 
strowger exchange as decided earlier. The work started in Jam- 
uy, 1965 and the exchange was commissioned after seven years in 
March, 1972. 

1.89. The project comprised the following major components:- 

Buildi~.g with electricinstallation . 14. * 
Air-condition tr.g . . . . . . . . . . .  2. 19 

Equipment . . . . . . .  . . 52-60 

. . . . . .  Laying of cables . 20.23 

-. - .- - 
1.90. (i) Building 
Tenders for construction of the building w e e  called for in Janu- 

ary, 1965 and the work awarded to a contractor in March, 1965 for 
completion within sixteen months. This contract did not include the 
following items of work for reasons stated against each: 
- 

It~rn? of work Reasons 

(a) Hcnt instdhtion treatment and w ~ t c r  proofing of 
the roof The rates 1end:red by the contr- 

actx  mrntioned above were 
hiah. 

(b) Canteen a ~ d  kitchen counters 

(d) Flooring in thc battery room. 

Dra&ign werr ready only in 
Junc, 1967. 

Drawings were rcady 
m July, 1967. 

Specifications wcrc ready only ~ l r  

February, I 968. 
-- -- - 

1.91. The building work was started in April. 1965 when the site 
lor construction was handed over. The contractor had to undertake 
additional works of construction of canteen and kitchen counters for 
which drawings were received in June, 1967. Details of cable trenches 
in the building were available only in February, 1968. The contrac- 
tor, therefore, completed the work in May, 1963. 

1.92. Separate contract for heat insulation treatment and water- 
prooAng of the roof was executed in June, 1967 and the works were 
Completed in November, 1967. Estimate for wall panelling and false 
ce?ULng war, sanctioned in February, 1968 (7 months after completion 
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of drawings) and thew were completed in May, 1968. Contract for 
flooring in the battery mom was executed in August, 1968 (6 month 
after the specifications were ready) and the work was completed in 
November, 1968 Thus the building was competed in about 44 months 
instead of 16 months. Pending completion of all the items of work, 
part of accommodation in the first floor of the building was handed 
over in July, 1967 to Engineering branch for commencing installation 
of equipment. 

(ii) Air-conditioning 

1.W. According to manufacturers' specification, crossbar equipment 
should not be stored in open air and plastic bags containing them 
should be opened in air-conditioned room. The project estimate pro- 
vided for an air-conditioning plant, the estimste for which was sane 
Honed in March, 1965 for Rs. 2.19 lakhs. The specification was, how- 
ever, approved only in May, 1967. According to the department the 
delay (over 26 months) in finalising the specification of the air-condi- 
timer was due to the fact that the proposed (September, 1965) co- 
axial and telex services, which also required air-conditioning, welt, 
to be accommodated in that building. Indent for the purchase of the 
air-conditioner was placed in September, 1967 with the Director 
General, Supplies and Disposals. The drawings sent with the indent 
contained some discrepancies and omissions which were settled by 
March, 1968. Tenders were thereafter invited by the Director Gene- 
ral, Supplies and Disposals, and after settlement of various points 
raised by the tenderer. orders were placed cn a firm in March, 1969 
for supply and installation of the plant by June, 1969. The firm s u p  
plied the plant by July, 1969 and installed it by December, 1969; but 
i t  could not be commissioned as there was no power connection. 

1.94. The department deposited Rs. 40,000 with the State Electri- 
city Board and applied for a total power load of 350 kw in October. 
1961. S i c e  only 15 kw were sanctioned by the Electricity Board, 
the Board was remained in February, 1968 for sanctioning the balance 
335 kw. The Board requested the Postmaster General in March, 1968 
to intimate the immediate and the baIance of power requirements in 
a phased manner. The Postmaster General replied in January, 1968 
that immediate requirement was additional 40 kw and the balance 
(296 kw) would be required within a period of one year. When in 
September, 1969 the Mectricity Board was ready to meet the power 
requirement the power sub-station and transformer, which were to be 
provided by the deparbnent and for which a provision of Rs. 7W1t 
was made fn the project &ate, were nat ready. 



1,S. The detailed esthete for the sub-station equipment was sanc- 
tioned in February, 1966 and indent for its purchase was placed on 
the Director General, Supplies and Disposals in May, 1966. The 
equipment was received in lQ6& Tenders were invited for installa- 
tion of equipment in the substation and the work was awarded in 
December, 1968 after inviting tenders four times. The contractor, 
however, failed to complete the work within the stipulated time and 
his contract was rescinded in October, 1970. The work was got com- 
pleted through another agency in November, 1970 and required power 
was available in April, 1971. 

1.k. The tests for commissioning the air-conditioning plant (instal- 
lation of which was completed in December, 1969) were commenced 
in August, 1971 (4 months after getting the power connection). Cer- 
tain defects were noticed in the plant. After a joint inspection h 
January, 1972 by representatives of the supplier and Posts and Tele- 
graphs department and the Director-General, Supplies and Disposals 
the supplier was directed to rectify the defects. The air-conditioning 
plant was finally commissioned in March, 1972. 

The department, however, had to pay maximum demand tariff 
charges since April, 1971 when power was made available. ; 

1.97. The original supply order included supply of an electronic 
air filter (cost Rs. 16,000) to prevent dust from gathering into the 
plant. The electronic air filter received in June, 1973 has not been 
installed (December, 1973). 

1.98. As commissioning of the air-conditioning plant was delayed, 
ten window type air-conditioners were pumhased in December, 1989 
(cost Rs. 0.42 lakh) for unpacking and installing exchange equipment 
which had started coming since January, 1967. These window type 
air-conditioners could, however, be put to use only from May, 1971 
after required power supply was made available in April, 1971. Even 
after commissioning of the air-conditioning phnt in March, 1972 six 
window type air-conditioners were still in use and four had been kept 
as standby (December, 1973). The department stated (Januaq, 1974) 
that the window type air-conditioners were proposed to be diverted 
to other exchanges shortly. 

(iii) Equipment 

1.99. Installation of equipment was to be ramplekd within abaut 
38 months after d p t ,  naJnly from IItdfbn T d e p h e  W- 



1.100. As the equipment was not supplied in proper sequence of 
inatallation, M was poeted only in December, 1968 for installing the 
equipment in the proposed exchange after enough basic equipment 
had been received. As mentioned above there was a h  delay in pro- 
viding air-conditioning. Ultimately unpacking and installation of 
apparatus and plants, which were required to be opened and installed 
in  airconditioned rooms, was started in January, 1989 without air- 
conditioning and installation of equipment was completed in March, 
1972, but ior some equipment received short, bmken. corroded or 
damaged. 

1.101. As the insurance cover had expired in February-March, 
1969, the Indian Telephone Industries refused to make good or re- 
place free of cost, the equipment received short, broken, corroded or 
damaged. These had to be repurchased at a cast of Rs. 33,146 bet 
ween February, 1969 and October, 1972. The department stated 
(January, 1974) that the question of refund of the cost of these equip- 
naent was under correspondence with Indian Telephone Industries. 

1.162 Eighty-nine kilometres of cables of different specifications 
were to be laid. Tuo &toiled eetimates for cable laying were sanc- 
tioned in 1965 and one each in 1967, 1968. 1969 and 1971. Laying of 
calde was expected to be completed within three to six months after 
m i p t  of stores Laying was ~~llll~lenced in January, 1965 and 66 
kilometres (74 per cent) of cables were laid by bbarch, 1973. The 
remaining work was held up for want of cables (September, 1973). 

As against the estimated cost of Rs. 89.58 lakhs, total expenditure 
on the project up to Msncfi, 1973 was Rs. 104.13 lakha The cost will 
increate further when cable laying is completed. 



T h e ~ e  withm fnrCrrlled capacity of 1OOO t&phmelLwr 
w a  commbioned in A&&, 1972 In September, 1973, 3520 connec- 
tiau wab working from the exchange, and 23 applicants were await- 
ing new telephone c ~ t i o n r  

[Paragraph 14 of the Report of Comptroller and Audttor General 
of India for the year 197Z73, Union Government (Posts and 

TelcgrapW J 

1.103. The Committee enquired from the representative of the 
M i d d a y  the necessity for replacing the proposed 1800 linap sltmnger 
type exchange at Jodhpur by a crossbar exchange altlaaugfi it w n  
known that the crossbar exchange was not functioning satisfactorily 
and giving considerable trouble in the Bombay Fort Exchange as well 
as in Ddhi Karol Bagh Exchange. The Secretary, Ministry of Corn- 
mudcations has stated in evidence: "We have got cross bar system 
m a b u t  40 exchanges in the country. Excepting for three exchanges 
in Bombay and four exchanges in Delhi which are subject to heavy 
load, all the other exchanges are working quite satisfactarily." 

1.104, As regards the defects noticed, the Secretary, Ministry of 
Communications has statad: 

"Whm those exchanges started giving trouble, particularly, in 
Bombay and Delhi, we investigated why it was giving 
trouble and then we found that for light trafRc the equip 
rraent was all right but for heavy tradic, certain componente 
were giving way like spark quench circuitr or contacts. 
All these were studied a number of our engineers both 
from IJ'I as well as from our research centre and for every 
defect that was noticed, we worked out a soluflon, and tMI 
solution t how being applied and for the past 18 months 
we are worlting on these Delhi and Bombay exch8Wes trg- 
ing to rectify these defects." 

He has added that for the rectification work, the original suppliers 
*re giving the materials free of charge. Exepting in one exchange. 
a11 the rectification work was being done by the Indihi engineers. 

The Secretary, JdSnistry of Communications has added: 

"In Karol Bo*, taking the total amount of work ihvolvsd, we have 
done 96 pepcent of the work. That is. we have taken into secouni 
the number of circuits to be changed, the number of Wires to be so16 
wed and the total work will be completed hp the end 6f December. 



& d ~ B e $ h  rrp lravt done 118 petrent and in janpath t b ' ~ b b i n 8  
this mmrk bBCa\zse that exchange wus supplied by I91 and thej Mve 
dam 48 percent of the work. The subscriber d l  not f e d  the e&t 
till we have done 8 0 4 5  percent of the worku 

.1.105. Questionad about the particulq reasons for swit- over 
tqqoss  bar system in ~espect of the Jodhpur M a n g e ,  the Secretary, 
Mi- of Communications has stated that the idea at that time was 
that there should be complete changeover from the Strowger to Cross- 
U$r. 6n other words, when a new exchange was put up, i t  sbuM be 
a %%&+star exchange to the extent that the IT1 manufacturing cepe- 
city coul'&'ameet the requirements. 
' He has further stated: "The idea is that eventually we are going 
to link up all these exchanges by national diallizg. If at this line 
we do not take steps then in future when national dialling is intro- 
duced, these exchanges cannot form part of the necwork and at a 
latter stage, we may have to incur a very much larger amount. . . . 
if we are going to have a rational dialling which we are bound to 
have some day or the other, we have got to have exchanges which 
can fit in with the nation4 dialling!' 

, . a  , , 

1.106. Audit has pointed out the delays h the finolisatim of &aw- 
i n g ~  and specjfications for canteen and ki'chen coun'ers, wall panel- 
Ilng and 'false ceiling, flooring in the battery room and sanctioning 
the estimates for the same. Questioned about the ressons for delay 
fn' respect of these items, the representative of the Department has 
Stat& "These are hot the essential ingredients of the buildings. 
The Mew, required at the time of commissioning of the exchange 
are not rizquired too much advance. They were nnt included in the 
brrtl'iing con+ract.. . . . . There are certain items which d g h t  ha de- 
dd4d later on and that is whv thev weve derided and dealt with 
-f.ately. These items were ready before the equipment installa- 
tiah *ail started." 

The Secretary, Ministry of Communications has, however, agreed 
w+th the views of the Committee that if the contract for these items 
had been given when the isuildiqq contract was awarded the work 
would have been completed earlier and pruch cheaper. 

1.107. Asked to state why the details for cable trenches were avail- 
able onlv in ~ebrua*, 1&8, more than 21 months biter building work 
was started in April, 1965, the representative of the Department has 
stated that this was an item which was done according to the load 
giym by the Indian Telephone Industries who supplied the equip- 
mpt. The details were avdable after they got the design from the 



1.108. Why should the details be available in Febntary, I968 if thcjr 
were to be done by 'the Indian Telephone Industries, the Committee 
&ed. The Secretary, Ministry of Cormpunications had no direct 
ahswer to this questio~. He has atated inxeply: "It has so h a m &  
that the equipment had not arrived whicb could be installed Tfie 
contractor gave the room for equipment installation m:hen the equip  
ment came. Though, strictly speaking, the building should have been 
completed in all respects roundabout July, or August, 1966, I do not 
think any pressure was put on the contractor to finish all those. . . . . . 
only because equipment was not likely to be ready!' 

He has a h i t t a d  that the biggest failing of t he  Department was 
that there was w PERT chart to heep a watch on the deliveries of 
various components according to the datb targeted 

1.109. The Committee enquired why i t  took as long as 20 months 
tram September, 1965 to May, 1967 to finalise specifications d air- 
conditioning plant and another 4 months to send the indent to the 
Director General, Supplies luid Disposals in September. 1967. when 
it was known fn September, 1965 that co-axial telex services were to 
he accommodattd in the &me building and were also to be air-con- 
ditioned. m e  representative of the Department has stated in reply: 
"1 would not be able to say why it8happened. I can only sav how 
it hanpened. First, they thought of the exrhanm bdng air-condition- 
ed. Then, the co-axial cable and the tele~rinter excha-ge were also 
to be located in this building. Them were a150 to be air-conditioned 
under a policy decision. . So, the air-conditianing load on this was 
also to he added." 

. 1.110. The representative of the Departrne:t had no adequate 
answer to the question as to why work wan done piecemsl and 
why the whole air-conditioning load was not calculated at on@e. Ac- 
eordiqg to the audit paragraph, indent for thc.purchase of the air- 
conditio-er was placed in September, 1967 with the Director General, 
Sunplies and Dimosals. The drawings sent vith the indent contain- 
ed =me discrepancies and omi~sions which were settled bv March, 
1968. m e  Committee enquired wby the drawines (prepared in 20 
morths) contained discrepancies and ornissiens which required an- 
other 6 months for settlement before the tenders could & called. 
The renreeentative of the Department has admitted that there were 
uW&es and errors in filling wp the indents IIe had no answer to 



the questih ~II to why it toot 6 months for mettleamat of the dhm- 
pandea The Secretary, Ministry of Communications; howwer, b u d  
informed the C o d t t &  that if a target dab had been fixed for the 
ampletifan of thcsc item&, the work could have been dom eartier. 
He har added: "If it (dew)  had happened in one or two caws, then,. 
I wmdd have termed it a8 a kpse. But, when I nnd that in every 
project that r examine there fs no date fixed for any of the compoa- 
aot mrks ,  I would only sty that it was a shortcoming in our pro* 
cedural methodr." 

1.M. .tathe audit pera,, the Dew-nt d e w t e d  
Rs. 40,000 with the State Electricity Board and applied for a total 
power load of 50 kw in October 1 m .  The Board requested the 
portmsst& General in Mmh,  1968 to intimate their immediate urd 
the balance of power requirexnate in a phased mwnar. The Port- 
master General replied in January, 196% that is after B months, that 
immediate requirement was additional d) kw and the balance (295 
Kw) would be required within a period of one year. When in Sep- 
tember, 1- the Electricity Band was ready to meat the power n- 
quirement the power sub-station and tmuformer, w h i l  were to be 
I)rovided by tbe department md for which n provieion of Rs. 73,617 
was ma& in the project estimate, were not ready. The Secretary, 
W t r p  at Communications, has admitted that there was delay on 
the part of someone. He has added "In pmviding the subatation, . 
there! was a delay of over 24 yeam We have called for the explanr- 
tion of tbe ofkens c o d . "  

1.112. The Committee poredl the question whether it would not be 
desirable to conduct a study to work out the total loss of revenue on 
account of varioue delays, omissions and other things and also whe- 
ther i t  would not be worthwhile to conduct an enquiry into the work- 
ing d P & T Department to improve thfnga The Secretary, Ministry 
af &mmunications has stated: "Some cases were referred to relat- 
i& to 1970-71, viz. works carried out by the Circles. In these cases. 
we have nominated offleers and told them to have a timbbound p- 
gramme and follow it.* 

1.113. According to the Audit, tenders were invited for installation 
of equipment in the aubgtation and the work was awarded fn Deccm- 
ber, 1968 after intitfng tenders four times The Committea wanted 
to know the circ~llllltances in which tmdem had to be called for four 
timer before the work could be allotted to the contractor in Deccm- 
trsr, 1968. Thay aIsP wmtd to b o w  why it took 21 months to m* 



ths wwck. The Jkcrakry, MidrstrJr of Communications has rtrted in 
reply: "This Is wmething which I myself could not understand. It 
is a fhfrly simple mrk d n g  Ru. 6,000)-. On the first thnse calla, 
there was no nsponre at  all; and on the fourth call, a tenderer accept- 
ed the work. . .. . . .The &st call for the tender was on the 12th July, 
1968. There w a ~  no tender received against this call. The secq~d 
call was on 3rd August, 1968. Them was only one tender received. 
Thia single tender w u  35 percent above the r a k r  and because it was 
hi& it wm also rejected. The third call was on 30th October. Two 
tenders were received and both were 33 percent and 31.75 percent 
above $he rates and they tow were rejected. Finally the fourth call 
was on 6th December. A ~~ wmrsgain r e c e h d p r h i & ~  
29 percent above the indicated rates. Thia was received on 30th of 
December, 1908. The time for the work, 4 think, wan for 45 days. I 
really do not see any justffication why we waited for 21 months to 
rescind the contract. Apparently, the contractor asked for some pay- 
ment on same other works. There was a dispute between him and 
the Wing. W e  h w e  called fof the explanation of the Orecer con- 
cernd."  

1.114. The Committee enquired why it took as long as 11 months 
from April, 1971 to tcst and commiedon the air-conditioning plant 
(in Watch, 1872). The Deptt. had no satisfactory answer to thh 
question. The only submission made bv the representative of the 
Department was as fallows: 

'The air-conditioning plant was installed by December, 1969. 
The power became a d l a b l e  in May, 1971. After May, 
lVll when power became available to the air-conditioning 
plant, the contractor was intimated and he came and com- 
miwioned the plant and the plant started working in 
August. It war commirsioned bv March, 1972." 

1.115. According to the information furnidted by the Assistant 
Engineer, Phones, Jodhpur to the Director General, Supplies and Dis 
posals in April, 1973, the Depnrtmmt had to pay to the State Electti- 
city Board Ra. 55,853 without utilidng power to that extent for the 
period April, 1971 to March, 1972. Audit has observed that "as the 
equipment was not supplied in proper sequence of installation, st& 
was posted only in December. 1968 for installing the equipment in the 
pnrpomed m h a n g c  after enough basic equipment had been received." 
The Committee asked the Deptt. to state the reasons for the non- 
aupp;ly of the ~quipprrent by the Indian 'Mephone Industries in pro- 



peu sequence. Tba ~~, bdinkptSp of G b a m m m h t i ~ ~  'has 
stsrted: "We have had number of coordinotirig mautlngs with the @TI. 
They had genuine ditlkulties in supplying the iron work Iroa watk 
was the &st item which was to be put in the exchange. They wp- 
plied the most sophistiwted equipments aZ1 of whioh were getting 
locked up. We must have the iron work h t  so that we could staft 
installation of the exchange. It was only in the last two years or 
m that they have made a tr8mendot.w effort in the supply of iron 
work first Todry for the exdung&, they are supplying the lr& 
work first" 

1.116. Audit has pointed out that installation of the equipment was 
completed by March, 1972 but for some equipment received short, 
broken, corroded or damaged. As the insuraace cover had expired in 
February-March, 1969, the bdian Telephone industries refused to 
make good or replace free of cost, the equipment received short, 
broken, corroded or damaged. These had to be re-purchased at a cost 
of Rs. 33,146 between February, 1969 and Octgber, 1972. In reply to 

question, the Secretary, Ministry of Communications has stated that 
out of Rs. 33,146, the IT1 had paid for most of the claims except for 
&. 7,000 which was to be borne by the Department. 

. .1.117. The Committee wanted Q -how the total up-to-date erpcn-' 
&re on this project. The repre!%itativc of the Deptt; has stdted 
during eviaenee . that the revised. estimate for , t& project 'was 
Rs. 129.51 lakhs. The actual expenditure uptodate, however, was 
of the order of Rs. 118.19 lakhs 

1.1f8. The Committee fail to mhs tand  wby the P&T 'kkpartrnent 
&Cfionsd a project in Febmm, 1364 at an est i imad  cod of Rs 33.23 
I.lrbs ffor indallatim of 1800 lines strowger type exc'hange at Jodh- 
par: In April, 1967 it was decided to instal a controvedal cross bar 
exkhan~e manufactured bv a Multi-nqtional Corpar&~~~'fnstead of 
tbe strowger exchange and f w  which a 'revisCd senctibn fdr Rs. 89.58 
lakhs was issued. The Committee noted that there was a difference 
af opinion at the ti- the work was started. !Cbe work w e  dtnrted  
in 1965 a d  the exchange w u  commissiind after a~ven yewo ah 
muh, 1972. From the time it uws decided to lhrsgd a emd~hr uot- 
change upto the ti- it was completed, thewe has been u I- se* 
of &ley ie the eoapletion of M e &  components of the pm&& 
rir. building with e'cctric iastalZetion, a b e o p d i t i o ~ ,  i ~ m  
of eqaipmmt hying of cables utc. 

1.119. I t  i s  a sad commentay an ths pdormanirs Of d o  
memt that the details fnr cable benches nsre a d a b l e  only Sn Fab- 
w r y ,  188, more than 34 month dQr the WMiag 4 rtrrdsd 



h ~ , ~ I t . p l l r e a s b a ~ O o m m i t t e s Y l i a t f i ~ w a s n o p ~  
e o d b a t i o m  with the , h d h  lklephons Industries. This is also cvi- 
dent Ekm the faat th t  the delivery of eqdpments by the Indian 
Telepk.ae Industries commenced ene year behind schedule in Feb- 
ruary, 1967. The Committee would urge that! there should be etfecfi- 
coordination between the P&T Department and the Indian T e l e p h  
Industries. Schedules ef deliveries of equipment to the P&T Depart- 
ment, &odd be drawn up in consultation with the I.T.I. and thow 
schedules should be scrupulously adhered to. 

1.20. The ~ommhtee regret that it t d  the officials as long as 
month for settlement of the discrepancies aoticed in the dra* 
sent with the indent for the air-conditioner. The delay of over % 
mbnths in finalisii the ~geeiGcations of the airconditioner is J, 
inexcuaabla # I 

1.lZl. Equally unpardonable i s  the delay of about 23 years tr 
providing the power sub-statian The Committee note that the ex- 
planation of the onicers concerned has been called for. They would 
like to know the reults of the action taken against them in due coursa 
In this context, the Committee note with concern that the Depart 
m a t  had to pay to the State ~1ectricity'~oard Rs. 55,853 as maximum 
demand t a d f  charges although power was not utilised to that extent. 

1.122. The Committee have noted that the tenders for installation 
of equipment im the substation had to be invited four times and the 
work was awarded in December 1968. They note with surprise that 
it twk as long as 21 months rescind the contract of the contractar 
who failed to complete the work withim the stlpnktd t h e .  As h.r 
bcan admitted by the Secretary, Ministry of Communications, them 
wan jusflBcaf16n for waiting for 21 months befort rescindihg tb 
contract. The Committee note that the explanation of the omcar 
concerned has been called for. 

1.m. From the facts brought to light in tbe course of evibnes 
tendered by the representatives of the Mihistry, the Committee ham 
tome to the conclusion that the delays were as much due to the proc 
eural defects as the failures on the part of those responsible for 
their execution. l'%e Smwbry, Ministry of Communications, h u  
8 b W d  Wore the C d t t t e  that the biggest failure of the Do- 
W m t  - th.C there was no m T  chart to keep a watch on & 
I*lkrdea of +rria9$ compomnrL ace- to the target dates fkdc 
~ ~ ~ ~ t t 4 d t b e ~ ~ b n b e s a i d :  m t , w b - ~ U  
r L w ~ i s w e y ~ t l . t ~ ~ t l m m b n o ~ i h t a d * &  



Microwave link connecting Coimbature Korikode and Ootacamund. 

Audit Paragraph 

1.124. In may, 1966 the department prepared a scheme for linking 
Coimbatore with Kozikode and Ootacamund by means of microwave 
r8dio relay system with the object of providing: 

(a) more reliable telecommunication facilities, 

(b) 108 channels (which could be increased to 300 channels 
with additional investment), and 

(c) subscribers' trunk dialling facilities. 

The project was expected to yield a net profit of Rs. 9.57 lakhR 
per annum. 

1.125. The scheme comprised the following major components:- 

(i) acquisition of land and construction of microwave build- 
ings and repeater station; 

(ii) erection of masts and antennas; 

(iii) installation of radio and associated power equipment; and 

(iv) laying of cables for extending the circuits fmm microwave 
buildings to carrier stations. 

The project was sanctioned in April, 1967 (estimated cost Rs. 3k98 
faLhs) and was expected to be completed within a period of 15 
months. 

1.126. The sites for construction of buildings and repeater station 
were acquired by May, 1967. Tenders for civil.worh were invited 

October, 1967 and wofks awarded to contractors by Mamb, 1968. 
TPe delay in inviting tenders was due to time taken in prepsratio 
<dte plans, detailed drawhg, and teder &aumenta The trblr 



below indicates fhe dates of cwmmencement of works and .tbcir man- 
pletioa 

Date of cormncncc- Dur date of coqk-  Actual date of conapk 
lam tion as. p:r agree- tion. 

mcnt 
- 

Kolaribttta (Rcpa- 
tcr station) . . March, 1968 September, 1968 Deambx, 1969 

Ootacsunund . . March, 1968 Septunb-r, October, 1g6Q 

Kodkode . . Fehruory, 1968 September, 1968 October, 1- 

Coimbatore . . March, 1g68 J d Y ,  1968 Octobx, 1969 

1.127. According to the department the delay in construction of 
buildings was due to shortage of cement and steel which were to be 
supplied by the department and monsoon and difficult terrain at 
Kolaribetta, but portions of the buildings where the equipment was 
to be installed were ready between January, 1969 and May, 1969. 

1.128. Contracts for construction of foundations for towers and 
erection of towers were executed in February, 1968. Foundations 
were laid at Coimbatore, Ootacamund and Kozikode in May- 
June 1968 and at Kolaribetta in February, 1969. For supply of tower 
materials order was placed on a fim in March, 1967 for delivery by 
November, 1967. The tower materials were, however, supplied by the 
Arm only in August, 1968 and erection of towers at Coimbatore, 
Oqtacamund and Kozikode was completed in October-November, 1968' 
and at -1aribett.a in March, 1969. 

1.129. Equipment for the project was to be supplied by the Indian 
Telephone Industries Limited (partly by manufacture and partly by 
import). Orders for supply were placed on India  Telephone Indus- 
tries in July, 1966 and it was asked to indicate the programme of 
supply. However, no programme was drawn up as Indian Telephone 
Industries had difficulties in importing components due to shortage 
of foreign exchange. Supplies were commenced in piecemeal from 
October, 1966 and continued till September, 1971. Major items of 
equipment weire received between October, 1968 and January, 1970 
and these were installed between July, 1969 and May, 1970. Mean- 
while, preliminary testing of the microwave link started in Decem- 
ber, 1969 and continued till September, 1970. 

1.130. F'inal "proving in' tests were started in October, 1970. For 
amducting "proving in" tests microwave testing instrumentir we* 
a m t i a l  for which orders were placed on Indian Telephone Iodusr 



tries is November, 1967. Indian T e l e p b  EhduolOlllss, W C v e k ,  Ux- 
pressed (February, 1968) its inability to supply the instrumen2s' Bbr 
want of foreign exchange. After foreign exchange be-ame available 
~II October, 1968 competitive tenders were invited (May, 1969) and 
ordm for instruments were placed in November, 1969. The instru- 
ments were received in December, 1970. Meanwhile, tests were start- 
ed with the help of some instruments borrowed from the Telecom- 
munication Research Centre, New Delhi. The tests which normally 
take .two to three months continued for about six months till March, 
1971 as several defects in the system were noticed and these had to 
be rectiild The microwave link was finally commissioned in March, 
1971. 

1.131. The equipment for subscribers' trunk dialling between 
Coiibatore and Ootacamund stations was, after successful 'acceptanm 
testing', made over in March, 1970 for arranging traffic trials and 
commissioning after microwave channels were ready. But the subs- 
cfibers' trunk dialling system between these two stations could be 
commissioned only in March, 1972 due to certain defects in'metering 
and modifications of some equipment by the Telecommunication 
Research Centre. Even after the microwave link was established h 
March, 1971, subscribers' trunk dialling faciliw between Coimbaton 
and Ootacamund could not be provided till March, 1972. 

Against the estimated cost of Rs. -32.98 lakhs total expenditure on 
the project upto September, 1973 was Rs. 33.20 l a b .  

1.132. The department stated (January, 1974) that as this was the 
&st tnicromve system installed by using indigenous design (that 
by Telecommunication Research Centre) and equipment (manufac- 
tured by Indian Telephone Industries)  delay^ due to teething troubla: 
end initial problems were unavoidable. 

[Paragraph 15 of the Report of the Comptroller and Auditar 
General of India for the year 1972-73, Union Government 

(Posts and Telegraphs)] 

1.133. According to Audit Para, the project was sanctioned ih 
April 1967 (estimated cost Rs. 32.98 lakhs excluding over-heads) and 
was expected to be completed by June, 1988. Construction of micro- 
wave buildinga and repeater ?itations cmmenced in February-Mad, 
MkB a f t a  acqrtirihg dtus for them md the ')n)rb were fkdly c?cxm- 
pbka ia O c k W r m b e r  1968. 



1.134. The Committee were informed by Audit that cost incurred 
o n  construction of the four buildings as per Financial Stock Taking 
Report (30-9-1960) was as under: 

1.135. Asked to state the reasons for delay of 24 years after the 
acquisition of sites in May, 1967 to construct four buildings, the 
Member XTD.), P&T Board has stated during evidence: 

"There were four buildings involved in this project. The 
xomrnencements of one was in February and of three in 
.March, 1968. The due date of completion was September, 
1968 in respect of three and July 1968 in respect of the 
-fourth. Three were completed in October, 1969 and one 
in December, 1969. The buildings were given for occupa- 
tion and installation of equipment even earlier than the 
formal date of completion. We had the Coimbatore build- 
ing available for installation in December 1968 itself and 
the building at  Ooty by March, 1369 and Calicut by June, 
1969 and Kolaribetta by September, 1969. The buildings 
were available for installation much earlier but the finish- 
ing took time.. .The difficulty that they had mentioned was 
.that the cement was not available. They seem to have 
got i t  locally by some arrangement." 

1.136. To a question as to what efforts were made to obtain cement 
'beforehand, the witness has expressed his inability to find out what 
,exactly had happened and has stated: "It is done at  the project level. 
W e  are unable to find information a t  this stage as to how cement was 
made available locally."' He has added: "The reasons that I have 
.got here are that there was a shortage of cement and there was a 
very heavy monsoon at  that time." 

1.137. When the Committee pointed out that for RCC, the day 
when the roof is cast, there should not be rain, otherwise i t  is very 
helpful for civil construction work, brick work and concrete work, 



and enquired what the Department would have done if it had been 
a war work or work of an emergency nature, the witness has agreed 
with the Committee and stated, "they would have certainly done it."" 

1.138. Asked to explain the delay of nine months in the supply 
of tower materials by MIS. Alcock Ashdown and Company, the h c -  
retary. Ministry of Communications has deposed during evidence:. 
"This Company was entrusted with the work of designing and manu- 
facturing the towers for the first time in the country. The microwave 
towers were still being imported. The design required some special 
considerations like having proper strength and standing the wind 
load. Pemnally, I feel, they did an excellent job. I am saying this 
with the background of subsequent experience with other firms. They 
did take 7 to 8 month longer. But they were quite earnest about it. 
They completed the job. Unfortunately, after that, they closed down."* 

1.139. As regards supply of equipment for the project, Audit para 
stated that order was placed on the Indian Telephone Industries- 
Ltd., in July 1966. Supplies were commenced in piecemeal from 
October 1966 and continued till September 1971 as t& concern had' 
difficulties in importing components due to shortage foreign exchange. 

1.140. Referring to another instance of delay of 5 years in the. 
supply of equipment for the project, order for which was placed on 
the Indian Telephone Industries in July 1966 but supplies completed' 
in September, 1971, hte Committee desired to know what sort of 
coordination existed between the IT1 and the P&T Departments in 
planning for execution of such projects and whether the ITI's plan- 
ning was tied down with the projects planned for this Department. 
The witness has explained the position in the following words: 

"We did not expect that it would take five years. This was the- 
first time that the microwave equipment was designed in 
the country. We made a prototype in Delhi; we tried it 
out and we sent it down to the ITI, for productionising 
it. We expected that it will be completed in 2 to 3 years. 
We expected that it will be received by 1969. They actually 
supplied all the equipment by 1969. But what happened' 
was that between 1969 and 1971, some of the items had to 
be either modified or sent back to the Factory for making 
ceftain changes. This went on till 1971 after the actual 
testing took place. The testing also took about 14 years or 
so because this was the first equipment that we designed 
and we had to be absolutely sure that it was going to work 



well. After 1972, I am very happy to say that the equip- 
ment has not even had one hour shut-down, that is, for the 
last 2 years." 

1,141. As regards procurement of microwave testing instruments 
for conducting "proving , in" tests, the Committee enquired what 
advance action was taken to get the foreign exchange released for 
the I.T.I. The Secretary, Ministq of Communications has stated: 

"What we did was tkis. Since they did not have the foreign 
exchange and the P&T had some foreign exchange with 
it, we imported these instruments. Even then, the instru- 
ments came late. They did not come on time. We had the 
instruments at the Research Centre at Delhi and we sent 
them to assist in the installation." 

1.142. Asked as to why order for testing instruments was not 
placed with the Indian Telephone Industries alongwith all other 
equipment for the project in July, 1966, the witness has stated: Yn 
1966, we did not place and firm orders. I t  was ad hoc information 
about the equipments that were required for all the projects." 

1.143. The Committee drew attention of the representative of 
the Ministry of Communications to the following two references 
made in the Audit para in this regard that "Equipment for the pro- 
ject was to be supplied by the Indian Telephone Industries Ltd. 
(partly by manufacture and partly by import). Orders for supply 
were placed on Indian Telephone Industries in July 1966 and it was 
asked to indicate the programme of supply" and "Final 'proving in' 
tests were started in Oztober 1970. For conducting 'proving in' tests 
microwave testing instruments were essential for which orders 
were placed on Indian Telephone Industries in November 1967", and 
wanted to know what the Department was doing between July 1966 
and November 1967, the witness stated: "We had given indications in 
an ad hoc order." 

1.144. According to the Audit para, tests which normally take 
two to three months continued for about six months till March 1971 
as several defects in the system were noticed and these had to be 
rectified. The microwave link was finally commissioned in March 
1911. The Committee desired to know what were those defects and 
whether those were due to defective design or manufacture. The 
witness has clarified: "It was due not to any defect in the manufac- 
ture but in the design." Asked who designed it, the witness has said 
that i t  was done in the Telecommunication Centre and has added: 



"I would not call it a major defect, because in  most cases when 
an equipment is designed for the first time, i t  works very well in 
the laboratories; but when there is a prototype, i t  creates a lot of 
difficulties. When we had it from Japan for the Calcutta-Asansol 
system, the entire thing failed. They had sent replacements and a 
t eaq  of theirs worked for 12 months. This happens in the case of 
all the designs."' 

1.145. Explaining the present position in this regard, the Joint 
Secretary, Ministry of Communications has stated: "We have to 
provide the additional set on the route and then it will be connected. 

1.146. Asked whether the system was now working with the 
standard efficiency, the Secretary $as stated: "It is functioning 
very well. There is absolutely no trouble about the system." The 
witness has further stated that the "First microwave system was 
imported. These are in the North-Eastern route-Asansol connected 
with Shillong and further upto Gauhati; in the West linking up 
Jullundur with Srinagar and Delhi to Jaipur.. . . . . . . .They are all 
working extremely well. Efficiency is about 99.9 per cent." 

1,147. To a query whether microwave system was more reliable 
than the other alternative systems, the witness has deposed: "This 
is more *liable than co-axial system. In the Fifth Plan we are hav- 
ing fairly ambitious plan to duplicate the main routes by microwave 
system. We will put microwave system where we have co-axial 
system so that the load can be shared and if one system fails, the 
other can work. Television Bearer channels are going to be provided. 
We are making a provision for that so that A.I.R. may have the 
benefit of the scheme later on."' 

1.148. Dealing with comments of Audit that "the equipment for 
subscribers' trunk dialling between Coimbatore and Ootacamund 
stations was, after successful 'acceptance testing', made over in March, 
1970 for arranging traffic trials and commissioning after microwave 
channels were ready" and "even after the microwave link was esta- 
blished in March 1971, subscribers' trunk dialling facility between 
Coimbatore and Ootacamund could not be provided till March 1972", 
the Committee enquired why it took two years (from March. 1970 
to March, 1972) to rectify the defects in metering and to modify some 
equipment before STD facility could be introduced between these 
two stations. The Secretary, Ministry of Communications has stated: 
"Acaually, this STD betwean Coimbatore and Octacamund was not 
part of the initial project. The project only provided for the micro- 
wave link so that in future STD could be installed. After microwave 



link was installed, we found if the S.T.D. was used, it was giving 
certain wrong metering indications at either end. We wanted to be 
absolutely sure that the defects which gave rise to such wrong 
metering indications were removed before the S.T.D. was commis- 
sioned. That has been done and for the last two years the S.T.D. has 
been working extremely well." 

1.149. According to Audit para, the Deptt. stated (January, 1974) 
that as this was the first microwave system installed by using in- 
digenous design (prepared by Telecommunication Research Centre) 
and equipment (manufactured by Indian Telephone Industries) de- 
lays due to teething troubles and initial problems were unavoidable. 
The Committee desired to know to what extent the Deptt. has succe- 
eded in making indigenously some of the parts used in the microwave 
system which were hitherto imported. The Secretary has stated: 
"Few components are imported in this country even now. To make 
them indigenously is not a viable proposition. Its cost is very small 
compared to the tctal cost of the project. Antennas are imported. 
We in P&T have a proposal to make antennas. Electronics Corpora- 
tion in Hyderabad also have a project for making them. Electronics 
Corporation tell us that they have finalised the design and an antenna 
is ready for test."' 

1.150. Asked further how the Department ensured that when a 
project of this nature is sanctioned, they have sufficient equipment 
like microwave towers, antennas and other components so that time 
lag between the sanction and the execution may not be kept much 
and the work may start soon, the witness stated: 

"We have a fairly large microwave schemes before us. For 
these new schemes we are importing some equipments. 
We are ready with all our buildings, power supply. The 
equipment has also started coming in. The only problem is 
about the supply of towers. Triveni structurals in 
Allahabad have started making towers . We have also 
started making towers in our telecommunication facto- 
ries. But there is a very serious shortage of steel and 
the output of the Triveni Structurals is not coming upto 
our demand. We have taken up the matter at the Minis- 
ter's level and we are pressing on them the need for more 
towers." 

1.151. The Committee have noted that a project for linking Coim- 
hatore with Kozikode and Ootacamund by means of microwave radio 
relay system was sanctioned in April, 1967 and was expected to be 
comdeted by June, 1968. The Committee, however, ubserve that it 



took the Department about 2& years to complete the eonstruc(ion 
of the buildings. The Committee are not satisfied that the delay 
was due only to shorjage of cement and Meel and the prevalance of 
monsoon at the time of the constructioa Monsoon weather is w, 
hindrance for construction work. The Committee feel tbat the delay 
in construction work could have been avoided if the Department had 
made effective coordination with the supplying authorities in regard 
to building matarials like steel and cement. 

1.152. The Committee are of the view that there was a delay of 
a&t 9 months in the supply of tower materials by M/s. Alcock 
Ashdown & Cb. They, however, note that this company was entrusted 
with the work of designing and manufacture: of towers for the h t  
time in the country. The Committee have also been informed that 
the Triveni Strueturals Ltd., Allahabad, a Government Undertaking 
have now started making towers. The committee desire that in 
future maximum orders for the supply of such towers would be 
placed on this public sector undertaking. 

1.153. The Committee have earlier commented on the delays in 
the supply of equipments by the Indian Telephone Industries. There 
has been delay in the supply of equipments by the IT1 for this I project also. The Committee have noted that for this project orders 
for supply of equipments were placed on the IT1 in July 1966 and 
supplies commenced in piecemeal from October 1966 and continued 
till September, 1971. The Committee have reasons to believe that 
there was no proper coordination between the P&T and the IT1 in 
the matter of supply of equipments. The Committee stress the neces- 
sit-y of maintainisg effective liaison and coordination with the ITI. 

1.154. According to the audit paragraph, for conducting 'proving 
in' tests, microwave testing instruments were ordered in November, 
1967 but these instruments were received only in December 1970 as 
I.T.I. had expressed in February 1968 their inability to supply the 
instrwnents for want of foreign exchange. After the foreign exchange 
was made available in October 1968, tenders were invited in May 
1969, and orders for instruments were placed in November 1969 on 
a U.S. firm (Sylvian Ginsbury Ltd.). When asked why orders for 
the micmwave equipments were not placed in 1966 alongwith the 
orders for other equipments, the Secretary, Ministry of Communica- 
tions stated: "Im 1986, we did not phce any firm orders. I t  was ad hoc 
idormation about the aquipments tbat were requited for all the 
projects." The Committee ave surprised that the Department instead 
of placing firm orders sbould be c~n ten t  with giving ad hoc informs- 
tion about the equipments that were required. The Committee consi- 
der this to be serious lapse on the part of the Department and would 



we this to be further investigated with a view to fiKinp responstbi- 
Zity far action. 

1.155. The Cemmit'tee would l i e  that, as far as p d b l e ,  the com- 
ponents required for the microwave system are manufactmd within 
the country. 
Telecomnm~ication developmmt scheme in Kashrnir valley 

Audit Paragraph 

1.156. To improve the telecommunication net work in the Kash- 
mjr valley, which was working on open wires and was subject to 
vagaries of weather, a scheme was drawn up by the department in 
January, 1964 for inter-connecting all important towns in the valley 
by under-ground cables. As a first step, a project estimated to cost 
Rs. 30.82 lakhs was sanctioned in June, 1964. The estimate was subse- 
quently revised to Rs. 30.94 lakhs in March, 1965. The project com- 
prised the following works:- 

(i) connecting Srinagar with Anantnag, Baramulla and 
Sopore by underground trunk cables (117 kilometres). 

(ii) replacing existing 100 lines manual exchanges at Anantnag, 
Baramulla and Sopore by 100 lines automatic exchanges; 
and 

(iii) installing subsxiber's' trunk dialling equipment at all these 
stations. 

The detailed estimates sanctioned for the above works between 
J u n e  1964 and March, 1966. however, totalled Rs. 33.05 lakhs. 

1.157. ( a )  Cable lauing. 

The detailed estimate for cable laying (cost Rs. 28.81 lakhs) was 
sanctioned in June, 1964. The work was to be completed within six 
months of receipt of stores. Out of 117 kilometres of cables required 
for the project, 104 kilometres were received by November, 1964 and 
the balance 13 kilcmetres by September, 1965. Bulk of other $toms 
required for cable laying were also received by September, 1964 
except some items like unicoils, joint indicators, lead sleeves, loading 
coils, etc., required for use only at the jointing stage. The progress 
of cable laying, according to the department, was impeded due to 
non-availability of labour during winter and monsoon, difficult 
teriain and high sub-soil water level in the valley. Further the ques- 
tion whether the cables were to be balanced (so that each wire of a 
pair in the cable had the same resistance) or wire to ,be simply 



joined was settled in May, 1965 when the Posts and Telegraphs: 
Directorate decided that, to avoid delay, balancing of cables: 
need not be done unless necessitated by the problem of cross talks. 
Laying and jointing of cables were completed in January, 1966. 

1.158. To maintain the standard of clear voice transmission from 
and to end, loading coils with pots (iron boxes) are generally inser- 
ted in cables at fixed intervals. In this estimate, however, while 
Rs. 1.10 lakhs were provided for coils. there was no provision for 
pots wherein the coils were to be fitted. The coils were received from 
the departmental stores organisation in April, 1965. But without 
the pots it was not possible to fit the coils in the cables. The depart- 
mept stated (December, 1973) that at the estimating stsge it was 
intended to house the coils in the jcinting sleeves but at  the time of 
execution, this was not found possible. Sixty-three pots were, there- 
fore, fabricated locally (cost Rs. 1,071) and the coils were fitted 
therein to make them compact. The locally fabricated pots were 
not, however, waterproof and, due to leakage of water and resultant 
dampness, considerable cross tal,k on the cable was noticed and the 
cable was, therefore, not found fit for commissioning. Fresh coils 
complete with pots were obtained from Indian Telephone Industries 
in September, 1966 a t  a cost of Rs. 39,000 and the pots already inser- 
ted were replaced (after redigging) in December, 1966. Still the 
cable was not free from cross talk. In February, 1967 specialists 
inspected the cable and concluded that cross talk was due to damp- 
ness of cable and unbalanced cable having been connected with 
balanced trunk exchange equipment. The cable was kept under ob- 
servation till February, 1969 (when the same was tested again) and 
commissioned in March, 1969 for subscribers' trunk dialling facility 
be@&en Srinagar and the other three stations, although cross talk 
was still persisting on some psirs. In December, 1973, out of 76 
pairs, 14 pairs continued to be faulty. 

1.159. (b) Replacement of existing rnmuual exchanges by automa- 
tic exchanges at;Anantnag, Ba'ramulla and Sopore. 

The detailed estimates (cost Rs. 1.78 lakhs) for this purpose were 
sanctioned in July, 1965 and indents for equipment placed with 
Indian Telephone Industries Limited simultaneously. The estimates 
provided that works should be completed within one month ffom 
the receipt of the stores. Works at Anantnag were started in Septem- 
ber, 1965 and at  Sopore and Barsmulla in November, 1965. Due to 
delay in receipt of stores and equipment from Indian Telephone In- 
dustries, replacement of the manual exchanges was, however, delay- 
ed. Automatic exchanges at  Sopore and Bararnulla were completed 



only in April, 1967 and July, 1967 respectively. For completion of the 
work a t  Anantnag some items of equipment were diverted from 
another exchange in October, I967 and the automatic exchange was 
commissioned in December, 1967. 

The department stated (December, 1973) that production of equip- 
ment for these work in Indian Telephone Industries was programmed 
in 1964-65 but production was delayed due to shortfall in production 
in 196465 and diversion of production effort in 1965-66 to priority 
orders for export and air-raid precaution equipment. Even there- 
after, the supplies were not ba<lanced and lingered until 1968. 

1.160 (c) Subscribkm' Trunk Dialling- 

The detailed estimates (cost Rs. 2.46 lakhs) for installation 
of equipment for subscribes' trunk dialling at  Srinagar, Anantnag, 
Baramulla and Sopore were sanctioned in March, 1966 and indents 
for equipment were placed on Indian Telephonz Industries in April, 
1966. The work was to be completed within Iffteen days of receipt 
of equipment. Bulk of the equipment was received between June, 
1968 and November, 1968. Installation of equipment was started in 
September, 1968 and completed in December, 1968 at Srinagar and in 
February, 1969 at the other three stations. Subscribers' trunk dialling 
facility between Srinagar and the other three stations was commis- 
sioned in March, 1969. 

The department stated (December, 1973) that the period of fifteen 
days for installation indicated in the estimate was ~nrealistic snd a 
minimum period of 2 to 3 months was unavoidable. 

The total expenditure on the project was Rs. 29.22 lakhs ss  against 
Rs. 33.05 lakhs as per detailed estimates. According to the project 
estimate, the project was expected to earn revenue of Rs. 3.77 lakhs 
per annum. Due to delay in completion of the project no revenue 
was earned upto 1968-69. 

[Paragraph 16 of the Report of C & A G .>f India for the year 
1972-73, Union Government (Posts & Telegraphs) 

1.161. According to Audit Paragraph. the Project was sanctioned in 
June, 1964 at an estimated cost of Rs. 30.82 lakhs. The estimate cost 
was revised to Rs. 30.94 lakhs in March, 1965. The detaiIed estimates 
sanctioned between June, 1964 and March, 1966 for the various works 
to be executed under the project, totalled Rs. 33.05 lakhs. As against 
this, the total expenditure on the project, however, was Rs. 29.22 
lakhs. The Committee drew attention of the representative of the- 



Ministry of Communications to the upward revision of the estimate 
time and again and u1Wt.e completion of the job in less than the 
detailed estimated cost. The Committee termed this rather to be a 
rare case seen in government expenditure and desired to know how 
an  over estimation occurred in this case. The Senior Member (Fin- 
ance) P & T Board stated during evidence: "We find that the item 
which underwent a decrees was the cable. The cost of cables was 
low, and they had assumed Rs. 28.81 lakhs. Actually it came to about 
Rs. 20.5 lakhs or so. This was the saving. In other respects, there 
was a little increase. On the overall, there was a saving." 

When the Committee expressed the view that possibly this might 
have been done to get the sanction quickly, the Secretary, Ministry 
of Communications has disagreed with this view and'has stated: "1 
do not think so.'' 

(a) Cable laying 

1.162. The detailed estimate for this job was sanctioned in June, 
1964 and the work was to be completed within six months of receipt 
of stores. Bulk of other stores required for cable laying and about 
89 percent of the cables required for the project were received by 
September, 1904 and November, 1964 respectively. The Audit para 
stated that the progress of cable laying (according to the Depart- 
ment) was impeded due to non-availability of labour during winter 
and monsoon, difficult terrain and high sub-soil water level in the 
valley. The Posts and Telegraphs Board informed the Audit in De- 
cember, 1973 that the last instalment of cable was despatched from 
Delhi only in September. 1965 and cable laying and jointing was eom- 
pleted by January, 1966 and hence there was no abnormal delay. The 
cable required for the work from Srinagar to Baramulla and Sapore 
was only 59 kilometres and the work on these sections could have 
been completed as cables to this extent had been received by 
September, 1964. 

During evidence, the Member (T.D.) P & T Board has, however, 
stated as follows:- 

"The work had commenced in September, 1964, but i t  had been 
stopped in .the last week of December, due to heavy snow- 
fall. The work was recommenced in March, 1965." 

1.163. Regarding balancing of cables (so that each wire of a pair 
in the cable had the same resistance) or simply jointing thereof, the 
Dqarhnent intimated Audit in December, 1973 that in order to avoid 



delay i t  was decided in May, 1% that the system of jointing might 
be adopted and no other balancing need be carried out unless neces- 
sitated by cross talk. Loading coils and lead sleeves started coming 
in only in August, 1965 i.e., 5 months after the decision regarding 
method of jointing was taken by the Posts and Telegraphs Board. 

1.164. Asked to state why the system of jointing or balancing of 
cables was not determined at the time when the project was framed 
and sanctioned ir. June, 1964 and whether it was considered how much 
time would be saved when the decision not to balance the cables was 
taken in Mag, 1965, the witness has deposed: "The time would not 
have been saved in this case because the jointing commenced after 
May, 1965. So, as I mentioned, there was a lull in the period when 
the cable was laid. Then the question of jointing was raised by the 
local authority who referred it to the Directorate. He raised a query 
whether we should do straight-jointing or systematic jointing. A 
decision was taken that it could be a systematic jointing unless neces- 
sitated by the problem of cross-talks. This did not contribute to the 
delay in working or jointing of the cables." 

1.165. Justifying the decision taken in May, 1965, the Secretary, 
Ministry of Communications has added: "I may explain balancing. 
When a cable is manufactured there is bound to be a slight imbalance 
between the pairs. They cannot make it a perfect cable. When a 
large number of lengths of these cables are joined together, some- 
times this imbalance cancels each other out and sometimes, it 
aggravates. There are two ways of balancing. One is by balancing 
at each joint; that is not a systematic joint. The other one i.; to have 
a systematic joint and correct total imbalance at the end of the cabIe. 
Instructions were issued not to stop the cable work and they should 
go on with the systematic joints. They did that and in the end we 
found that the cross-talk was quite good. It was at this time that 
the pots started leaking. The ins~tlations came down. We have re- 
paired them. Beyond that, there is no further work done. and the 
decision to go in for a svstematic joint was correct." 

1.166. The Committee then referred to the question of making pro- 
vision only for loading coils and leavin~ out the other essential ingre- 
dient ~ i z .  pots (iron boxes) wherein the coils were to be fitted for 
insertion in cables in order to maintain the standard of clear voice 
transmission from end to end and drew attention of the representa- 
tive of the Ministry to the followinq reference made in the Audit 
Paragraph. "The Departme~t stated (December, 1973) that at the 
time of execution, this was not found possible. Sixty-three pots were, 



therefore, fabricated locally (cost: Rs. 1,071) and the coils were fitted 
therein to make them compact. The locally fabricated pots were not, 
however, water-proof and, due to leakage of water and resultant 
dampness, considerable cross talk on the cable was noticed and the 
cable was, therefore, not found fit for commissioning." 

1.167. The Committee desired to know how far it was wise not to 
provide for pots in the estimate for coils, the witness has stated: 
"Technically, I, do not think there was anything wrong, because, at  
that time, these unicoils were being used; it was completely enclosed 
in the joint sheath itself." 

1.168. Asked further whether any study was made before the pro- 
ject estimiate was prepared to find out whether in that area it would 
be possible to use the coils in the sleeves or sleeves of joints without 
any adverse effect on the standard of voice transmission. The Secre- 
tary, Ministry of Communications has explained the position thus: 
"The practice of enclosing the coils in the joint itself was in vogue 
at that time. But, when we received these coils, the men incharge 
found it difficult to accommodate all the 38 coils in the joints. Of 
course, when we look behind, we find that there was a method deve- 
loped by a British manufacturer by which he could have done that 
job. It was a little complicated. But at this time, in the I.T.I. they 
had started making these coils enclosed in cast iron boxes. The cast 
iron box was not available. So, the local man-the officer-in-zharge 
of this project exercised his initiative and made these boxes out of 
sheet metal and took all precautions to seal them properly. I have 
gone through the work that he did. I find that he had taken a lot of 
precautions. Unfortunately, it failed because he had used bitumen 
for burying the boxes and the water entered through the cracks in 
the bitumn and reached the cables. A11 these coils had eventually 
been replaced by the pots that we got from the ITI. It was just un- 
fortunate that it failed though he had taken all the precautions." 

1.169. To another question whether the locally fabricated boxes 
were not designed keeping in view the nature of terrain which got a 
lot of rain and snow and where the level of sub-soil water was very 
high, the witness has stated: 'The nature of soil had nothing to do 
with the failure of pots. I t  would have' failed in any temain after 
the first rain!' Giving the extent of loss incurred on account of re- 
placement of locally fabricated pots by the pots obtained from the 
ITI, the witness has added: "Rs. 39,000/- was the loss incurred." 
However the Department informed Audit in >ecemher, 1973 that i3 



-the absence of ready availability of standard materials some improvi- 
sation did become necessary and some infructuous cxpenditure on this 
account was unavoidable in the circumstances. 

1.170. The Audit para stated that although the coils were replaced 
in December, 1966 still the cable was not free from cross talk. The 
specialists inspected the cable in February, 1967 &nd rsme to the con- 
.elusion that cross talk was due to dampness of cable and unbalanced 
cable having been connected with balanced trunk exchange equip- 
ment. The P & T Department informed the Audit in December, 1973 
that at the time of replacing the loading coils by loading pots (which 
was done by December, 1966) balancing of cable wherever necessitat- 
ed as per actual test on the cable was carried out. When the Com- 
mittee expressed their apprehension about the proper balancing of 
cables, the Secretary has deposed: "Cross talk can take place not 
only by the imbalance but by the nature of insulation due to damp- 
ness in the cable." He however has emphasised that cross talk test 
was taken and it gave a fairly good result. 

1.171. Dwelling on the problem. of cross talk due to dampness in 
the cable, the witness went on to say: "Once dampness has gone into 
the cable, then the only way of removing it is to open the two ends 
and pass dry air through the cable till the dampness goes. This was 
not done because they found only a few pairs were of low insulation. 
Once dampnc .s sets in,  it remains there for a long time, because there 
'is no wav for it to come out." 

1.172. According to Audit para the cable was commissioned in 
March, lQGQ for STD facility between Srinagar and the other three 
stations although cross talk persisted on some pairs. In December, 
1973 out of 76 pairs, 14 pairs continued to be faulty. Giving the pre- 
sent position in this regard, the Secretary, Ministry of Communica- 
tions has stated during evidence: "Initially when we introduced the 
STD, 14 pairs were faulty out of 76. Now, ten pairs are faulty, four 
have been rectified. Out of 14, ten are left." The witness has added: 
''I made enquiries and I understand that the STD was working very 
well." 

1.173. As stated in the Audit pafa, according to project estimates 
sanctioned initially in June, 1964 the project was expected to earn 
revenue of Rs. 3.77 lakhs per annum when completed. Due to delay 
i n  completion of the project no revenue was earned upto 1968-69. 

The Director of Posts and Telegraphs. Jammu and Kashmir in- 
formed Audit in June, 1973 that the cable pairs had been brought into 



use for trunk circuit purposes between April and September, 1989.. 
In  Febrruary, 1974, the Posts and Telegraphs Board, however, inform- 
ed Audit that 32 out of 76 circuits were in use in November, 1968. 

(b) Replacement of existing manual exchange by automatic exchanges 
a t  Anantnag,. Baramulla and Sapore 

1.174. According to Audit para the detailed estimates for this pur- 
pose were sanctioned in July, 1965 and indents for equipment placed 
with Indian Telephone Industries simultaneously. The estimate pro- 
vided that work should be completed within one month, from the  
receipt of the stores. Works at Anantnag were started in September, 
1965 and a t  Sapore and Baramulla in November, 1965. Due to delay 
in receipt of stores and equipment from I'rI replacement of the 
manual exchanges was, however, delayed. The three exchanges were 
finally commissioned in December, 1967, April, 1967 and July, 1967 
respectively. 

(c) Subscribers Trunk Dialling 

1.175. Audit para stated that the detailed estimates (Rs. 2.46 lakhs) 
for installation of equipment for subscribers' trunk dialling at Sri- 
nagar, Anantnag, Baramulla and Sapore were sanctioned in March, 
1966 and indents for equipment were placed on Indian Telephone In- 
dustries in April, 1966. 

The work was to be completed within fifteen days of receipt of 
equipment. Bulk of the equipment was received between June, 1968 
and November, 1968. Installation of equipment was started in Sep- 
tember, 1968 and completed in December, 1965 a t  Srinagar and in 
February, 1969 at  the other three stations. Subscribers trunk dialling 
facility between Srinagar and the other three stations was commis- 
sioned in March, 1969. 

The department informed Audit in December, 1973 that the period 
of fifteen days for installation indicated in the estimate was unrealis- 
tic and a minimum period of 2 to 3 months was unavoidable. 

1.176. The Telecommunications Development Scheme in Kashmir 
Valley was sanctioned at an estimated cost of Rs. 30.82 lakhs. The 
detailed estimates for the works went up to Rs. 33.05 la& as a result 
of the various works executed under this project during June, 1084 
and March, 1966. As against this. the total expenditure on the project 
was Rs. 3.22 la&. The Committee note that this is one of the rare 
becsdons where the nctual expenditure has been less than the esti- 
mated and sanctioned cod of the project. The Ministxy will no doubt 



a p p d a t e  Mat me~-edhmeion of raquirements means detective 
bdgaling. The C o m d t b c  d d  suggeat that bndgeting procedure 
should bk nttionalised in such a manner that they &I facilitate closer 
estimation of requirements. 

1.177. The Committee note that in mder to avoid delay iit was de- 
c i M  in May, 1965 that the system of jointing might he adopted and 
no ottrer balandng need be carrisd out unless necessitated by cross 
talk. The Committee fail to understand why the system of jointing/ 
balancing to be adopted was mot determined at the time when t h e  
pmpeCt ~tinmte was framed and sanctioned in June, 1964. This in- 
decision on the part of the Department has carlsed considerable delay. 

1.178. An~ther  unsatisfactory feature of the work is that no study 
was made before the project estimate was framed to find out whether. 
in that area it would be possible to house the coils in the jointing 
sleeves without any adverse effect on the standard of voice transmis- 
sion. While provision was made for the coils, t h a e  was no provision 
for the pots wherein the coils were to be fitted. Tbe locally fabricat- 
ed pots proved to be umsuitable on a c c o d  of seepage of water and 
therefore fresh. coils complete with pots were obtained from Indian 
Telephone IndustrSes in September, 1966 at a cost. of Rs. 39,000 and 
the pots already inserted were replaced (after redigging) in Decem- 
ber, 1966. The Committee consider that this infructuous expenditure 
could have been avoided had there been proper planning on the part 
of P & T Deptt. The Committee con side^ this to be o serious lapse 
and would call for a thorough enquiry so as to fix responsibility for 
the omission in indenting at proper time of pots (iron boxes) along 
with loading coils. 

1.179. I t  is a matter for regret that it took the Department two. 
years from February, 1967 to February, 1969 for removing the defects 
and commissioning the cables for subscribers' trunk dialling facility 
between Srinagar and the other three staticms, although cross talk 
was still persisting on some pairs. 

1.180. As regards replacement of existing manual exchanges by 
automatic exchanges at Anantnag, Baramulla and Sapore, the Com- 
m'ittee have noted that there was a delay in the replacement of the  
manual exchanges on account of delay in receipt ef stores and equip- 
ment from the Indian Telephone Industries. According to the Audit, 
indents for equipment were  laced on IT1 in April, 1966. The work 
was to be completed within fifteen days of the reeeipt of equipment. 
Bulk of the equipment was received bemeen June, l968 and Novem- 



ber, 1988 but installation of t;he equipment was completed in Dcam- 
ber, 1968. Apart from the delay in the supply of equipment by the 
ITI, there has been delay in the commissioning of the STD at Sri- 
nagar, Anantnag, Baramulla and Sapore. The Committee have noted 
the contention of the Department that the period of 15 days for instal- 
lation indicated in the estimate was u ~ l i s t i c  and a minimum period 
of 2 to 3 months was unavoidable. The Committee strongly impress 
upon the P & T Department the need for preqaring realistic entimatea 
and h i m g  time-targets which can be strictly adhered to. The Corn- 
mittee trust that the P&T Depott. would lay down suitable guide- 
lines to all concerned in regard to preparation of project estimater. 

A. Telephone Exchange 

Audit Paragrc?h 

1.181. A project for installation of a 1,000 lines telephone 
.exchange for Rourkela (estimated cost: Rs 15.16 lakhs) was sanc- 
tioned in September, 1961. The exchange was to be installed in a 
building to be constructed by Hindustan Steel Limited and rented 
to the department. The building was handed over to the department 
in ~ p r i l ,  1966, and installation of the exchange started in May, 
1966. The exchange was commissioned in January, lM8. 

1.182. A test check of the accounts disclosed the following:- 

(a) Power supply for the exchange and the air-conditioning 
plant was to be arranged by Hindustan Steel Limited. 
While intimating the power load to that Undertaking 
in January, 1962 the requirement for the sir-conditioning 
plant was shown as 70 kw based on past experience, and 
a power cable was laid by the Undertaking on that basis 
while constructing the building. In July, 1968, the Direc- 
tor General, Supplies and Disposals, finalised the order 
for supply of the air-conditioning plant in which the 
power load was mentioned as 90 kw.  This necessitated 
laying of additional power cable at  an expenditure of 
Rs. 5.000. 

fb) The air-conditioning plant (Rs. 1.68 lakhs), which was 
considered essential to prevent exposure of the exchange 
equipment to heat and dust was installed in October, 1969 
and commissioned in November, 1972. The delay of over 



three years in commissioning the air-conditioning plant 
has been attributed to the following reasons:- 

(i) According to the supply order placed by the Director 
General, Supplies and Disposals, t.he supplier had to 
carry out three tests of the plant after its commission- 
ing. In August, 19'70 the supplier insisted on conducting 
only one test instead of three tests. This controversy 
was sorted out in March, 1971 and the supplier agreed 
to commission the plant by May, D71. 

(ii) While constructing the building the exposed roof of 
a portion of the telephone exchange which was to be 
air-conditioned was insulated with 4 inches foam con- 
crete which was equivalent to thermocolc insulation. 
However, in the supply order it was mentioned that 
the exposed roof should be insulated with 40 millimetre 
thick thermocole or equivalent insulation. In April, 
1971, the supplier pointed out that the roof did not have 
thermocole insulation. The supplier was informed 
(July, 1971) that 4 inches foam concrete in the roof 
was equivalent to 40 millimetre thick thermocole insu- 
lation. Still the supplier insisted on therpocole insu- 
lation. Finally, in a meeting held in April 1972 the 
supplier agreed to commission the plant without ther- 
mocole insulation. 

The department stated (October, 1973) that the supplier was 
in the habit of adopting dilatory tactics in commissioning 
the plants not only in this exchange but ASO in some 
other exchanges. 

Even after commissioning, the performance of the plant was 
not found satisfactory and the sumtner test conducted in 
June, 1973 disclosed some defects. In June, 1973 the firm 
was asked to rectify the defects. 

(c) While quoting the price of the air-conditioning plant. the 
firm had offered (January 1968) to supply electronic filter 
(commonly used in air-conditioning plant) for Rs. 3,100 
(foreign exchange element Rs. 2,250) if it was purchased 
within three months of placing the order, for the plant. 
There was an omission in placing the order for the elect- 
ronic filter in time. The Director General, Supplies and 
Disposals, was requested after about a year (January, 
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1969) to arrange for supply of the filter. As the validity 
of the offer by the firm had expired, fresh tender was 
called and the filter was ordered on the same firm in 
November, 1971 for Rs. 10,980 (foreign exchange element 
Rs . 5,260) plus additional installation charge of Rs . 2,000. 
This resulted in extra expenditure of Rs. 9,880. 

[Paragraph 17 of the Report of C&AG of India for the year 1972-73, 
Union Government (Posts and Telegraphs) 1. 

1.183. According to the audit paragraph, the building for the 
telephone exchange was to be constructed by Hindustan Steel Ltd. 
and rented to the Department. The building was made available to 
the P&T Department in April, 1960, i . e .  after 5 years of the sanc- 
tioning of the project in 1961. The Committee wanted to know if 
any specific date was given to the Hindustan Steel Ltd. for the 
construction of the building. 'She Secretary, Ministry of Communi- 
cations has stated in evidence: "I understand that there was no 
specific understanding about the time-limit" 

1.184. According to the audit, the power load for the exchange , 
that was arranged by the Hindustan Steel L?d. was shown as 70 
kw based on that basis while constructing the building. However, 
in July, 1!368, the Director General, Supplies and Disposals mentioned 
the power load as 90 kw while finalising the order for the supply of 
the air-conditioning plant. The Department has informed the Audit 
in February, 1974 that the stipulation of total connected load as 
90 kw was made in the contract based on the firm's offer as also 
recommended by Director General, Posts and Telegraphs in April, 
1968. The firm in question was the American Refrigerator Company, 
Calcutta. 

1.185. The Committee enquired why it was not possible to cor- 
rectly assess in January, 1962 the requirement of power for the ,, 

air-conditioning plant. The Secretary, Ministry of Communications 
has, stated during evidence: 

'We had an exchange in Vijayawada where the air-condition- 
ing was of the same order which was more or less correct 
at  that time. When the order was placed on the firm, 
they said that they were using indigenous compressors 
and so the load was much higher. I t  would need 90 kw 
of power there. That was in 1968." 

In reply to a question, the Secretary, Ministry of Communications 
has stated that the power requirement was calculated at  70 kw by 
the Planning Branch of the Department. 



1.1%. The Committee wanted to know whether the statement of 
the supplier that 90 kw power would be required instead of 70 kw 
was at  all challenged. The Secretary, Ministry of Communications 
has stated during evidence: "I am not quite sure whether the 
statement of the supplier was challenged." The representative of 
the Department has also admitted that there was no air-conditioning 
engineer in the Department. As a result of the change of power 
load from 70 kw to 90 kw, laying of additional power cable at an 
expenditure of Rs. 5,000 had to be done. 

1.187. The Committee were informed that the specifications for 
the supply of the air-conditioner provided that the equipment 
should maintain certain conditions in summer, winter ad t,he mon- 
won. Three tests had to be carried out during the summer, winter 
and the monsoon periods. 

1.188. Audit has pointed out that while the supplier had to carry 
. out three tests of the plant after its commissioning, in August 1970 

they insisted on conducting only one test instead of three tests. This 
controversy was sorted out in March 1971 and the supplier agreed to 
commission the plant by May 1971. 

1.189. According to the informa:iou iurnArri by the Department 
of S ~ p l ~ l y  to Audit, the air-conditil;nir:g plant which was installed in 
October/November, 1969, could not be commissioned due to non- 
availability of water and power. Power s l l ~ p l ~ '  was made available 
in NovemberlDecember, 1970. The request for water supply to the 
air-conditioning plant was made la TIindustan Steel Ltd. only in 
Octobcr, 1969, and water was made available in May, 1970. 

I .190. The Secretary, Ministry of Communrcations has admitted 
during evidence that the power and water supply were made avail- 
able only in November, 1970. He has further stated: 

"As soon as the air-conditicni~g plant was installed, one test 
was taken immediately". . . . -He has added: "The winter 
test was successfully conducl.c?d on 22-3-1973 and the 
summer one on 13.6.1973 but the humidity was not main- 
tained. Therefore, it was decidcd that the plant should 
be tested again in summer. The date for that purpose 
was fixed as 30-4-1974 but it could not be conducted so 
far.' 



The Secretary, Ministry of Communications also stated during 
evidence: 

"So, when they installed the plant, if water and power were 
made available, then the cntire testing cycle would be over 
by 1970 or at least by 1971 summer. My surmise is that 
they made use of this delay in asking for a reduction in 
the test cycles." 

1.191. The Committee were informed that the American Refri- 
geration Company were entrusted with the commissioning of air- 
conditioning plants a t  four exchanges. In all these cases they had 
some trouble or the other with that particular company. 

The Committee were also informed that according to the terms 
of the agreement, the firm was to be paid 90 per cent on supply and 
installation of the equipment and the balance 10 per cent after 
completion of the 3 tests. 5 per cent still remained to bc paid to 
the firm wh'ich was to conduct one more tcst but had not conducted 
so far. 

1.192. According to the audit. in thc supply order placed on the 
firm it was mentioned that the exposed roof should be insulated 
with 40 millimetre thick thermocole or equivalent insulation. The 
cxposcd portion of the roof had already been insulated by April. 
1966 with 4 inches foam concrete which was equivalent to 40 
millimetre thick thermocole insulation. 

1.193. The Committee enquired why it was provided in the 
contract with the firm exrcuted in July, 1968 that the roof would 
have to be insulated with 40 millimetre thick thermocole insulation. 
The Secretary, Ministry of Communications has stated: "The supplier 
said that the insulation was not according to specifications. We 
said that we had provided foam concrete insulation which was 
equivalent to this. He did not agree to that and he said that it was 
not still equivalent. It was finally proved to him that his calculations 
werc wrong and he accepted what we had provided for." According 
to Audit, in a meeting held in April. 1972 the supplier agreed to 
commission the plant without thermocole insulation although it had 
earlier maintained its reservation regarding thc inadequacy of the 
insulation and undertook to commission the plant under the clear 
understanding that if the performance of the plant was affected due 
to the inadequacy of roof insulation, the responsibility for the same 
would not rest with it. 

The Secretary, Ministry of Communications has stated during 
evidence: 'The supplier was not at all justified in insisting about a 



particular type of insulation and in making a number of stipulatinos 
about door closers etc." He has admitted that because of his insis- 
tence on a particular type of insulation, which proved to be unne- 
cessary, the final completion of the work was affected. 

1.194. The Committee wanted to know whether any action was 
taken against the firm for the dilatory tactics that they adopted. 
The representative of the Department has stated durjng evidence 
that in the contract with the firpl there was a clause which guaranteed 
twelve months of performance from the date of insulation and hand- 
ing over, whichever is earlier. He has added: 

"There were two clauses in the contract which we22 in favour 
of the firm. One was the thermocole insulatim. . . . . .We 
were on the weaker wicket, because the guarantee period 
was over and the thermocole insulation nad not been 
complied with." 

1.195. The Committee enquired whe!her the defects in the per- 
formance of the air-conditioning plant noted after the wxnmer test 
in June 1973 had been removed. The Secretary, Ministry of Commu- 
nications has stated during evidence that the firm was supposed 
to rectify whatever was wrong after the test fixed for April 1974. 
But this test, he added. had not been conducted in April this year. 

When the Committee pointed out that this amounted to saying 
that the defects had not been rectified as yet. The Secretary, Minis- 
try of Communications has stated during evidence: "It is like this. 
The air-conditioning plant is working; but it has sot to meet a 
certain performance requirement. That requirement in regard to 
temperature and'humidity has not been met: and that is to be 
rectified. " 

1.196. The Committee enquired why the payment was made to 
the firm if they had not carried out the required tests. The repre- 
sentative of the Department has stated that payments were made 
according to the terms of the contract which provided for payment 
of 90 per cent of the contract-price of each consignment delivered 
to the consignee or despatched from a station in India and on pro- 
duction of an initial inspection note. The remaining iO per cent 
plus the cost of erection, if any, was to be paid on final inspection, a t  
contractor's option. Full payment was to be made on final inspec- 
tion and test. There was also a proviso that if there was a delay 
in test a t  site for any reason for which the purchaser was responsi- 
ble, 5 per cent of the contract price shall bc payable after expiry of 
4 months from the date of arrival of the last cons~gnment. The 



remaining 5 per cent would be made after inspection by the inspec- 
tor. The Committee were informed that so far only 95 per cent of 
the payment has been made to the firm. 

1.197. According to the terms of the contract, in cases of delay 
in delivery a t  site for any reason, for which the purchaser was res- 
ponsible, 5 per cent of the contract price of the plant would become 
payable after the expiry of four months. The Committee wanted 
to know whether it was possible to complete the cycle of tests in 
summer, monsoon and winter within a period of four months and 
also whether the standard contract form was suitable for supply of 
an air-conditioning plant. The representative of the Department 
of Supply has stated that from the commonsense point of view, a 
period of 12 months would be necessary for making all the tests. 
The Committee enquired whether any action has been taken to 
revise the provisions in the standard contract form regagding spread- 
over performances in so far as supply of air-conditioning machines 
was concerned. The representative of the Department bf Supply 
agreed to examine this matter. 

1.198. The Committee asked the witness whether, when they 
placed the contract, they had not accepted the various conditions 
and satisfied themselves that they would be in a position to get on 
with the work as soon as the equipment was received. If they had 
satisfied themselves on that ground, what were the factors respon- 
sible for the failure and what steps had been taken to fix responsi- 
bility for the same. The Secretary, Ministry of Communications 
has stated during evidence: 

"There are two items. One is power and the other is water. 
As far as w a t e ~  is concerned, there was a genuine mis- 
understanding. But even then, when we found out that 
water was not available, I find, it was p'ossible for us to 
give water supply before the suppliers had installed the 
air-conditioning plant. The same goes for the power sup- 
ply also. Both the works could have been finished before 
the air-conditioning plant was realy for commissioning. 
This is a lapse on the part of our Department." 

About the delays in providing other items of work, namely, self- 
closing and air tight doors and windows in the air-conditioned space; 
shading device on all the glass areas exposed to the direct sun rays; 



thermal insulation of the space to be air-conditioned, etc., the Sec- 
retary, Ministry of Communications had stated: 

"As far as the covering of the windows is concerned, this was 
being done. It was a very miner item. 1 can't say 
whether i t  was done after the contractor brought it to our 
notice or at the same time. As far as the separation 
between the air-conditioned and non-air-conditioned space 
was concerned, our Civil Wing has said that there was 
complete separation. The only item where unfortunately 
there was delay was in providing spring-loaded door 
closers, I just can't explain why that should have been 
delayed at all because it costs about Rs. 30 to Rs. 40 per 
door. " 

1.199. As regards electronic filter, the audit has pointed out that 
there was an omission in placing the order for the electronic filter 
in time. Fresh tender was called, as the validity of the offer on the 
same firm in November, 1971 for Rs. 10,980 (foreign exchange 
element Rs. 5,260) plus additional installation charge of Rs. 2,000. 
This resulted in extra expenditure of Rs. 9,880. 

The Committee enquired why the order for the electronic filter 
was not issued in time. The Secretary, Ministry of Communications 
has stated during evidence: 

"It is a fact that there was an extreme paucity of foreign 
exchange available. From the perusal of the records, I 
find that in processing the case there was a considerable 
delay. It is just possible that if the delay were not there, 
it may have been possible to place the order, if not within 
the first validity date, at least within the second validity 
date. I am arranging to fix the responsibility on the 
person concerned." He has further stated: 'There was 
an organisational deficiency in monitoring the progress 
of these projects. We had about 1,500 currcnt projects 
on hand and with the present centralised system, we And 
i t  impossible to see to the progress of each and every 
project. That is why we are trying to decentralise it. 
We are going to introduce a new technique to watch the 
progress of each and every work that is taken on hand." 

1.200, The Committee regret to observe that in the execution of the 
project for the installation of a telephone exchange at lbnrkelq 
the Deptt. has displayed utter lack of planning and coordination 



which resulted not only in enormous delay in execution but eon. 
siderable escalation of the expenditure on the project itselt. Tb 
project was sanctioned in September, 1961 but the building for this 
purpose was handed over to the P&T Deptt. by Hindustan Steel Ltd. 
in April 1966, i.e. after a period of about five years. The Committee 
note with concern that there was no specific understanding about the 
time-limit in the construction of the building and its handing over 
to the P&T Deptt. While the power load was originally calculated 
by the Planning Branch of P&T Deptt. at 70 kw based on past 
experience and the power cable was laid by the undertaking on 
that basis for constructing the building, the Director General, Sup- 
plies & Disposals in J d y ,  1968 mentioned the power load as 90 Kw 
at the time of finalising the order for the supply of the air-condi- 
tioning plant. The Committee are constrained to observe fhaf no 
action whatsoever was taken by the Deptt. to challenge the power 
requiremenf worked out by the Supplier-the American Refgrigera- 
tion Co.-and the P&T Department as also the Director General, 
Posts and Telegraphs acquiesced in the estimate of power load given 
by the supplier. As a result of increase in power load from 70 Kw 
to 90 Kw, additional expenditure to the tune of Rs. 5,000 'had t b e  
incurred for laying additional power cables The Committee fail 
to understand why the Department should not have verifiedrthe 
power requirements through an independent air-conditioning 
endneer. if they had no such engineer in their own Deptt. 

1.201. According to the terms of the agreement, the supplier had 
to carry out three tests during summer, winter and monsoon periods, 
after the commissioningl of the tir-dond@ioning plant. I t  + not 
understood at all why the supplier insisted on conducting only one 
test instead of three tests on one pretext or the other and the con- 
tmversy had to be sorted out in March, 1971 after which the supplier 
agreed to commission the plant by May, 1971. In this respect the 
P&T Department have come out in poor colour. Firstly, they failed 
to provide power and water supply to the air-conditioning plant, 
the result of which was that the supplying firm made use of the 
delay in asking far a reduction in the test cycle. I t  is a matter 
of concern that this particular firm should stall the commissioning 
of the air-conditioning plant on the g7ound that the insmitation 
was not according to the specifications when it was clearly pro- 
vided in the contract that the exposed roof should be insulated 
with 40 millimetre thick thermocole or equivalent insulation. The 
Committee note that the firm eventually agreed to installation of 
the plant without thermocole insulation and hence the stance that 
they adopted originally in regard to inadequacy of the insulation 
is most reprehensible. The Committee would like to impress that, 



before awarding contracts to any firm, the P&T Department as well 
as the Director General of Supplies & Disposals should thoroughly 
sorutinisti the antecedents of the contaacting flrm, inc32uding its 
record of performance in regard to earlier contracts. In this con- 
nection, the Committee wauld like to point out that the standard 
contract form in use in the Department of Supply for purchase of 
equipments, etc. is wholly unsuitable in regard to the purchase of 
air-conditioning machines. According to the terms of the contract 
at present in vogue, in cases of delay in delivery at site for any 
reason, for which the purdhaser is responsible, 5 per cent af the 
contract price of the plant would become payable after the expiry 
of four months. It is a matter of common knowledge that in the 
matter of air-conditioning machines, a period of four months is 
not sufficient to test their performance and it would require a 
period of at least 12 months to complete the cycle df tests in 
summer, monsoon and winter seasons. The Committee hope that 
the Department concerned would take early action to revise the 
existing contract form in so far as the purchase of air-conditioning 
machines is concerned. 

1.202. The Cbmmittee have already noted that there was a 
failure on the part of the P&T Department in providing power and. 
water, and this laps has also been admitted by the Secretary, 
Ministry of Communications. They, however, regret to note that 
there has been further failure in the matter of provision of spring 
loaded door closers which the firm wanted to be completed before 
the plant was commissioned. It is also regrettable that there was 
an omission in placing the order for the electronic filter in time 
which resulted in extra expenditure of Rs. 9880. The Committee 
understand that responsibility for this lapse is being fixed. 

Unutilised stmes 

Audit Paragraph 

1.203. (i) For retransposition of the existing telegraph alignment 
and also for erection of a new pair of wires in a telegraph engineer- 
ing division of the Rajasthan Circle, an estimate for Rs. 2.27 lakhs 
(cash Rs. 0.26 lakh, stores Rs. 2.01 lakhs) was sanctioned in July, 
1965 on top priority basis. Indent for the stores was issued to the 
departmental stores organisation in August, 1965 and stores for 
Rs. 0.83 lakhs were received by September, 1966. However, the 
work could not be commenced for want of copper weld wires which 
were in short supply. Meanwhile, the stores received for this work 
were utilised in other urgent works. Fresh stores (Rs. 0.81 lakhs) 



were obtained between November, 1967 and March, 1968 without 
emuring supply of copper weld wires of which $here was acute 
shortage. The copper weld wires were received in July, 1972. 
Thereafter the work was started in January, 1973; the work is still 
in progress (November, 1973). The stores received between Nov- 
ember, 1967 and March, 1968 thus remained idle for more than four 
years. 

1.204. (ii) In the same division another project (Its. 4.78 lakhs) 
for construction of a line meant for use of the Defence department 
was sanctioned in April, 1971. Although the estimate provided for 
10,000 kgs. of copper we'd wires, 15,fXO kgs. of wires were indented 
in February, 1971 and received in March, 1971. The excess indent- 
ing of 5,644 kgs. of wires worth Rs. 0.97 lakhs was attributed to 
clerical error. The excess wires were not transferred to the work 
mentioned in (i) above, which could not be started for want of 
such' wires, t h e  remained unutilised a t  site. The department 
stated (November, 1973) that the excess wires had since been 
diverted in June, 1973 for com,pletion of the work mentioned in (i) 
above. 

1.205. (iii) In another division of the Rajasthan Circle, an esti- 
mate for opening a public call office was sanctioned in March, 1966. 
Against an estimated requirement of 2,080 kgs. copper wires, 3,574 
kgs. (574 kgs. in January, 1967 and 3,000 kgs. in January, 1969) 
were indented through clerical mistake and received from the 
stores organisation in March, 1967 (574 kgs.) and January, 1969 
(3,000 kgs.). However, the estimate was revised in May, 1970 pro- 
viding for use of iron wires and the work was completed with 
such wires in January, 1972. The copper wires (Rs. 0.52 lakh)' 
received for t h b  work were lying unutiiised (November, 19T3). 
The department stated (November, 1973) that action was being 
taken to return the copper wires to stores depot. 

[Paragraph 18 of the Report of C&AG for the year 197273, Union 
Government (Posts and Telegraphs)]. 

1.2G8. The Committee wanted to know the reasons for inordinate 
delay in supply of copper weld wire for retranspusition of the exist- 
ing telegraph alignment and also for erection of a new pair of wires 
between Suratgarh and Sriganganagar in Jodhpur telegraph 
engineering division of the Rajasthan Circle, an e s t iw te  for which 
was sanctioned in July, 1965 on top priority basis. In a written 
reply, the Ministry of Commu~ications had stated that the delay 
in supply of copper weld wire was due to the fad that this import- 



ed item was in short supply and the available quantity was inade- 
quate to meet the important current dem,ands including this work. 
The work was completed on 30th April, 1974. 

1.207. Asked to state the efforts ma& to ensure speedy supply 
of copper weld wires before the project wsw sanctioned in July 
1965, the Ministry of Communications has in a written note stated: 
"Copper weld wire was an imported item and the same was being 
progressively issued to works on receipt of supply from abroad 
against imports which was being arranged on bulk basis on avail- 
ability of foreign exchange which was scarce. Records which might 
contain some information on status of procurement of copper weld 
wire in the year 1965 and earlier period are not readily traceable." 
The Committee wanted to know why fresh stores worth Rs. 0.81 
lakhs were obtained between November 1967 and March, 1968 parti- 
cularly when the stores (worth Rs. 0.83 lalchs) received in the first 
instance had to be utilised in other works for want of these wires; 
and also when it was known to the Department in 1%6 that copper 
weld wlres were in short supply. The Ministry of Communications 
has in a written note stated "normlly indents for all stores for 
any work are released by the executive field units after sanction 
of the detailed estimates and aupplies of stores are effected accord- 
ing to their availability from the store depots. In this case, copper 
weld wire to the extent of 4,99?3 kgs. was received in October 1965 
and the field authorities seem to have anticipated that the remain- 
ing portion of the wire along with other items may be supplied 
in time." In January 1974, the Department informed the Audit 
that besides copper weld wires four other important items of stores 
had not been received till March 1968. The Committee wanted to 
know when these items were indented and also the reasons for 
delay in supply of these items. The Ministry of Communications 
has in a note stated: "Initial indents for all the stores were released 
on 26th August, 19%. After receipt .of some supplies between 
November 1967 and March 1968, certain items like U-backs, BJ 
Coils etc. were transferred in December 1968 and October 1970 to 
other urgent works. These were reindented on 25th May, 1972 and 
were not supplied in full quantity due to shortage in Store Depots. 
The Circle had to, therefore, make alternate arrangements for 
diversion from other works to complete this work which was done 
on 30th April, 1974." 

1.208. According to the Audit para, while coPPer weld wire for 
construction of a line between Padampur and Raj alrgh Nag@ 
meant for use of the Defence Department s a n c t i d  h A& m. 
could be made available within a month of i n d w  RPW 



the sanction of estimate and that too in quantity much in excess 
of requirement, the work between Suratgarh and Srigangangar had 
to wait for copper weld wire for sever years, in spite of the fact that 
'top priority' was allotted to the latter work. The Committee en- 
quired how this thing had happened. In a written note, the Min- 
istry of Communications has stated that the work in Padarnpur, Rai 
Singh Nagar section was for the use of the Defence Department and 
hence copper weld wire was made available from the stock specially 
imported for Defence works. As regards the question why copper 
weld wire received in excess could not be used earlier for the work 
between Suratgarh and Srigangangar, the Ministry has stated that 
the "requirement of copper weld wire for Suratgarh Sriganganagar 
work was 16910 kgs. Out of this quantity, 4995 kgs. of copper weld 
wire was first issued on 8th October, 1%5 and further quantity of 
5640 kgs. of copper weld wire was transferred from Estimate 
No. 6072 D(a) where it was received on 17th March, 1971. Thus 
the total availability of copper weld wire till March 1971 was 
4495+5640=10,135 kge. which was still less than the total require- 
ment of about 6,000 kgs. Since the full quantity was not available, 
the work could not be started earlier. This balance quantity could 
be only supplied during January 1973." 

1.209. Audit has pointed out although the estimate for the con- 
struction of a line (between Padarnpur and Rai Singh Nagar) 
meant for use of the Defence Department, which was sanctioned 
in April 1971, provided for 10,000 kgs. of copper weld wires, 15,640 
kgs. of wires were indented in February 1971 and received in 
March 1971. The excess indenting of 5,640 kgs. of wires worth 
Rs. 9.07 lakhs was attributed to clerical error. Asked to state the 
checks instituted at  all levels by the Department to ensure avoid- 
ance of similar clerical errors, the Ministry of Communications has 
stated in a written note: "The clerical error in excess indenting 
in the case of Padampur Rai Singh Nagar work was an isolated 
instance. However, instructions are being issued to all Heads of 
Circles to ensure rigorous checks with a view to minimise such 
errors." 

1.210. The Committee are distressed to note that a scheme for 
retransposition of existing telegraph alignment and also for erection 
of a new pair of wires between Suratgarh and Sriganganagar in 
Jodhpur telegraph engineering division of the Rajasthan Circle was 
sanctioned on top priority basis in July, 1965 but the work was not 
cempleted until 30.4.1974, i.e.ruEter about 9 years. The delay in tht 
ea~npletioa of the project is said to be due to the non-availability of 
EClrper weld &cs, an imported item. The Committee fail to under- 



stand how a top-priority project. could be sanctioned w i t h o ~  m&- 
ing certain that essantial components would be available on time. 
~t is regrettable that information on status of procurement of copper 
weld wire in the year 1965 and earlier period is not readily trace- 
able. While copper weld wires were in short supply, fresh stores 
continued to be supplied for the project. The explanation of the 
Ministry of Communications that "copper weld wire to the extent 
uf 499'8 kgs. was received in October 1965 and the field authorities 
seem to have anticipated that the remaining portion of the wire 
along with other items may be supplied in time" is not holly con- 
vincing. While stores for the completion of the project were 
received between November 1967 and March 1968, certain items like 
U-backs, BJ coils etc. were transferred in December 1968 and 
October 1970 to other urgent works. These had to be reindented 
on 25.5.1972 but the supply could only be made by diversion from 
other works to complete this work which was done on 30.4.1974. 
In the opinion of the Committee, the Department did not have any 
planning at all and they resorted to make-shift arrangements in 
regard to procurement of supplies. The Committee cannot too 
strongly stress the need for proper planning with fixed target dates 
for completion of each phase of each proiect before its actual execu- 
tion is taken up. The Committee would like that reasons for the 
non-availability of records in regard to the procurement of copper 
weld wires in the year 1965 and earlier should be further probed 
and responsibility fixed for the lapse. 

1.81. The Committee have noted that there has been a case of 
over-indenting of copper weld wires required for the construction 
of a line between Padampur and Rai Singh Nagar meant for use of 
the Defence department. The excess indenting of 5,640 kgs. of wire 
worth Rs. 0.97 lakh was attributed to clerical error. The Commit- 
tee are satisfied with the statement of the Ministry that "instruc- 
ions are being issued to all Heads of Circles to ensure rigorous 
checks with a view to minimise such errors." They would like that 
responsibility for this mistake if it was not  a wilful error, should be 
fixed with a view to taking suitable action. 

Audit Parugraph 

1.212. Thirteen air-conditioners worth Rs. 0.56 lakh W e  d & b d  
in January, 1966 for air-conditioning the carrier and m k  exdhange 
at Cuttack to protect the delicate and sophiittimbd cxchnge  &@P- 
ment from dust and humidity. After h p d Q n  by the m w  



of the Director General, Supplies and Disposals, these were received 
in April, 1966. The air-conditioners were guaranteed for a period 
of 16 months from the date of supply or 12 months from the date 
of installation, whichever was earlier. As these were received in 
a damaged condition, the supplying firm repaired the air-condi- 
tioners in August, 1966 free of cost. 

1.213. The existing power to the carrier and trunk exchanges 
.was inadequate to meet the requirements of air-conditioners. The 
department approached the State Electricity Board for increasing 
supply of power only in August, 1966. The Electricity Board pro- 
posed(August 1966) construction of a sub-station in the exchange 
premises itself and this was approved by the department in April 
1967. After completing the sub-station power connection was pro- 
vided in January 1968. The air-conditioners could not, however, be 
installed even then as the department had n~ot fixed wooden frames 
in the walls for installing the air-conditioners and had not made 
the alteration in ventilation system necessary for air-conditioning. 
After these works were completed in May 1968, 9 air-conditioners 
were installed in that month. The remaining 4 air-conditioners 
were installed in May 1969 and August 1969 as these needed repairs 
before installation. Due to this delay in installing the air-condi- 
tioners the delicate and sophisticated equipment in the exchanges 
did not have during the intervening period protection from dust 
and humidity, which air-conditioning were available, for installa- 
tion, after repairs, by August 1966. 

1.214. By the time the air-conditioners were installed the gu,a- 
rantee period for the air-conditioners was over. Soon after instal- 
lation, the air-conditi,oners started giving trouble. The supplying 
f k n  declined to repair them free of cost as the guarantee period 
was already over. The department spent Rs. 19,130 between 
January, 1970 and August 1973 on repair of these air-conditioners. 
Even after repairs, 4 air-conditioners (installed between May 1969 
and August 1969) worked intermittently upto March 1973 and then 
were removed and kept in storage. The department stated 
(October 1,973) that fault incidences of the remaining 9 eir-condi- 
tioners were normal. 

[Paragraph 19 of the Report of C&AG for the year 1972-73, 
Union Government (Post & Telegraphs] 

ih+ tbe Audit paragraph, the Department 
oard for increasing the supply 

mimttee enquired why the Elec- 
for power connection when the 



air-conditioners were ordered in January, 1966 and also why there 
was delay in approving the sub-station and its construction. The 
Committee also wanted to know the reasons why the wooden 
frames had not been fixed in the walls for installing the air-condi- 
tioners and alterations made in  the ventilation system before the 
air-wndltidners werq received; although the R e g i o d  Director, 
Telecommunications, Calcutta, had advised the officer-in-charge in 
July, 1965 that some modifications to the room by way of 'treatment 
of ventilato~s, doors etc., against .leakage would be necessary. The 
Committee also enquired why there was a delay of more than a 
year (after May, 1968) in installing the remaining four air-condi- 
tioners. In a written note furnished to the Committee the Minis- 
try of Communications has stated that "There have been lapses on 
the part of field officers in failing to foresee the requirement of 
building modifications and the requirement of auditional electric 
power. The delay in commissioning of the air-conditioners was 
primarily due to lack of foresight on the part of the executive 
officers in the field and also a clerical delay of 6 months in the 
P.M.G's office". 

1.216. According to the Audit paragraph, by the time the air- 
conditioners were installed the guarantee period for the air- 
conditioners was over. Soon after installation, the air-conditioners 
started giving trouble. The supplying firm declined to repair 
them free of cost as the guarantee period was already over. 

1.217. According to the information fulnished by the Ministry 
to the Committee, the total expenditure on repairs of the 13 air- 
conditioners was Rs. 19,130 between January, 1970 and August, 
1973. The periods for which the individual air-conditioners re- 
mained out of commission after installation are given below: 

ANNEXURE I 

SI. No. of Airco-ditioncr Date of Period remained out ccr 
installation comm~ss~on 

I 308 . . . . 12-5-1969 August 71 to November, 71 



. 19-8-1969 Dcc. 69 to April' 70 

Aug, 71 to Nov. 71 
, - 7-~-1g68 4-4-69 to 19-4-69 

2-4-70 t0 10-4-70 

20-4-72 tO 30-4-73 

15-7-73 to 1-8-73 

. 7-5-1968 4-4-69 to 12-4-69 

1-10-72 to 19-12-72 

. 7-5-1968 20-5-70 to 23-5-70 

30-5-70 to 5-6-70 

1-4-70 to 24-10-72 

. 7-5-1968 1-12-72 to 30-4-73 

. 7-5-1968 15-4-72 to Aug. 73 

. 7-5-1968 14-5-72 to 24-6-72 

. 7-5-1968 18-4-72 to 20-6-72 

8-7-73 to AUR. 73 

. 7-5-1968 20-1-73 to 24-5-73 

7-5-1968 25-5-70 1 0  5-6-73 

15-10-72 to Aug. 73 
- - - - -- - -- - - 

1.218. The Committee are concerned to note that there has been 
delay of about two years in commissioaing 13 air-conditioners 
which had been obtained for use at trunk exchanges at Cuthck 
for protecting the delicate and sophisticated exchange equipment 
from dust and humidity on account of lack of power. While the 
air-wnditianers ward supplied b A@, 1966, the w a r t m e n *  
approached the State Electricity Board for increasing the supply 
of power only in August, 1966. The Electricity Board proposed 
(August, 1966) construction of a sub-station in the exchange pre- 
mises itself and this was approved by the department in April, 
1967. After completing the sub-station power connection was pro- 
vided in January, 1968. The Committee consider this to be a 
glaring aase of lop-sided planning. They fail to understand why 
the -f not approach the Electricity Board for supply 

g,lRper ~ b e a  indeb& fot the air-conditioners were placed in 
J11#UrrY, 1IWia. --_ --* .- *--.- we distregsed Lo note that certain essen- 

-A -AA+&& - . -, &i t(Y for installation of the air- 



~~ndi t ioners  had .Ira ad been provided by the mar tment .  The 
Committee are in agreement with the Secretary, Ministry of Com- 
monications, that "the dehy in commisdtmii of the air-condi- 
tioners was primarily due to lack of foresight on the part of tbs 
executive &leers in the field and also a clerical delay of 6 months 
in the P.M.G's office." They would like that rs~poasibiliity &odd 
be fixed on the officials concerned for the lapses. 

1.220. The Committee have noted that the air-condisiomnr sup. 
plied by MIS. American Refrigerator Co., Calcutta, under the 
DGSdlrD Rate Contract started giving b u b l e s  soon aWar instal- 
latim. By the time the air-conditioners were installed, the guc~1.- 
antee period for the air-conditioners was over and the supplying 
firm declined to repair them free of cost. The Department had 
therefore to incur expenditure of B. 19,J!30 .cm repairs af these 
air-conditioners. In the opinion of the Committee, this rev& a 
sorry state of affairs. The Dqmrtment should have taken adequate 
care to provide the necessary facilities for the installation of ths 
air-conditioners before the expiry of the guarantee period. The 
Committee takes a serious nate of the hpse on the part of the 
Department as a result of which an expenditure of Bs. lN,lW had 
been incurred on the repairs of the air-conditionem. It' is a matte? 
of concern that the air-conditioners supplied by the firm (MIS. 
American Refrigerator Co., Calcutta) should have gone out d 
clrder so soon after instalhtion The Committee would like that r 
serious note should be taken about the perfomnee of this firm 
br the D. G. S. & D. with a view to taking appropriate d w  
against the firm. 

Purchase of land (Pollachi) 

Audit Patpgraph 

1.221. (a) For expansion of a telephone exchange, the depart- 
ment applied to State Government in August 1965 for a plot of 
land (alongwith trees and structures thereon) at Pollachi (Tamil 
Nedu). The cost of land was to be determined by the State 
Revenue Department on the basis of market value prevailing on the 
date of transfer and the cost of trees and structures was to be &ed 
by the State Public Works Department. The total c a t  on the 
above bads was estimated as Rs. 
structure Rs. 14,888) in November 
Rs. 8,198 as value of three lava 
Rs. 5,300 as the estimated cost oi 
side the compound in lieu of ths 
'20 LS-6. 



t k  Pos@asW General, Madroe, mugM+he approval of the ~ & t ~ ~  
General, Posts and Telegraphs for prMnent of Rs. 49,290 to 
the State Government. After nine months (September 1968), the 
Director General, .Posts and Telegraphs intimaYed the Postmsster 
G w r a l ,  Madras, that hhe relevant Ale had -been lat. The file 
wps reconstructed in that very month (September 1968) by the 
Director General, Posts and Telegraphs in consultation with the 
Postmaster General. Meanwhile, the market price of land went up 
and the State Government claimed (October 1968) Rs. 56,400 as the 
value of the land. This was communicated to the Director Ganeral, 
Pats and Telegraphs in January 1969. After another nine months 
(October 1969), the Director General, Posts and Telegraphs instruc- 
ted the Postmaster General, Madras, to persuade the State Gov- 
ernment not to charge for both replacement of the existing lava- 
tories and construction of new lavatories. After protracted cor- 
respondence with the State Government and discussion with the 
District Collector, Coimbatore, the Postmaster General, Madras, 
intimated the Director General, Posts and Telegraphs in February, 
1970 that the prospect of reconsideration of the earlier decision of 
the State Government was not bright and that the sanction to the 
payment might be accorded as the prlce of land was rapidly in- 
creasing and the telephone exchange needed immediate expansion 
Purchase of the plot of land at a cohit ot Rs. 65,985 (excluding the 
cost of construrtfng new lavatories) was sanctioned in October, 
1970. 

: The Matter contitlued to be pursued and finally in July I971 the 
State- Government agreed to exclude Rs. 2,354 as cost of twa 
existing lavatories. However, on the basis of the prevailing market 
rates they reassessed 'the cost of land at a Rs. 1,12,800 and that of 
trees and structures at Rs. 16,852. The amount was paid in A q u s t  
1972. As compared to the price fixed in November 1967, the extra 
cost on purchase of the plot of land was &s. 80,362. 

.r 

; s . 7  I 
[Paragraph 20A. of the Report of C&AG for the year 1972-73, 

Union Government (Posts & Telegraphs)]. 

1.222. According to Audit para, the Poetmasfer-GeneraI, Madras, 
sought the approval of the Director General, Posts and Telegraphs 
in December, 1967 for payment of Rs. 4 9 m  to the State Govern- 
ment tzmrnlp caPt of a plot of land required for expansion of tele- 

amil Nadu). After nine months 
General, Posts & Telegraphs, inti- 

tist the relevant Ale had been lost. m. when exactly the 61e was lost and 
bsd been fixed for the loss of the file- - 



In a written note furnished to the Committee, the Ministry has 
stated as under: - 

"It is correct that the Postmaster-General, Madras sought the 
approval of DGP&T in December, 1987 for the payment 
of Rs. 49,219/- to the State Government towards the cost 
of a plot of land at Pollachi. In this connection, it may 
be stated that the scheme for purchasing the land at Pol- 
lachi was approved in August, 1965 and thereafter the re- 
levant file was passed on to another section for further 
action for preparing the schedule of accommodation, 
drawing etc. In December, 1967 the land estimate for 
sanction was received from P.M.G. At this stage efforts 
were made to trace this file, but the same was not readily 
available. An attempt was made to process the estimate 
without the main file in July, 1968, for according sanction, 
Finance Section insisted on linking the main file in which 
the scheme was approved earlier. In the absence of this 
file it was felt expedient to keconstruct the file by getting 
duplicate copies of the letters and, therefore, PMG was 
asked in September, 1968 accordingly. The file was re- 
constructed in that very month. The original file was 
however later on (in December, 1969) returned by another 
Section of the Directorate. After this long passage of 
time it has not been possible to fix responsibility for not 
making the file available when required." 

1.223. The Committee enquired why the Postmaster General took 
3 months to intimate the revised price claimed in October, 1968 and 
why it took the Director-General of Posts and Telegraphs 9 months 
to issue instructions to the Postmaster-General to persuade the State 
Government not to charge for both replacement of the existing 
lavatories and construction of new lavatories. 

In a written note furnished to the Committee, the Ministry has 
stated that the "Postmaster General got intimation of the revised 
price of land on 1st November, 1968 through a letter from the State 
Government dated 24th October, 1968. While the formal estimate 
incorporating the revised value was submitted by the PMG in 
January 1969, latter had intimated the Directorate on the 9th Decem- 
ber, 1988 itself about the revised value of the land. Thus there had 
been no appreciable delay in the PMG's ofice." 

1.224. A.s regards the delay in issuing instructions to the Post- 
master General, i t  has been stated that "revised land e m &  - 
received from the PMG in the month of January, lQ69 wi6hoat 



the detaib of the structure for which compensation was to be paid, 
Before apprwal could be granted, certain clarifications were sought 
from the PMG, Madras, regarding the cost of structure and tk\e basis 
of valuation of land etc. Only in May, 1969, it was intimated to the 
Department of Posts and Telegraphs that the Department had to 
pay the cost of new structure as well as that of the old structures. 
This was examined in detail and was not found acceptable. Therefore, 
the PMG was asked in October, 1969 to persuade the State Govern- 
ment not be charge cost of the existing lavatories as also the construc- 
tion of new lavatories!' 

1.225. The Committee enquired whether it would not have been 
prudent to pay the price demanded in October, 1968 to finalise the 
deal when the Postmaster General had pain-ted out in February, 1970 
that the value of land at that time was not less than double the cost 
demanded by the State Government and the price of land was 
rapidly inmesing. The Ministry have, in a written note furnished 
to the Committee, stated that "it was felt that it was not proper to 
pay the cost of existing lavatories as well as the cost of new lavatories 
to be constructed in lieu of old ones since this would have amounted 
to double payment and would have been objectionable. In seeking 
to get this point cleared with the State Government no delay such as 
to effect the price was anticipated." 

t 

, 1.226. Asked to state why sanction was delayed till October, 1970 
and that too for a lesser amount even after the Postmaster General 
had intimated that the State Government had not agreed to any 
reduction of price, the Committee have been informed that "DGP&T 
was in correspondence with PMG and the latter in turn was in COT- 
respondence with the State Government to Analise the payment of 
the cost of structures. After protracted correspondence the State 
Government finally agreed in July, 1970 to claim the cost of the 
existing lavatories only and not the new ones. .On receipt of this ' 
leuer in August, 1970, the sanction was issued in  October, 1970. Till 
ptober ,  1970 the price of land; known to the Department, was as per 
the land estimate received in January, 1969. After issue of sanction 
by the Department in October, 1970, the orders trqderring the land 

the State Government to the P& T were awaited. This case was 
pursved by PMG with the State Government. The State Govern- 
ment intimated in July 1971 that the cost has been revised f ~ m  
Rs. 21- to Rs. 41- per square ft." 

g (  1.227. The Cmmnlttee have been informed that instructions are 

wm to all the fhld units to thoroughly scrut'i7;e all asp.cts 
o@W @uW so ctr la avoid further delays in .correspan#nm when 



, t + q  up with l&he~ wttbDriW &r sanotloB. XtyrhaiEe &!so 
been, iuforqed that a uuheuae 3 hes ken approved br itJ$tall&tibn of 
iiog,lLle. ,at P O W  on tb* bod. The building to hauc #is equip- 
ment ]iq planned to be mmple'ted by 197677. 

1 . d  l'he Conupittee note that the P.M.G., Madras sought the ap- 
p r o d  of D.G.?. & T. in Decsmbeq 1967 for the paymeqt of %148,ZJ0 
to the"State Government bwarda the cost of a plot of h d  at PoUuuhi 
(Tamil Nadu) for the expadon of a telephone exchauge. After 9 
m a t h  (September, 1868), the D.G. P. & T. intimated to the Post   aster General that tbe relevant 6ils had been lost and asked the 
latter to furaish duplicate copies of letters, etc., to reconstruct the 
file. The file, however, was said to have been oecoVerad from another 
section of the Directorate in December, 1969. 

1.229. The Committee are surprised by the statement of the M i n i  
try that "after this long passage of time, it has not bcen possible to 
fix responsibility for not making 'the file available when required." 
The Committee find this explanation wholly rmsatisfactory and would 
urge that a thorough probe should be conducted into the circaam- 
stances leading to the loss of the flle in the Directorate General, Posts 
and Telegraphs which resulted in the delay in issuing sanction. The 
Colmmittee desire that responsibility for the loss of the file should be 
fixed and necessary administrative action taken against the persons 
concerned. 

l a .  The Committee also desire that steps should be taken forth- 
with for the introduction of suitable procedures which would make it 
impossible to 'loss' or 'misplace' files. 

1.231. In the meantime, the market price of the land went up and 
the State Covernmeimt claimed in October, 1968 Rs. 56,400 as the 
value of the land. According to the M-try, the Post-Master Gene- 
ral, Madras, got intimation of the revised price of the land on 1st 
November, 1968 and he had ihtimated the Directorate on the 9th 
&ember, 1968 about the revised value of the land. It is zcgrettable 
that the Director General, Posts and Telegraphs took as long as 9 
months ta issue instructions to the P.M.C. to persuade the State Gov- 
ernment not to charge for both replacement of the existing lavatories 
and construction of new lavatories. The Cornmidtee cohddez 'that it 
would have been prudent to pay the price demrnded in btobcr,  1m 
to hal ise  the deal when the Post Master Geneml had pointed out in 
F e b q y ,  1978 that the value of land at t b t  tiae w a ~  nat h~ tbnn 
doubkrths'l!,,i,tdeBwledbytheStrbaovsFaaamd~tleprbsd 
t b p l m y ~ ~ . ~ W b b a t h e ~ ~ . Q . ~ 1 b ~ d w  



D.G. P. & T. b Febmuy, 1974 tbrt the of - r ib t ioa  
ob tbe earlier clecidmn of the Stab Cto~emtmnt waa l l ~ q  trrlgbt 
th.t the S U L C ~ ~  to the p.pmrent mW.4 bs accbdd na the M~~ 
land was rapidly increasing, the D& P. 6 T. h e l l  r urtYon i, , 
October, 1970 for the purchase of plot of land at a cost of &. 65,965 
E- (u. UDIOUIB~ M  hib bit of the ~ O U I  ~ * t  d m t ~ n &  gy 're 
GaverrLmeent in W o k ,  'MB, rlamdjt 1Zs. 7l',2%~55. ft' was ouly after 
proltmcbd ~ s p o n d s n c a ~ w i t b  the PRIG, Madras, and the State 
GBvernmart that a revised sanction for the purehaw oh )and, in 
elses~fon of the eadkr  sanction IOctober, %$?O) was issued in March, 
1972. The cost of land was Rs. 1,12390 and that of trees and strue. 
h r e s  borne on the tand was Rs. 18,852. AS compared to yle price 
&rred in Nwmiber, f967, the extra cost oll purchase of the ploi of land 
was &. 80,362. The C o m m b  conddsr that the extra expenditure 
which had been incurred on the purchase of land ~ u l d  have been 
avoided had the D.G. P. & T. not antered into protractcjd correspon. 
dence and settled matters wit4 the expedition that i t  deserved. ~t 
is clear that the officials of D.G. P. & T. and the associate finance are 
responsible for the failure whatsoever to take decision in time on 
the basis of the reports furnished by the P.M.G., Madras. The P.M.G, 
was, after all, a responsible officer. The Committee would like lhat 
the reasons for the delay in the D.G. P. & T. and their associate 
finance should be thoroughly probed with a view to fixing responsi- 
bility. 

1.232. The Committee have been informed that itlstructiuns are 
being issued to all the &Id units to thoroughl~ scrutinize all aspects 
of such rases so as to avoid further delays in cormpondenre when 
taking up with higher authoritin for sanction. ThE. Committee would 
like to be furnished with copies of instructions issited to the field 
mits in this re-rd. Thgr would also like that the internal audit 
should be more vigilant m such matters SO that caws of such wasteful 
expenditure in P. & T. do not recur. 

Purchase of land (Secunderabad) 

Audit Pa'ragl-aph 

1.233. The department had been negotiating since 1971 purchase 
of a plot of land with structures thereon at bunderabad  to meet 
the demanddor additional accommod&on for offices and stock depots. 
The area of the land was assessed (February, 1S1) by the civil wing 

of the department an 18,411 q. yards and fhe structures were valued 
at R.. 0.36 lakh. The land ( e r r l u h g  &rucbnes) was valued (Feb- 
ruary, 1~11) by the ~ o l l s t o r .  ~ y t i a r a ~ , .  a. 10 per w. yardS. 
Purchase of the plot ofh land with dmckr~q tpcwn, 9 s  ,sanctioned 



in s w - 9  108% The h d l o r d  claimed (October, 1982) that the 
area of the land Was 22,086 sq. yards. Without m01ving this dispute, 
the departnwnt executed (November, 1962) a male agreemeh with the 
landlora. The agreement stipulated sale of 20,086 sq. yards of land 
at Rs. 10 per sq. yard and the structures thereon as per valuation to 
'be done by the civil wing of the department acceptable to both parties. 
In terms of the agreement the department took pssession of the pro- 
perty in November, 1962 after paying Rs. 2.09 lakhs on d t i o l r  that 
the balance would be paid at the time of registration of.rale deed 
after valuation of the structures as per agreement mentioned above. 
Legal advice was not taken before executing this agreement. 

In February, 1964, at the instance-of the department, the Special 
Deputy Collector, Land Acquisition, Hyderabad, measured the land as 
19,834 sq. yards, and this was accepted as final by both sides. The 
landlord pressed (March, 1964) for revaluation of the structures. In 
September 1984, these were revalued at Rs. 0.42 lakh by the civil wing 
of the department, but this was 'not qcceptable to the landlord who 
claimed Rs. 1.02 lakhs plus 17 percent solatium charges. As this dis- 
pute delayed execution .of sale deed the Government pleader advised 
(July, 1965) the Postmaster Gemeral, Hyderabad, to file a suit against 
the landlord for his failure to execute the sale deed, after giving him 
a notice. Accordingly, a notice was served in September, 1965. How- 
ever the suit was not filed and after another revaluation cif the struc- 
tures in May 1965, Rs. 0 61 lakh were offered to the landlord. This 
also was rejected by him. ~eanwhi le  the case was referred to the 
Ministy of Law who advised (July, 1969) that a suit was not likely 
to succeed as the terms of the sale agreement of November, 1962 were 
-uncertain or vague. 

As efforts made for an amicable settlement did cot succeed, the 
department filed a suit against the landlord in September. 1967 on 
forther advice of the Ministry .of Law. 

In April 1969, the Court appointed the Chief Engineer (Civil) of 
the department as arbitrator for valuation of the structures on this 
land. The arbitrator assessed (August, 1971) the value as Rs. 0.77 
lakh and the court decreed in November, 1971 as fd~ows:- 

(i) the department should deposit in the court within three 
months Rs. 0.77 lakh (with interest at six percent per 
annum till the date of deposit) in And settlement of the 
landlord's claim; 

(ii) the landlord should execute and register the sale deed 
within three months failing w.&h the department ccdd 



apply to the court and get the sale deed executed &nil re- 
gistered through the court; and 

(iii) the laadlosd sh~bould pay the department 'Rs. 0.12 lakh to- 
wards the cost of the suit. 

The department deposited the amount due to the landlord in 
Decexnber, 1971. The landlord filed a petition (April, 1972) in the 
court praying for exemption from payment of the cost of the suit 
mentioned in (iii) above and increase in the rate of interest payable 
to him from 6 to 9 percent. On this petition being rejected, the land- 
lord paid the cost of the suit in April, 1973. Howevcr, the sale deed 
has nat been executed and registered so far (November, 1973). 

in  the absence of an absolute title to the property because of exe- 
cution of a defective sale agreement, the department could not utilise 
the land except for stocking of stores, and the offices for which it was 
acquired mostly continued to function in rented buildings, the annual 
rent of which is about Rs. 2.20 lakhs. 

The department stated (November, 1973) that action was being 
taken to execute the sale deed through the court. 

[Paragxaph 20 B of the Report _of C. & A.G. for the gear 
1972-73, Union Government (Posts and Telegraphs) J. 

1.234. The Committee enquired why the site with structures there- 
on in Secunderabad to meet the demand for additional accommoda- 
tion for offices and stock depots was purchased through negotiations 
with the landlord and not acquired through land acquisition proceed- 
ings as contemplated in the project estimate. The Ministry in a writ- 
ten note have stated that the owner of the land was willing to accept 
the valuation of Rs. 10 per square yard for land as .@en by the Reve- 
nue Authorities. h order to save the solatium charges at 15 per cent 

. which would have to be paid had the land been acquired through land 
acquisition proceedings, the purchase was made b direct negotia- 

: tions. Further it was also feared that the land acquisition proceed- 
ings may involve considerable delay. 

Aeked to state whether any legal advice was taken before execut- 
ing the agreement, the Ministry, has in a written note stated that 
"from the records it has not been possible to ascertain the reasons for 
not obtaining legal advice." 

. 2"h C d t t e e  further wanted to know in what circumstances 
.I lab a d m  r)aoe, iy.tbdY, S,pCr of the estimated-amount w8s 



to ttrt landlord in November, 1962 without execution and regis- 
tration of a'Anal sele deed and even before determination of the area 
of the'hd and value of land and strurtures thereon. The reply of 
the Ministry to this question was: "As the property was urgently 
required for locating Telegraph Store Depot and as the Landlord 
was prepared to hand over the premises on payment of sanctioned 
amount pending valuation of buildings etc., the premises was taken 
over by prying Rs. 2,09,000 withhdding about 5 percent from the 
sanctioned amount of Rs. 2,20,336. This was authorised by the Post- 
master General." 

1.235. The Committee wanted to know why no suit was filed against 
the landlord although Government pleader had advised the Circle 
Officer to file such a suit. In a written note, the Ministry has stated: 
"In July, 1965 Government pleader advised the Department to file the 
suit. Accordingly a notice was issued t o  landlord in September, 1965. 
In addition P. & T. Civil Wing was requested to reassess the cost of 
structure taking into account the objection of party. The P. & T. 
Civil Wing revised the earlier estimated cost to Rs. fl.61 lakhs. There- 
fore, the offer was made to the vendor which wss rejected by vendor 
in May, 1966. In the meantime, the case was referred to Law Minis- 
try. The Law Ministry advised (July, 1966) that if the administra- 
tive department is not able to settle with the vendor a price accept- 
able to both the parties, a suit for specific perfomlance of the agree- 
ment in question is not likely to succeed and the department may have 
to take steps to  re:over the part pdce already stated to have been 
pafd to the vendor. In view of the advice of Law Ministry suit was 
not filed as advised by Government Pleader of the State." According 
to Audit the Director General, Posts and Telegraphs told the Post- 
master General, Hyderabad that the Andhra Circle was responsible 
for entering into an erroneous agreement with the landlord and 
instructed him to fix responsibility for this lapse. 

The Ministry have informed the Committee that the then DET as 
also the A.E. (Bldg.) of the Circle Oflce, Hyderabad were the main 
officers responsible for the lapse. (They have since retired from ser- 
vice). Certain omissions were also attributable to the then Director 
of Telegraphs in not exercising adequate care in handling the case. 
He has been suitably advised." . . 

1.238. Asked to state why the Department did not apply to court 
for registration of the sale deed through the court when the landlord 
fail@ 40. -execvk .the sale deed within 3 months i.e. by 12th. Febru- 
ary, m m  par thh murt decree, tbe Ministry have stated: "Ats @q@ 



the opinion of Government Pleader rbdute Ta8& with depart, 
m a t ,  because the decree is in favour of DeP0rtnren.t. time limit 
in such cases for execution of sale deed is 12 years, , ,%=fore, d, 
partnent was trying to ~ersuade the vendor to execute the srle ded 
-outside the court to save unnecessary expenses b filing a -it" The A 

present position of the case, as stated by the Ministry in a written 
note, is that the Government Pleader has filed a petition in May, 
1974 in the court to direct the landlord to execute the sale deed quick- 
ly. Preliminary drawings for Audit Office Building have been ap- 
proved. Preliminary drawings for other buildings end preliminary/ 
detailed estimates for the buildings have not been processed due to 
Government ban on construction of such buildings. 

1.237. The Committee consider that the entire tmnsattton far the 
purchase of a plot of land with structures thcmon from a landlord 
a t  Secunderabad to meet the demand for additional accommodatibn 
for offices and stock depots was irregular from the very beginning. 
The Department went in for the purchase of the plot of land through 
negotiations with the landlord and did not take rerrumsc to the lahd 
acquisition proceedings as contemplated in the project estimate. The 
argument that the purchase was made through the negotiations be- 
cause it was feared that the land acquisition proceedings would in- 
volve considerable delay and also because the Department wanted to 
save solatiurn charges at 15 percent which would have to be paid 
had the land been acquired through land acquisition proceedings, is 
not wholly convincing. Not only did the Department pay mare 
charges for the land that was acquired through direct negotia~ons 
but they also had to carry on fruitless negotiations with the landlord 
for settlement of tbe dispute outside the court for mnrc than a decade. 
Eventually, the matter h 4  to be taken to the court and has still to 
be finally settled. 

1.238. The Committee note that the Civil Wing of the Department 
assessed the area of the land to be purchased from the landlord in 
February, 1961 as 18,434 sq. yards and t h  structures on it were valued 
st .Re. 0.36 laW. In Octobea, 1962 the landlord claimed the area of 
tbe land to be 28,OlM sq. yards. Without resolving the dispute about 
Ybe area of the land, the property was taken in November, 1962 after 
payment of 95 per cent of the sanctioned amount (Rs. 22  0,338) and the 
balance of 5 per cent was kept as security. It is most surprising that 
no action was taken by the Department to take legal advice before 
executing the agreement and before making payment af W par d n t  
&.the .stEmated amount to the landlord. In the meantime furthe* 
4ibpute be&n L e  h d f d r d  andithe .Z)emdent & M a d  to 



.Ule v * h  of tbs structure of the lPnd and tbe uecutipn of tbe 
srrb Qad - dalryed .s a result of this d b p ~ t e .  Pie Qmmittm 
are coneernad 6 note that while the Gonvarnment Plsader ad- tJie 
Past Martor -4, H~der~bod ,  in July, 1965 to file a suit ag-t 
the Iandlord hr his hilure to execute the sale deed, strangely tBe 
Deprvtment did not fib the suit and undertook anotber rsvaluatrbn 
of the structures in May, 1866 aod offered to pay Rs. 0.81 lakh to the 
landlord which was rejected by the latter. It is only in 1966 thnt the 
Department referred the matter to the Ministry of Law who advised 
In July, 1968 that the suit was not likely to succeed on account af the 
lacunae in the terns of the sale agreement ~ x e m t e d  in November 
1962. . . 

1.289. The Committee have noted that the Director General of 
Posts and Telegraphs informed the P.M.G. Hyderabad in March, 1972 
that the Andhra Circle was responsible for deliberately entering inta 
a faulty agreement with the landlord and instructed him to fix res- 
ponsibility for this lapse for serious action. The Committee have been 
informed that two officers who are mainly responsible for the lapse 
have retired from service and the Director of Telegraphs, who was 
responsible for certain omissions in not exercising adequate care in 
handling the case has been "suitably advised". The Committee con- 
sider that the action takem by the Govenment in fixing the respon- 
sibility for the lapses is ridiculous and is wholly inadequate. Had 
the Department taken prompt action as far back as 1962 when the 
Andhra Circle made payment of 95 per cent of the sanctioned amount 
to the party without registration of the sale deed, R situation like this 
would not have happened. The Committee are astonished that the 
Director of Telegraphs, who has been found responsible for certain 
ommissions in handling the case has been only "suitably advisedJ' 
which means nothing at all. In o t k  words, no pmishment has been 
meted out to the officer concerned although certain omissions in hand- 
ling the case were strictly attributable to him. The Committee desire 
that the Department should re-examine the whole matter with a 
view to fixing responsibility on all the concerned oificers who might 
have bsen associated with this case. They would also like the De- 
p d w t  k, initiate disciplinary proceedings agninst the concerned 
olceas including the Director of Telenaphs. 

. . ,  . . Import of nickel s i l w  strips 

Audat PaWgraph . , 

1.W. 1A.telecommunication factory in Bombay had been getting 



bbpply rn 15ckkl h i p s  of 
M&' '+&hohical w i d h  
4 'W am b 
~t avhfiable 'in 
Dir&torlGeneral, 

' strips df lesser 
+gs:'cif nickel strips of P-7/8" 

"8,51t)'kgs. of 4" width kere 
shipment of theke strips has been received by the factory in January, 
1969. lihe factory placed another indent on th'e Director General, 
Supplies and Disposals in June, 1969 for import of 25,000 kgs. more 
of these strips. However, due to paucity of foreign exchange 3,032 
kgs. of strips of 27/8" width, 4,401 kgs. of 3-318" width and 2,948 kgs. 
of 4" width were imported in May, 1971 against the indent of June, 
1969:' Six thousand four hundred and five kilograms more of these 
strips of 3-3/8" width were imported in 1972-73. Receipts and issues 
of these imported nickel silver strips upto March, 1973 were as shown 
below :- 

RECEIPTS 

Size . September May 1972-73 Total  ons sum^- Balarcc at 
1969 1971 (In Kilo- tion upto the er?d of 

grams) March, March., 
I973 I973 

- --- -- 
1.241. In April, 1967 the factory had 4,697 k g ~ .  of nickel silver 

strips of 5" or 6" width supplied by the ordnance factory. During 
1967-68, 4,395 kgs. of strips of these widths were received from, the 
ordnance factory. Out of 9,092 kgs. of strips available during that 
year 9,084 kgs. were used leaving only 8 Kgs. In 1968-89, 9,065 kgs. 
were re-eived and the entire quantity of 9,073 kgs. available in that 
year was utilised. It would thus appear that supplies of nickel silver 
strips of 5" or 6" width from the ordnance factory were enough to 
meet the requirement of the telecommunica'tion factory in 1967-68 
and 1968-69. h the subsequent four years ending 1972-73, the annual 
average requirement of strips was about 8,439 kgs. During those four 
years, when the imported strips were available, supplies from the 
ordnance factory were 3,054 kgs. in 1969-70, 4,128 kgs. in 1970-71 and 

' 847 kgs. In 1I172-73. No supply was recetived in 1971-12 PI the telp 
communtcrtIon rqucstbd the ordnance frctorfr Ls -4 



1971 to suspend supply. In April, 1971 the telecommunication factory 
JSO intimated the General Manager, telecommunication factories that 
it had sufficient stock of stripr, and as any further supply by the 
ordnance factory would increase its stock value considerably, it pend- 
ing orders on the ordnance factory need not be pursued and all future 
supplies by the ordnance factory might be diverted to another tele- 
communication factory till further communication from it. 

1.242. The telecommunication factory also started using indigenous 
brass strips since 1970-71. During 1W0-71 to 1972-73, 4,763 kgs. of 
Jxass strips were received. The use of brass strips progressively in- 
creased from 216 kgs. in 1970-71 to 759 kgs. in 1971-72 and 1,816 kgs. 
in 1972-73. The balance of brass strips at the end of 1972-73 was 1,972 
kgs. 

Permissible stock limit is 6 month's requirement. Upto March, 
1973 average monthly consumption of imported nickel strips was 
about 72 kgs. for 2-7/8" width, 344 kgs. for 3-3/8" width and 145 kgs. 
for 4" width. On that basis closing balances of these strips at the end 
of March, 1973 were sufficient for about 111 months for strips of 2-7/8" 
width, 21 months for strips of 3-3J8" width and 37 months for strips 
,of 4" width. 

1.243. During 42 months from September, 1969 (when the first 
consignment of imported nickel silver strips was received) consump- 
tion of strips of 2-7/8" width (3,010 kgs.) and 4" width (6,084 kgs.) 
was much less than the quantities indented in April, 1968 and receiv- 
ed in September, 1969 (7,974 kgs. and 8,570 kgs. respectively). In 
view of this and what has been stated in the preceding sub-paragraph 
it would seem that the second indent of June, 1969 for strips of 2-7/8" 
width and 4" width (intimation about shipment of strips against the 
first indent of April, 1968 having already been received in January, 
1969) was not necessary and further import against that indent in 
May, 1971 of strips of these widths costing Rs. 2.17 lakhs in foreign 
,exchange avoidable. 

The department stated (December, 1973) that lesser consumption 
of imported strips of 2-7/8" width and 4" width was due to economical 
use and lesser scrap formation, and also due to use of brass strips. 

[Paragraph 21 of the Report of C. & A.G. of India for the 
year 1972-73 Union Government (Posts and Telegraph)] 

1.244. Nickel .silver strips is an alloy containing nickel, coppef a ~ d  
zinc. The strips are reported to be used for making springs-@ed.fn 
keys; jacks, strips and relays. 



1.245. As stated in -$he Audit para the tele-communication factory, 
Bombay placed an indent on the DGS,& D in April, 1968 for import. 
of nickel silver strips of 2 . P ,  38" and 4" width as these were 
riot available in the country and were considered to bc more economi- 
cal due to less scrap formation as compared to the strips of 5" or 6 
width being supplied by Ordnance Factory, Ishapore. The supplies 
against this indent were received in July, 1969. The factory placed 
another indent on DGS & D. In June, 1969 far import of 25,000 kgs. 
more of these strips and truncated supplies were received against 
this order in May, 1971. The third import (of strips of 3-3/8 width) 
was made in 19'72-73. 

1.246. Asked to state how the quantity of strips to be imported 
was assessed in June, 1969 at 25,000 kgs. and what was the annual 
average consumption, the Ministry in a note have stated: "The de- 
tailed calculation on the basis of which this fi.pure was arrived at is 
not available. However, it could be justified on the basis of the fol- 
lowing reasoning presumably adopted at that time (June, 1969). 

The supply of 27,000 kgs. against July, 1968 order was expected 
in September, 1969. The supply against the June, 1969 order then 
being contemplated was expected to commence by about May, 1971. 
By then the stock level against the earlier order (July, 1968) was 
expected to go down to about 9,000 kgs, i.e., 27,000 kgs. less 18,000 kgs. 
which was expected to be consumed in 20 months (from end of Sep- 
tember, 1969 to May, 1971) @about 11,000 kgs. per annum. 

The maximum level of stock a t  that time calculated at 30 months' 
consumption works out to about 24,000 us. Hence the order upto 
15,QOO m., i.e., 24,000 kgs. minues 9,000 kgs., the stock expected t r ~  
be available in May 1971, was justified. 

As stated earlier the actual quantity ordered was 10,500 k p .  

The average consumption during the four ycars period from 
1-70 to 1972-73 was 8,439 kgs. per annum." 

1.247. Asked when and at what level the decisicln to import strips 
of lesser width was taken, the Secretary, Ministry of Communica- 
tions has stated during evidence: ''The decision was taken at the 
field level by the workshops themselves because they found that 
wider strips resulted in more scrap or resulted in more work than 
the narrow strip. So, they decided in having the narrow strip f o r  
punching the various items they wanted!' 



'1.248. M e d  further whether the Ministry had satisfied themselves 
about the wisdom of the decision taken, the witness has stated: "It 
was not communicated to us. They decided in 1968 on buying nar- 
row strip. In fact, at that time the 14TI, Bangalore was buying nar- 
rower strips. All the time the telephone workshops were getting 
their material from the Ishapore ordnance factory, which was of a 
sider strip. In 1968 the telephone workshops also decided to go in 
for narrow strips and to import them." He further stated: "We 
did not scrutinise the size of the materials that are required by the 
workshops, whether they are of narrow or wider strips. That is left 
to the General Manager of the workshop. We do not scrutinise it 
here. But seeing the actual size I feel that it was a correct decision." 

1.249. To another query whether possibility of getting nickel silver 
strips of more economical widths from the ordnance factories was 
explored and whether Ishapore factory was ever requested to make 
already available strips of 5" and 6" width into suitable sizes for 
P. & T. purposes, the witness has stated that they had asked them to 
give it in narrower width and has added: "Original!y the workshops 
were importing only nickel silver strips. Then they persuaded Isha- 
pore Ordnance Factories to make nickel silver for them Some of. 
the supplies from the ordnance factories were not regular and not in- 
adequate quantities. They finally decided to continue the imports 
and get the nickel silver from abroad." 

1.250. As regards depending wholly on Ordnance Factory ior sup 
ply of these strips the witness clarified: "To some extent, the Isha- 
pore Factory does meet our requirement. But from what I see from 
the recards, the supply from the Ishapore Factory was quite irregular. 
I have got a complete chart here. .The supplv from the Ishapore Fac- 
tory was very irregular. The workshops were extremely anxious to 
see that there was sufficient stock and that a t  no time there was any 
hold-up on account of the non-availability of this raw material." 

1.251. When the Committee enquired why arrangements had not 
been made for indigenous production of strips of economic width, 
the witness has stated as follows: "I,t is not so much a question of '  
width. The only thing is that the narrower width makes it easier to 
produce springs and in the case of wider width, after making springs,+ 
you have got to recover what is left over and re-use it." 



Receipts and issues of imported nickel silver strips upto March, 
1973, according to the Audit Para, were as shown below:- 
----- - - - L___...\ 

RECEIPTS 

Size September May 1972-73 Total Consump- Balance at 
1969 1971 ( ~ n  Kilo- tion upto the end of 

grams) March March 
I973 I973 

The receipt and utilisation position of nickel silver strips of 5" 
and 6" width (supplied by the ordnance factory) from April, 1967 was 
as under:- 

Stock as on 1-4-1967 . . . . . . . . .  4697 

Received during 1967-68 . . 

Totai durirg 1967-68 . . . . . . . .  9092 kg. 

Used during that year . . . . . . . .  9084 kg. 

Balarce . 8 ;  

R-ccivcd duricg 1568-69 . . . .  
Total 

. 9065 ke. ----- 
9073 kg- 

Utiliscd during that year . . . . . . . .  9073 kg. ----- 
Balance Nil 

It thus appeared, according to Audit Para, that supplies of nickel 
silver strips of 5" or 6" width from the ordnance factcry were enough 
to meet the requirement of telecommunication factory in 1967-68 and 
1968-69. Supplies of these strips during subsequent four years against 
the annual average requirement of about 8,439 kgs.. were as under: - 

. . . . . . . . . . . .  1969-70 3054 kg. 
. . . . . . . . . . .  1970-71 4128 kg. 

. . . . . . . . . . .  1972-73 347 kg. 
- Y. 



No supply was received in 1971-72 as the telecommunication Iac- 
tory requested the ordnance factory in March, 1971 to suspend s u p  
ply. 

When the Committee enquired whether it would be correct to 
presume that the Department was more keen to import than to get 
the stripe from the ordnance factory, the Secretary, Ministry of Com- 
munications did not agree to this view and added: "I may tell you 
that I was in t k  I.T.I. from 1959 to 1965. At that time, they were 
only importing nickel silver rolls. At that Yme, I am aware, the 
Bombay Workshop was having very serious difficdty in continuing 
their production." 

1.252. Audit has further pointed out that in March, 1971 the 
Manager, Telecommunication Factory, Bombay requested the Ord- 
nance factory to suspend supply for one year as there was suf0cient 
stock of strips with the factory and more imported strips were likely 
to arrive. In April, 1971 he requested the General Manager, Tele- 
communication Factories, Calcutta not to pursue the case with the 
ordnance factory regarding the supply of strips against pending 
order. 

1.253. In Cktdber, 1971 again the Telecommunication Fa&ory, 
Bombay decided not to procure any more strips in 1972-73 as it had 
sufficient stock. In fact, i t  had a stock of 9400 kgs. of nickel silver 
strips of 2-718" width against its annual requirement of lCOO kgs. 
I t  was decided to transfer 4000 kgs. of available strips to Telecom- 
munication Factory, Calcutta, if requix'ed by that factory. 

During evidence the Secretary, Ministry of Communic~tions has 
stated that "+,his was wrong if they had asked to stop the supplies. 
They should hsve attempted to get from Ishapore to the maximum 
extent instead of asking them to stop it."' 

He has further clarified: "As I said earlier, it was incorrect to 
stop the Ishapore supplies. But, I must at  the same time, mention 
that Ishapore also gets all the raw materials by imparts. Nickel 
silver strip is an alloy containing nickel, copper and tin: They get 
all the three, by import, melt it and roll i t  and give it to us. The 
foreign exchange content is not very much different between the 
imported one and the indigenous one. But, I still feel that we have 
~ o t  to buy indigenously. We can see it from the price angle also. 
The prices are very much higher for the indigenous material. The 
main reason why they went in for import was that the supplies 
from Ishapore were not very regular." 
20 LS--7 



1.254. As regards steps taken by the Ministry of Communications 
to see that supplies from Ishapore Factory were made more regular, 
the witness has continued: "Steps were taken by the Ministry. 
Steps were taken by the General Manager at Calcutta with the 
Ordnance Factory at  Ishapore."' 

1.256. Asked whether the Director General of Ordnance Factories 
was requested to look into the matter, he has deposed: "I am afraid 
it was not taken up.. . .it should have been done." 

Permissible stock limit is stated to be for 6 months requirement. 
On the basis of average monthly consumption of imported nickel 
strips upto March, 1973, the closing balaxe of these strips on that 
date was sufficient for about- 

r l l  months fdr srripr of 2-7/8" width.  

21 months for strip5 of 3-31s' widtl 

37 months for strips *) I  2-718" w-idtt? 

1357. During eviden:e the Committee were informed that the 
workshops have fixed a minimum and maximum level of stocks of 
various items. For indigenous items they have fixed 3 months of 
minimum stock and 15 months of maximum stock. For imported 
items the minimum stock is of 8 months and the maximum of 30 
months. 

1.258. Asked to state what type of control the Ministry exercised 
over .the import of these items, the Secretary Ministry of Communi- 
cations has deposed: "The workshops, have been asked to lay down 
stock control procedure and they have been doing it since 1963. 
Under this procedure, they fix lower and upper limits. I find as late 
as in 1970, a dire.:tive was issued from the workshop Board that 
their stock should not be kept for more than six months. I do not 
see how it  is practi-a1 in all cases. I have asked the GM to again 
review it. If he says that they fix the stock limit for imported ma- 
terial as 9 and 13 months respectively. The stock control procedure 
has been applied correctly. There are two things. The first one is 
that I will ask him as to why he wants 13 months. The second one 
is that he had actually revised this limit as late as April 1971. Hav- 
ing taken into account the annual consumption, he has revised the 
upper and the lower limit. The only point is that we should not 
stop any indigenous supply." 

1.259. On his attention being drawn to a reference made in the 
Audit Para that the average monthly consumption of 2-718" size 
was 72 kgs. for 3-318'' it was 344 kgs. and for 4" size it was 145 k@., 
the witness has stated that they had kept stock for 13 months con- 



sumgtion and has added: "These are inter-chanbeable. I find that 
they have been using indigenous stock and that is why the con- 
sumption of imported one is much lower." 

1.260. Asked to state the procedure in regard to stockpiling in 
workshops, with psrticular reference to the 13 months limit asked 
for by General Manager, the Minister in a written note has stated 
as under: 

"The Telecom. Factory Board has prescribed the following 
norms of stock balance in the Telecom. Factory stores in 
their meeting on 28-5-1970. 6 months average consumption 
of raw material plus 4f months average consumption of 
components." 

The norm is now being revised and the General Manager, Tele- 
com. Factories has been directed to review and come up with the 
revised norms taking into account the recent recommendations of 
the Bureau of Public Enterprises in this respect."' 

1.261. The P&T Department informed Audit in December, 1973 
that the lesser consumption of imported strips of 23" width and 
4" width was due to economical use and lesser scrap formation and 
also due to use of brass strips. Asked why these factors could not 
be foreseen while assessing the quantity to be impmed, the witness 
stated: 'The only mistake they made was they did not take into 
account supplies from Ishapore factory. Their order was more or 
less in keeping with the stock control procedure ard  it was fluctuat- 
ing between the minimum and maximum levels." 

1.262. According to the information furnished by the Manager, 
Telecommunication Factory, Bombay, to Audit in April, 1973 some 
excess quantity had been indented for utilising the available foeign 
exchange. However, during evidence when asked by the Committee 
whether imports were made in excess of requirements for utilising 
the available foreign exchange, the Secretary, Ministry of Com- 
munications has replied in the negative and stated: "I do not think 
so."' 

1.263. The Audit para stated t u t  the telecommunication factorg 
also started using indigenous brass strips since 1970-71. The wle 
of these strips progressively increased from 216 kgs. in 1970-71 to 
1816 kgs. in 1072-73. The balance of brass strips at  the end of 1972-73 
Wafs 15172 &. The Committee desired to know when it was decided 
to use brass stripe in lieu of nickel silver strips and how long it 



took to develop these strip. The Secretary, Ministry of Communi- 
cations has stated: "It was not a complete changeover from nickel 
silver to brass; it was only in some items. They progressively 
changed to brass. Nickel silver is still used in faifly large quantities. 

1.264. Justifying the imports, the witness has continued: "Even 
though brass is used, they continued the import of nickel silver to 
meet their own requirements of nickel silver. They have fixed the 
minimum and maximum limits. I find that their order was more or 
less in keeping with their stock control procedure. In fact, there are 
only two orders referred to in the Audit paragraph. Subsequently, 
there have been two more orders." 

1.265. To a specific question whether the minimum and maximum 
quantities to be stored in stock were revised when brass as a partial 
substitute for certain items was discovered and brought into use, 
the witness admitted having not made such a revision and added: 
"The maximum and minimum was based on the quantity of brass 
used. It was not revised because the brass used was in a small 
quantity." 

The price of brass strips was stated to be change than that of the 
nickel silver strip. Asked to state why there was no complete 
change over to the new item the Secretary, Ministry 01 Coamuni- 
cations has stated: 

"Nickel silver is used for relay springs. This is standard material 
used for all the relay springs. There are back up springs where we 
were using nickel Silver and now we have changed to brass. Where- 
ver possible, we change to brass. 

L m .  The Committee have noted that tke Telecommuni- 
cation Factory at Bombay, which had been gettiag supply 
of nickel silver tripti of 5" or 6" width from- an ordnance 
fadory (Ishapom) cansidered it desimble to place indent on the 
Director Oanccsl, Supplies and Disposals h April 1988 for impert 
of drips of lesser widths becauve, in their opinien, they were more 
economical du? to less scrap formation as cornpared to 5" or 6" width 
supplied by thq Ishapore factory. Against the total quantity of 
M,18) kgs. of hpbrtsd nickel sqvm &ips received upto the end of 
March 1973, the consumdim was 23, S!% Lp, at the end of Mamh 
11613, h v b g  a W e e  d a,M kgs. Supplb. of niokel dlvar s t l W  
of O" or 6" width from the o-dnaoce faatory were aroudh to meet 
the ~~t bf the te~axmmtnkrtislti~~f~fy ha 1U'Z-U and 

In the mbraguent bur years ending 1WTY-W #e 



averap[e requirement of strips was about 8,439 Lgs. Ihnlng th- four 
years, when the imported drips were available, mp@es were abo 
raceived from the Ordnance FMWEY. The Committee b v e  also 
noted that in April 1971 the telecoarmunication factory i n h t e d  
the General Manager, Telennmunication Factorias that it had sum- 
cient stock of strips, and as any further supply by the ordnance fac- 
tory would increase its stock value considenably, its pending orders 
on the ordnance factory need mvt be pursued and all future supplies 
by the ordnance factory might be diverted to another telecommu& 
cation factory till further communication from it. 

1.267. The Committee are very surprised that & decision to 
import 'nickel silver strips of lesser width was . t abn  at  the field 
leiel by the workshops themselves without any reference being made 
to the headquarters. The Secretary Ministry of Colnmunirations has 
justified the imertl  saying thra it was a correct decisbd The 
Committee are totally unable to accept his view because them was 
a large surplus of nickel silver strips with the telecommunication 
factory so much so that the telecommunication factory in Bombay 
decided not to procure any more strips in 1972-73. 

1.268. Another unacceptable explanation offered for the import 
of nickel silver strips of lesser width was that the supplies from the 
Ishapore Ordnance Factwy were as not regular and adequate. To 
the question of the Committee whether any steps were taken by the 
Ministry to see that supplies from Ishapore Factory were made more 
regular the reply of the Secretary, Ministry of Communications was: 
"Steps were not taken by the Ministry. Steps were taken by the 
General Manager at Calcutta with the Ordnance Factory at Ishapore." 
Asked whether the Director General of Ordnance Factories was 
requested Lo look into the matter, the Secretary, Ministry of Com- 
munications stated before the Committee: "I am afraid it was not 
taken up . . . . . it should have been done." Considering the need for 
saving valuable foreign exchange, and the need for developing indi- 
genous material to the extent possible, the Committee consider that 
the action of the Telcamrnunication factory to stop supplies of nickel 
strips from the Ishapore Factory was deplorable indeed. 

1.269. The Committee comes to the inescapable conclusion and 
this ha9 been coroborated by the Manager, Telecoln~nuaication Fac- 
tory, Bomby (April, 1973) that exces squantity had been indented 
for utilising the availale foreign exchange.. The Committee are un- 
happy that the detailed calculation on the basis of which the reqdre- 
ment was assessed in June 1969 is not available. They are not at all 
impressed by the laboured reasoning which the Ministry bas urged 
before tile Committee. The Committee wodd like respo~sibility to 
be fixed for the squandering of foreign exchange. 



1270. The Committee have noted that the norms of stock batsnee 
in' the Telecommunication Factory are now being revised and the 
Wqeral Manager Telecammunication Factory has been directed to 
review the same keeping in view the recommendation of the Bureau 
of Public Enterprises. The Committee would like ta he informed 
about the revised norm when finalised. 

Sale of c o p w  wire 

Audit Paragraph 

1.271. Consequent upon introduction of co-axial cable and micro- 
wave systems and replacement of copper wire alignments by alu- 
miniumlcopper weld wire a large quantity ,about 1,000 tonnes till 
1970) of dismantled copper wire accumulated in departmental stock. 
I t  was not considered expedient to dispose of the wire in the open 
market lost sold wire became indistinguishable from stolen wire and 
created difficulties in tackling cases of copper wire thefts. I t  was. 
instead, proposed (May, 1970) to sell the wire to a @ublic s6ctor 
undertaking whose annual requirement of imported copper wire for 
manufacturing cable was about 2,500 tonnes. Accordingly 300 tonnes 
of recovered copper wire were offered to the undertaking in July, 
1970 and another 700 tonnes in October, 1970. The pace of lifting the 
wire by the undertaking was, however, slow and meanwhile, the 
stock of d13mantled wire increased to 2,000 tonnes in June, 1971, 
creating acute storage problem. -4ttempts made to sell the wire t o  
other Government departmentsurldertakings having failed, the de- 
partment advised (September, 1971) the Director General, Supplies 
and Disposals to float tender enquiry for disposal of the wire in 
open market with the stipulation that the wire should be converted 
into ingots:rods or thin wire by purchasers within six months. The 
price offered (Rs. 13,000 to Rs. 14,000 per tonne) in response to the 
tend,er enquiry was considex'ed low and so no sale was made. How- 
ever, 262 tonnes were sold (February-May, 1972) by auction at an 
average price of Rs. 14,720 per tonne. The Director General, Supplies 
and Disposals was opposed to making open market sale of the wire 
on the ground that the price received would below. The Department 
of Economic Affairs and the Director General, Technical Develop- 
ment on the other hand opposed disposal of copper wire through 
auction apprehanding that the material would fall in the hands of 
non-industrial users. 

In July, 1972 i t  was decided i n  an inter-departmental meeting 
that, apart from continuing sale to the public sector undertaking, 
copper wire should also be offered to pesticide manufacturer's for 



whom copper was being imported. The residual balance should be 
got converted into ingots by a public sector corporation for supply 
to priority users. 

1.272. The public sector corporation took samples of copper wire 
twice in November, 1972 and June, 1973, but did not make any pur- 
chase. Upto March, 1973, 756 tonnes of copper wire were sold to 
three pesticide manufacturers. Besides, the public seztor undertak- 
ing listed only 1010 tonnes between January, 1973 and June, 1973. 
Due to such slow pace of disposal, stock of dismantled copper wire 
further increased by June. 1973 t~ 3400 tonnes worth more than 
Rs. 5 crores. The stock is expected to increase further in next two 
years; the department was not (November, 1973), however, in a 
posit~on to give an exact estimate of the anticipated increase in 
stuck as dismantling of copper wire in future years would depend 
on availability of substitute materials and many uncertain factors. 

[Paragraph 22 of the Report of (C&AG of India for 'the year 1972-73, 
Union Government (Posts & Telegraphs)]. 

1.273. During evidence the Committee were informed that copper 
was the best medium for transmission on overhead wires. There was 
nothing which was equal to copper. It  was being removed only 
because it was being stolen from the lines. Asked whether Govern- 
ment had examined as to what were the specific areas wherre theft 
was at a very high frequency, the Secretary, Ministry of Communi- 
cations stated: "Yes, every time we found that the thefts were in- 
creasing, we checked up with the State authorities. Unfortunately, 
the thefts in that area came down but they increased in the adjoining 
areas. The group indulging in this theft is a very mobile one."' 

Giving the percentage of theft of copper wire, the witness has 
continued: "The theft of copper wire every year has, of late, been 
of the order of Rs. 1 crore". Asked as to how many cases of theft of 
wire were discovered and how many cases were instituted in the 
courts and what was the result thereof, the witness deposed: "We 
have kept the figures. Very few cases have been traced. Less than 
one per cent of the cases were traced." 

1.274. As regards reasons for a accumulation of dismantled, capper 
wire in the departmental stock, the witness stated during evidence: 
"In the earlier years, we were flattering the copper wire and sellng 
them in the market through the DGS&D. That was a small quantity. 
The programme really got into swing when it started getting large 
quantities of ACSR aluminium conductors. These conductors were 



not f o r t h c o m i ~ ~  for quite a number of years. At  that time, large 
quantities of copper wire started coming and it created accumula- 
tion." 

1.275. The Committee pointed out that with the introduction of 
co-axis1 cable and micro-wave systems, copper wire was becoming 
more and more redundant and enquired whether the change over 
was being done in a phased manner. The witness cla~ified: "Due to 
the intfoduction of micro-wave and co-axial systems, the new lines 
with copper wire are getting less and less. Our trouble is with the 
existing lines, running to about 76,000 miles which we want to re- 
place progressively." 

To another query whether Government had envisaged any point 
of time when the entire 76000 kilometres of copper wire would be 
replaced by co-axial and micro-wave systems, the witness clarified: 
"We are able to replace them, but our main objective is to prevent 
their being stolen away. Replacement of copper by aluminium intro- 
duces a lot of disturbance during the duration of the work. I t  takes 
about a year to change from copper to aluminium. All along this 
period, it creates a tremendous discomfort not only to the circuits 
concerned but to others as well, which go on the same route." 

1.276. The Committee then enquired whether only that pcrtion 
was replaced which was stolen or the whole line had to be replaced. 
The witness stated: "When wire is stolen, they steal only about 20 
or 30 spans of the wire. They do not steal the entire line. Everytime 
a wire is stolen, there is an interruption, and then we have to put 
the aluminium wire. In a long-distance circuit, we cannot have a 
mixture of different types of wire on the same route. So. we have 
to-replace the wire on the entire route." 

1.277. According to Audit para about 1,000 tonnes of copper wire 
had accumulated with the Department till 1970. I t  was not consi- 
dered expedient to dispose of the same in the open market lest sold 
wire became indistinguishable from stolen wire and created difficul- 
ties in tackling cases of copper wire thefts. When the Committee 
enquired whether this was, perhnps, the main reason for slow dis- 
posal of the copper wire, the witness has deposed: "Under the Indian 
Telegraphs Act, it is an offence to have possession of the copper wire 
of the gauge we use on our post-lines. If we sell the wire as i t  is, 
there is always the possibility of somebody telling us that they had 
purchased the sold wire; and thus get away with the offence. 

1.278. The Committee drew attention of the witness to another 
-reference made in the Audit psra that attempts made to sell the 



wire to other Government departments/undertakings havine failed, 
the d :~sr taent  advised (September 1971) the Director General, Sup- 
plies and Disposals to float tender enquiry for disposal of the wire 
in open market with the stipulation that the wire should be conver- 
ted into ingots/rods or thin wire by purchasers within six months 
and expressed the view that had this been planned earlier, the stocks 
would not have piled up so much and the disposal also would have 
been in a phased manner. The witness stated: "The decision not to 
sell to the private market was a very deliberate one, because this is 
a very special type of electronic copper; if it is sold in the private mar- 
ket, i t  would be used only for purposes where a very much inferior 
type of copper can be used. We wanted to conserve it. We tried to 
use it. We offered i t  to the Railways, to the Ordnance Factories 
and to the Hindustan Cables. But the first two were not keen. The 
third party said that they cannot use the wire as it was and that i t  
had to be converted into rods, so that they can re-draw it as thinner 
wires. Adequate capacity for conversion was not there with them. 
They were able to develop this capacity after some time through 
two firms in Jammu and Jaipur, last year, they took the same 
quantity." 

1.279. As stated in the Audit Para it was decided in an inter- 
departmental meeting that, apart from continuing sale to the public 
sector undertaking (IIi:?du;t;n Cables Limited) copper wire should 
also be offered to pesticide manufacturers for whom copper was 
being imported. Upto March, 1973, the 756 tonnes of copper wire 
were sold to three pesticide Manufacturers. The Committee were 
informed by Audit that the three pesti-ide manufacturers who pur- 
chased wire were:- 
- 

T(17~rt~ 

(ii) Trarmcore Chtmical and manuraciuring Compa:iy Limi:~:'. 
Alwaye . . . . . . . . . 300.0 

( i i i )  Sha;nbhunarh 3rd S m s  Limite , Nen Delhi . . . .  23'4 --- 
Total . . . 755 9 

- --- 
1.280. The Committee desired to know wheher further attempts 

were made to sell copper wire to pesticide manufacturers. The wit- 
ness stated: "We have sold, in 1972-73, roughly about 1200 tonnes to 
pesticides and 1500 tonne  to Hindustan Cables. In 1973-74 we sold 
about 1400 tonnes to Pesticides and 3000 tonnes to Hindustan 
Cables. Our sales during last year were approximately 4,390 
tonnes." 



By June 1973 the stock of dismantled copper wire had further 
increased to 3400 tonnes worth more than Rs. 5 cmres. As regards 
present stock, the Committee were informed that at  the beginning 
of this Snancial year it was about 2700 tonnes. 

1.281. Asked to state the quantity of wire expected to be recover- 
ed during the next 5 years, the witness stated: "The annual recovery 
of copper wire will be between 4,000 to 5,000 tonnes; but we will 
adjust it according to the off-take, so that our stocks do not go up." 

Enumerating the steps contemplated for its disposal, the witness 
added: "We have persuaded the Hindustan Cables to take our copper; 
in  fact last year they took about 9,013 tonnes; this year also we 
expect that they would take the same quantity. This is in addition 
to what we are giving to the pesticides. Our annual off-take from 
Hindustan Cables is about 3,000 tonnes and we supply to the pesticide 
companies about 1400 tonnes." 

1.282. According to the witness, the Department was not willing 
tr, sell the recovered wire to the private market and the Government 
organisations were not enthusiastic t,o huy it. Referring to the com- 
bined low in-take of the public se-tor undertaking and the pesticides 
as against the huge present stock of 2700 tonnes with the anticipated 
annual recovery of 4000 to 5000 tonnes, the Committee desired to 
know what Government was going to do with the surplus material 
and how they proposed to put it to better use. The witness clarified: 
.'I have got 3,000 tonnes of copper today. I can sell it to a private 
firm and realise about Rs. 20,000/- or Rs. 30,000. There is an arrange- 
ment with the Hindustan Cables. They would take ccpper wire 
from us and make the cables and we buy the cahles, iv this manner, 
there would be no expenditure of foreign exchange." 

Subsequently in a written note furnished to the Committee, the 
Ministry of Communications have explained the position with regard 
to disposal of surplus as under: 

"Sale of P&T scrap ooppc~' wire to priority industrial users of 
the private sector, like pesticides manufacturers and cable 
and wire industxies, has not been stopped. It is also not 
intended to be stopped as long as the ban on import of 
scrap copper wire in favour of these industries continues. 
The annual demand from these two categories of private 
industry is estimated to be: 

Pesticide makers 1500 Mts. 
CabIes Wire Tr,.lustries 500 Mts. 



In fact an amount of 1500 mts. of scrap copper was declaied 
to D.G.T.D. for recommending cases of cable and wire in- 
dustries for allotment and release of scrap copper while 
controlling their import entitlement. The recornmenda-' 
tions of D.G.T.D. have been received in bulk and are in 
process. 

The Public Sector Undertakings, Minerals and Metals Trading 
Curporation and Hindustan Copper Ltd., expressed no in- 
terest in the purchase or take-over of P&T scrap copper 
wire. But Hindustan Cable Ltd. and Ordnance Cable Fac- 
tory of D.G.T.D. have from time to time been purchasing 
it and this demand is sizeable. Over 3000 mts. were sold 
to Hindustan Cables in 1973-74. The demand is expected 
to grow with the start of production of expansion of capa- 
city at  both the Rupnarainpur and Hyderabad units of 
this Public Undertaking. Another Govt. undertaking, 
Traco Cable Company of Kerala State, have also started 
production of underground telephone cables. By late 1975- 
76 the annual demand of these cable manufacturers them- 
selves is expected to be of the order of 4500 mt." 

1.283. As regards valuation of the recovered wire, the witness 
s'tated: "When we recover this copper wire, we value it at the pre- 
sent market value and give i t  to  Hindustan Cables."' 

1.284. The Committee then drew attention of the witness to a con- 
crete suggestion made by the Public Accounts Committee in one of 
their earlier reports about the creation of a metal bank and metal 
clearing house for all Government and Government-c~ntrolled or- 
ganisations and enquired what steps were taken in that direction. 
The witness stated: "As far as the metal bank is concerned, when we 
have got our own scrap copper, i t  can be used for completely depart- 
mental purposes. I thought that was the best way of utilising it." As 
regards the suggestion of the Committee that setting up of a metal 
bank and a metal clearing house would help the Government in re- 
ducing wastage the witness has stated: "We are in a slightly different 
position. We have to convert it into me t4  ingots before it is given 
to the metal bank. At a time when we are not able to convert 
it, we offered it to the MMTC." 

1.285. The Committee enquired what steps were being taken in 
regard to recovery and utilisation of unused thick copper which were 
lying underground here and there and which were being taken away 
by unscrupulous persons. The witness stated: "Whenever cables go 
faulty, we recover them." 



1.286. To another suggestion of the Committee that Government. 
should set up a unit headed by a senior officer who could go through 
all the old sket-hes, drawings and diagrams and see where the cables. 
were lying and where iron1 these could be dug out and used, the 
witness deposed: "We will do that." 

1.287. The Committee have noted that consequent upon the intro- 
duction of co-axial cable and microwave systems and replacement 
of copper wire alignments by aluminium/copper wdd wire e large 
quantity of dismaniled copper wire aecurrulated in departhental 
stock. According to the information furnished to the Committee, the 
stock of dismantled copper wire had increased to 3400 tonnes worth 
more than Rs. 5 crores by June 1973. At the beginning of this finan- 
cial year the stack was about 2700 tomes The Committee have also 
noted that the Department did not consider it expedient to dispose 
of the stock in the open mrke t  lest sold wire became indistinguish- 
able from stolen wire and created difculties iu tackling cases of 
copper wire thefts. Sales of copper wire were thexefore made to 
Hindustan Cables Limited, Rupnarainpur and to certain Pesticide 
manufacturers. The annual offtake from Hindustan Oables is about 
3,W tonnes and the supply to the pesticide companies is about 1400 
tonnes. The Committee consider that to prevent rndue accumulation 
of unwanted copper wires, concerted steps should be taken by the 
P6T ic per.:ua.:e 01-e 2g:h on*y .the public sector undertakings like 
Hindustan Copper Ltd., Minerals and Metals l'radinq Corporation for 
purchasing P&T scrap copper wire. The Hindustan Cable Ltd. and 
Ordnance Factory of DGOF should also be approached with a view 
to selling them increased quantities of copper wire. The Committee 
trust that with the start of productim of cables at the ~ y d e r a b d  
unit of Hindustan Cables Ltd. and the expansion of capacity at both 
the Rupnarainpur and Hyderabad units, the Hindustan Cables Ltd. 
wouy be in a position to buy additional quantities of copper wire 
from the P&T Department. Negotiations should also be carried on 
with Traco Cables Company of Kerala State which is said to have 
started of underground telephone cables. In this connee- 
tion. the Committee would like to insist on the Government to go 
by the following recommendation made by the Committee in Para 
1.29 of their 121st Report (Fifth Lok Sabha): 

"1.29. Incidentally the Committee would also like Government 
t, cxlsi.lzr setting up a sort of Metal Bank or Clearing 
House so that it can be ensured that the metal especiall~ 
non-ferrous, rendered surplus or unfit for a particular use 
in one organisation can be prafitably utilized elsewhere 
without being. disposed of at a loss. The Committee c o d -  



def this step necessary because nnn-ferrous metal t b6 
Eeming d e r  and scarcer in the market and it is essen- 
tial to make the k t  use of what b Jrerrdy avdabte with 
the Government.'' 

The Committee trust Ulat with the sdtlng up d t M s  Metal Bank 
it would & possible for the P&T Deparhent' to put the surplus cop  
per wire into the bank for its ultimate disposal. The Cbmmittee also 
suggest that the Department may consider issuing a monthly or fort- 
nightly bulletin indicathg the availability of copper wire at various 
places and circulate the same to interested purchasers, in the public 
sector. 

Theft of stowes 

Audit Para(gtaph 

1.288. In paragraph 25(b) of the Report of the Comptroller and 
Auditor General of India, (Posts and Telegraphs), 1969-70 mention 
was made of eleven cases of thefts (Rs. 1.86 lakhs) of stores bet- 
ween February 1967 and July 1970 (ten from the godowns of the 
telegraph stores depot and the storeyard of a telecommunication 
factory located in the same premises and one from the stocking area 
of the same stores depot situated at some distance). The depart- 
ment stated in December 1970 that preventive measures had been 
adopted and informed the Public Accounts Committee subsequen- 
tly in February 1972 that the number of thefts had been reduced 
as a result of these measures. 

1.289. During February 1971 to July 1973, ten more cases of 
alleged thefts (six from the godowns of the same telegraph stores 
depot and four from the storeyard of the telecommunication factory 
located in the same premises) were noticed. The missing stores 
were mostly lead scrap, copper scrap and bolts, brass materials, 
plumber metal, tinned wire, gun metal rods, etc., their aggregate 
value being Rs. 1,83,483. The cases were reported to the police. 
Four of them were closed by the police and six were under inves- 
tigation (September 1973). 

The above premises is a protected area. 'The occurrence of suc- 
cessive thefts calls for special preventive and corrective measures. 

1.290. The department stated (December 1973) that it had not 
been possible to elfminab the thefts due to unfavourab'te location 
of a big\ drain by the side of the storeyard and the telecommuni- 



cation factory. The department also stated that the godowns were 
proposed to be shifted to new building under construction. 

[Paragraph 23 of the Report of C&A.G. for the year 1972-73, Union 
Government (Posts and Telegraphs) 1. 

1.291. According to Audit Para, during February 1971 to July 
1973 ten more cases of alleged thefts (six from the godowns of the 
same telegraph stores depot and four  fro:.^ the storeyard of the 
telecommunication factory located in the same premises) were 
noticed. The missing stores were mostly lead scrap, copper scrap 
and bolts, brass materials, plumber metal, tinned wire, gun metal 
rods, etc., their aggregate value being Rs. 1,83,483. The cases 
were reported to the police. Four of them were closed by the police 
and six were under investigation (September 1973) 

1.292. The Committee desired to be furniched with details of 
the four cases closed by the Police. The Committee also wanted 
to know the result of the Police investigation made in the remain- 
ing six cases The Ministry, in a l r i t ten  note. haw stated: 

"(a) The detsils of t+ four cases of thefts closed by the 
police are given beiow :- 

S1. Date of theft Place of theft Material i vt Ivrd \'slur in 
No. Rs. 

I. 14-2-71 . . . Sloreyard Scrap Lead Inpo~s 11,576 oc 

2, 2,s-S-72 . . Batter1 podown Scrap coppel wirc 
a?d copper solder- 
ing bolts. X,X6r .  oc 

3. 31-8-72 . . Battery godown Scrap wirc'ing wire I I ,I;C .cc 

4. 9-9-77. . . . Batter! godown Scrap wirdi wire, 5 . E f 6 . 5 ~  
copper, b 3 s .  

The Police after investigation has reported that the cases were 
true but no clue for the thefts could be found and these cases were, 
therefore, closed under Section 380 I. P. C. 

(b) Police investigation in the remaining six cases have not been 
completed so far. The results of investigation are not known ex- 
cept in one case where the Police had recovered the stolen mate- 
rial. However, the material has not been released pending final 
decision by the Court." 



1.293. The P&T Department informed Audit in December 1973 
that the following preventive measures were adopted: - 

(a) a strong room has been built inside the wire godown for 
storing plumber metals and copper ingots and this has 
stopped the pilferage of these costly items which account 
for major loss. due to theft; 

(b) through Carporation drain, there was possible ingress 
from the canal side. The Corporation was moved and 
iron gratings have been put preventing such entry to the 
storeyard; 

(c) almost all the locks of the godowns have been changed 
by 'Godrej Navtal' to minimise the possibility of break- 
ing or tampering of the locks; and 

(d) security staff have been strengthened by obtaining ad- 
ditional sanction of chawkidars and special beats have 
been made to keep watch on godowns of valuable stores. 

1.294. Asked tp state whether any thefts had occurred after July 
1973, the Ministry stated: "There have been nine cases of petty 
thefts since July 73, five from the Telrcommunication Factory, Cal- 
cutta and four from the Telegraph storeyard, involving a total loss 
of Rs. 9350.59" 

As regards shifting of the godowns to new buildings under con- 
struction (December 1973) the Ministry stated that "the new build- 
ings are still under construction." 

* 
1.295. The Committee note that mention was made d eleven 

cases of thefts (Rs. 1.86 lakhs) of stores between February 1967 and 
M y  1970 from the godown of the telegraph stores depot, Calcutta 
and some other nearby paaces in paragraph 25(b) of the Report 
of C& A.G. for the year 1969-70 (Posts and Telegraphs). In view 
@f the Deportment's reply to Audi in December 1970 rhal preven- 
tive meas- hed been adopted and subsequent infonnatioa furni- 
shed to the Public Accounts CommitYee in Febnrary 1972 that tbe 
number of tbetb had been reduced as a result af tboet W W e o ,  
the Committee did not comment on tbat para. 

1.298. The Cammittee, however, find t h t  ndt only ten more 
easap of alleged thefts (aggregate value I&. 1,83;.183 from the godom 
of tbe mane stores depot and a factory located h the same p r m i ~  
b.d been noticed but aecerding to 'the inform~rth hmished by tbs 



Ministry on 20.8.74 'there have been nine cases of petty dh& &e 
July, 1973, five from the Tdecommunication factory Calcutta and 
four from the telegraph storeyard involvkg a botef low of Ws. 
9350.59.' Tire Committee take a ssrious view of ths u~abpted inci- 
dence of thefts (though of decreased value) over a period of more 
than 7 years now in spite of the app~rnnt checks &nd precautions 
taken in that direction. 

1.297. Acaording to the Department, elimination d th& was 
not possible due to unfavourable lecation of a big drain by the side 
of the stmeyard and the tsleeommunication factory. However, the 
Committee find that the preventive measures takcn (December 1973) 
included inter-alia putting up of iron gratings preventing such 
entry to the storeyard through Corporation drain The Committee 
have come to the inescapable cmclusion that the weakness lies some- 
where dse and so needs special remedy. I t  has to be ensured by 
the Department that there is no collusion d that with the culprits. 
The Cgmmittee note that the said staff has been strengthened re- 
cently. They would be the Department to closely walrh the per- 
formance of the security staff and see that they are effective in 
preventing thefts in future. 

1.298. The Committee note that the proposed shifting godowns 
to the new buildings under construction (December 1973) has not 
taken place as according to the Department 'the new buildings are 
still under construction'. The Committee would urge that construc- 
tion s h d d  be completed early and the godowma shifted to the 
new buildings as proposed to avoid chances of thefts in future. 

1.299. FOLU cases,were stated to be closed and six were under 
investigation. by the Police. The Crmmittee not that the cases were 
closed m d n  action 380 I.P.C. as the Pelice aft= fnvsstigatim had 
reported that 'the cases were true but no d u e  for the th& eodd 
bc bomd'. Police investigatj, in the remaining cases has sot b 
eomple@d so far except in one cam where the Pelics has f e w c ~ e d  
tht stden material but the same $.lr not been r e l e a d  peadhg final 
decision d tba thwt. The ~ d t t e e  wouU tU to be fmfamtd 
d tbe Bnal outcoat of the f a v ~ ~ o a  being nrdr, by the P* 
an&pr the Ileedaion of the mutt  b (Lblre a 

Openng of a new Post office 

Audit Paragsaph 

1 3 W  AawQiry to depart-tal rubs, the .&I& of a p m a  
circle may sanction opening of a new post office in an urban area 



if he PI about ibp need. In Augurt, 1966 the p-tarpskr 
~enerql, wwt h g a l  Circle, decided 0 o p n  a nondelivq pi.l 
d c e  in G W  Avenue at Calcutta and directed the Local 6- 
Superintendent of Post m c e s  to negotiate hiring of ~CCQ- 
tion of about 93 square metres with the owner of a building in Phat 
area. The accommodation (93 square metree) was hired in tb& 
buiIding in October, 1966 and the new post oBce was sct up in that 
month. At that time accommodation of only 24 equ& metres wits 
required for the post ofRce. With subsequent addition of staff the 
requirement was 59 square metres from October, 1968 onwards 
The accommodation was fully utilised only in May, 1973 when 
some countries were shifted to this past o5ce from a nearby post 
ofice. Proportionate rent paid for surplus accommodatlon till AprG 
1973 was Rs. 23,384. The department stated (November, 1973) that 
the question of shifting the counters from the other post office was 
under consideration of the Postmaster General since June, 1971. . 

1.301. The Senior Superintendent of Post Offices had worked 
out (October, 1967) that the new post office incurred a loss of 
Rs. 4,556 between October, 1966 and March, 1967. The department 
stated (November, 1973) that the income of the new post office was 
not correctly asseised by the Senior Superintendmt of post offices. 
The prescribed records showing the financial working of the new 
post ofice were not lieot sfter March, 1967. Th-. department stated 
(November, 1973) that correct assessment of the income of th@ 
new post office was being made. 

[Paragraph 25 of the Report of CXAG of Indi3 for the year, 1972-73 
Union Government (Posts and Tdegraphs)] 

1.302. The Commltlce 1car:ll from Audit that according to tho 
precedurc pi ~ s z r i b ~ d  i I FL<;a 555 ol' the Posts and Telc y a p h ~  Dianu- 
al, Volume IV, the pmposal'for opening a new post offiw is mooted ' 
by the Superintendent of Post Offices after cxalninmg lor a month 
the pnstal transactions in the localitv to be s c r i d  and the finmcial 
prospects of the proposed office. If 07 t h 2  basis of the S u p e r i n t e ~  
dent's report, the Head of the Circle is satisfied that there is a re* 
sonable hope that the office will prove self-supporting at  the end 
of two years, the Head of the Circle drill sanction the post office 
for six months and issue further extension of not more than 5 
months at a time on the basis of the financial results of the work- 
of the post a c e  in the preceding six months. 

1303. 'fhs Committ8e also learnt from Audit that in this c a ~  
& de&b tr, ogrrnr the post o s c e  was taken on 9th Au- 1- 
aoIa-4  

i 1 r-l 



... ,,' '*I,  ,, :' *u*.; . +  *..* - . r y  I *c:& 

affice with all necessary information and docyents. 
, , 1 . A". ." 

' 3 0 4 .  The Inspector of Post Offices who had under&kmwn.ia- 
%stigation in pursuance of the c4ectjve &nf the : b t  Mas* Senead 
had repoW to the Senior Superintendent of Post CHices cn W 
$eptember, 1966 that as the proposed post office would be located 
qery close to four other post offices, it would not, perhap~~be *ad- 
eisable to open the proposed post omce unless ,there were any ex- 
ceptional grounds which necessitated ils opening. 

The following chronological qtatement indicates the progress of 
events leading to the opening of the post office: - 1 

pate on which the decisin to open the post office was taken 9-8-1966 

Date of issue of instructions by tbe PMG to the Superintendent of 
Post Offices for negotiating with the landlady of the premises 12-8-1966. 

, p t e  of report of t i e  Inspector of Pcst Offices . . . 13-9-1966. 
Date of communication of the approval of :he PMG to open the post 

office 21-5-1 gG6 

.Date of hiring of accommodation . . . . . 1-10-1966 

Date of issue of sanction for opening the post office . 12-10-1966 
Date of openinp of the post office . . . . . 14-10-1966 - 

1.305. The Committee desired to know, during evidence, whether 
'me opening of the Giriih Avenue Post Office could be justifled by 
. a y  stretch of imagination, tho Secretary, Department of Coqmu- 
wcatfon stated: "I have gone through the records and I must con- 
tess I do not have a personal knowledge of the area" 

I \  r " 

1.308. Asked whether the post a e  oould~,maintain &self Anm- 
W y  and, if 4 s 0 ,  since when, the Secretary stated: "Yes Sir, I think 
b r  the past about iwo yeam since April 1971. . - . s - .  

In repty to alkoflm question whether it did not amaratkat tk 
m post ofice was opened for certain consideration the W t a r J r  

: " M t  t s Q d & t f o h s , ~ . * m ~ *  it, 
%& mi. The report has been"given and some action hat 

,bbeaU I 



. I ,  I .  i . , *  
.,Subaequeatly, the Cammitttel.faund. from the' written infonag ' 

tion furnishedq by the Ministry on the inquiry referred to duri~g  
evidewe that the enquiry was conducted by the Superintendat & 
Police, Special Police Establishment, CBI not intD th opmhq- 
the Girish Avenue Post Office but into certain allegatidAs ha&' 
against a Director of Postal Services an Executive Engineer ruld an 
Assistaat Executive Engineer, P&T Civil Wing, Cakutta, of abuse 
of official position by taking on exhorbitant rent premisp of priWtr 
parties to the detrement of postal revenues. The allegatiw reM- 
ted bo four premises taken on rent by the Department in one oZ 
which the Girish Axenue Post Office was located. 

1.307. According to Audit, the Posts and Telegraphs Board had 
inform@ them, in November 1973, as follows: "The neighbouring 
Bagh Bazar post office was congested but there was no scope for 
obtaining additional accommodation in that building. The question 
of securing alternate accommodation or the opening of &n addition& 
post ofie to divert the traffic was being examined by the Post 
Master General which resulted in the decision for opening this 
office." The Committee further learnt from Audit that sear& 
for alternate building for the Bagh Bazar Post Office continued tiR 
1973. Besides, the Post Master General had also informed Audit 
in August 1971, that the question of surrendering about 370 square 
feet of accommodation of the new post office had been taken up with 
the owner of the premises. 

1.308. The Committee are concerned to note that a dacisiam 
open a new post &ce in Girish Avenue at Calnr#a wms taken 
the Pogt Master General, Calcutta, an his own initiative, with& 
any proposal from the concerned Superintendent of Post Ogicw dC 
an area where already four. post ofices were functioning d tlut 
the normal proceduae prwcribed in tbe departmen'tal rules nere IDJ 
observed in this case. No detailed study of the postd -.* 
the area also appears to have been made befara: opening the- ,pu@ 
ofaee and the chronological statement of events leading to Ybe 
hg of the p t  etssa would also indicate the undue haste 4th.- 
,the &I& of. the post oftice had bean appmved and m@% 
caeseic the-nqpt cof @$-r,~54'ost OflGcbs.that.lt d d  + 
bo ~p;sldl~,ta,hpen tb proposed polFt *ce d e s s  ward 
cxcapbl0n.l pnm'ds a c b  nesuwitated lits opsninl. U, ww 
tb Posb and Telegraphs Borud! to Audit in November 1- tLa , I .  I 



ampose of the new post offlee (opened in October lWQ, wau to 
divert trPtac from the Bagh Bpgar post 05c4 it b not deaf to the 

'* Commfttbe why the search for alternate amommodation for th6 
Sagh &u Post Ofaee continued till 1913 and why the Post Master 
General had earliar taken up tbs question of surrendering about 370 
bquue feet of aceommodation of the new post &ce with the owner 
rb the premises. The Committee are, therefore, not convinced with 
(13rs bxplanation of the Department, which cmn at best 'be construed 
aa an aft8rthought. 

1.309. The Committee also find that though the Secretary, De 
p a r b e n t  of Codmmunications, had stated during evidence that an 
U&rg had been undertaken by the Superintendent of Police, 
Special Police Establishment into the opening of the new post office, 
this enquiry did not relate to the qening of the post office as such 
but to certain allegations made agains't three officials of the Posts 
and Telegraphs Department of abuse of official position by taking 

exhorbitant rent f ~ u r  premises of private parties, in one af which 
the new post oace was located, to the detrimen't of postal revenues. 
The Committee are not satisfied with the circumstances leading to 
the opening of the Girish Avenue post office and desire that the 
-tire case should be investigated in detail by an appropriate au- 
thority with a view to ensure titat no n~a):afides are involvcd and 
M n g  responsibility. The Committee like to be inio;rned of 
the results of the investigation and action taken. 

(A) Pert Chart . . 

1.510. The Cornmi:tee wanted to from t!:e rep~ese:~tnti-.r~ of the 
-Department the procdurc thnt was fullowed for the formuintion, 
execution and completion of projects. The renre entative of the 
Department has qtated that the inltial proposa?s for setting up a 
project came either from the Planning Branch or from the Depart- 
meqt officers who made SUgEe tions after finding some lacunae dur- 
ing their visits to the field. After the propo.;aF, were made, project 
astimates of the various components were prepared. For each com- 
ponent, there was a speciaked agency which provided information 
m d  on the basis of that, the final project estimate was prepared. 
T b e  Committee enquired if there was a time-bound programme for 
,each project a d  if respbnsibillw rP tLd 0x1 mY idhidud if 

p j e t  was not completed in time The ~ ~ r ~ n t a d v e  of * 
-II~ has s$ated during e v i d e e :  



"Last ye&, when we came before the Committee, we had on, 
or two cases at the field level where some work was no4 
executed in time and at that time, we had issued ins- 
tions that for every work there must be a time-bound. 
programme and there must be one man incharge of that 
work. As far as larger projects are concerned, we do not 
issue instructions from time to time how the various i t e m  
have to be coordinated. But it is only recently. that 
h&e decided to have, what is called, a PERT Chart fOk 
every project. Regarding this PERT Chart, we are nQ4p 
drafting instructions mentioning who will be ma* 
incharge and all these things, etc." 

He has further stated that when an individual was not able k b  

do certain items of work for reasons beyond his control, he reported' 
back to the person incharge of the total project and the PERT charb 
was revised from time to time. 

1.311. The Committee posed the question whether there was any 
basic planning at all in so far as the execution of a project wm 
concerned. There did not appear to be any degree of synchro- 
tion of supplis of different kinds. When one component was readg, 
some other component was not made available with the result that 
a large amount of money, which had already been sunk in tbp 
project, remained inf'ructuous. The Committee enquired why such 
a situation could not be avoided if there was an overall planniq- 
The representative of the Department stated in reply: 

"We do have overall planning. As a matter of fact most a% 
the projects ar econceived in the Planning Braneh of tb, 
P. & T. Directorate. As far as the telephone projects arr 
concerned, they work out the requirements They 
examine the waiting lists at various places, the e* 
capacity and then they decide that in a particular year 
the exchange of that particular place requires augments 
tion. AS soon as that is decided upon, they earmark 
capacity of the IT1 and they work out a project rep& 
so that we can have buildings and cables. Once the pro- 
ject report k% prepared-I have seen in all these c a m  
and I think quite a number of other cases also-- 
one thing w&h is mlly missing Ss a kin& aL a ttnrPb 
elme wh@ dl these constituent items am Mkd by 
rpecw &@ tap! aamp1ef;ian. That is never Baa4 md that 

fa& I ~nfw  it was not there bef- havc ,a 



rigid time schedule for Bath constituent itamrr of wart  
There is a lot of caordinatbn ~ ~ r k ~ b d n g  dbntland a lot 
of 'instructions are being issued . W these9 btmct lons  
relate to the time when the installatSon mf the exchange 
is taken up and prior to the installat2on of the exchange, 
air-conditioning buildings and cables and other things 
have to be arranged. There is no specific time limit laid 
down for these." 

1.312. The Committee asked the representative of the Depart- 
ment *y .itb was difficult to Ax any time-lirnit for the completion 
af. the buildings because the supply of the materials and equipments 
and,, in fact, the projection of the planning depended upon the same. 
The representative of the Department has stated in evidence: 

"Two things we are having: one is PERT Chart and the other 
is decentralisation of the overseeing authority. We are 
baring four project circles. These circles will look after 
all  the installationr;.both long distance and the telephone 
exchange installations that come within their geographi- 
cal jurisdiction. W e  also have Telephone Districts. Eech 
one of these will be forced to have a BERT chart w)ri& 
we follow rigidly." 

1.313. Commenting on the delays in the execution of a coaxial 
a b l e  project, the Committee in their 46th Report (5th Lok Sahha) 
%+-observed as under:- 

"There appears to have been no centralised coordination and 
control. The Committee would, therefore, like to suggest 
a comprehensive examination of the position in ell such 
projects with a view to ensuring that their is no further 
costly slipup." k* 

In. their action taken replies*, the Government stated: 

"All the coaxial cable schemes under execution are reviewed 
' constantly from time to time at the highest level in the 

Planning Branch of the Department. The actions con- 
sidered necessary to complete the schemes within the set 
tangek are taken as far as feasible. F.czr proper coordi- 
nabiom in prooumnent of stores, a Material Management 
Oagenisation -has %@en created,rerrently in the Directorate. 

, , , , fw - expediting- the -im@emenkatioa d the schemes, the 
, , -.* *. . ..?,,. , ". e-e,.. , " ..- ' b .!I, , 

gath Beport of P.AC ($th.Iak QPbbLP) fB"IZ19 p. 18. - ."..i. * . 
1 - I ., I ' ,.b 



btallation OI-gani~ati011'hS been considerably strength- *. ai$lh * * w ) l o f  f c h ~  Wts d Gd5tal Madge?.. 
(@Qjectp) ooo eabh at New DeEhi; Bombiy,-Csf-cutta aqb; 
&@&as. Tb Isogrem on the~pl"oj& under exeCuffon 
ie bekg reviewed at regular intervals and all suitable 
autions aonsidered necessary and feasible for completion 
of the kcheme within the set targets are bdng taken." 

1.314. In the pmvious Chap-, the Committee have commented 
an thd inordinate delays on tbe part of tha F.BtT. DepartahslH ia 
ptovidinp telephonic services and faeilitiea TBe caamdttad. ImvW 
noted that the delays were due 50 non+mpply of matdab b pe@f 
time, dearth of suitable personnel, la& of coordination between 
Marent  units of the same Departanent, de-tive terms of CWtract* 
and the absence of proper planning. As a a t  of the delay fn 
the execution of the pnojects, &ere has been iwsri.bly an escplrtioa 
of the project estimaw, non-utilioation of the f a d t i e s  available a d  
t& consequent loss of revenue & a h  was due to 4be O o v ~ I d , '  
The Committee have a h  noticed that them is lack of pWer slrptau 
V@VP b regard to h eJtimation ef requirements, replacumerrt*d 
indents and utilisatlon of st-. The mat hrrs beed that fBem' 
has b n  ~ ' u d i c i o m  spending-of fore@ eschngs and ueuiaulati l~ 
$ unwented stocks. ,-, . % 

1.315. The Committee are surprised that the P.&T. Department 
despitb foui successive Five Year ~larhs have not acquired OU 
mechanism of planning in so far as the execution of their projecb 
is concerned. The impression that .is lei3 on the mind of the C~llb.., 
mittee, after a review of the ihstancas of glaring delays, is tent 
the Department has executed their schemes without 'any basic plab 
nhg at all: . I S  I - 

1.316. The Committee note that while replying to tbe recommem- 
dation made by the Committee in their 46th Report (5th Lok S a h i  
the P&T. Board had assured the Committee in October 1972 that' 
"actions considered necessary to complete the schemes within & 
set target are taken as far as feasible." It is therefore distressbg 
to find that in July 1974, the Secretary to the Ministry of do-rb 
cations has admitted @at there is no time bound programme h 
each project and the only thing that is really missing is the kbd 
af ,a .b .frame in .which all,& mstituent d ~ ~ d d  b fiM 
by a spwifiedde ot esmspktioru, 4 The gepvtepeat Juwnon nrJied: 
the n-ity fo havimg sl P a T  chart for pm@t asd ma 
insetiena .- its mdntent~t~ce are being issued. The Cum- 
M * ~ g l , w c w w  cat 4idtrnsab'mriljitahWbM m c h d  -. .. 



Spithout in-bdt mechuPism for fixing the resporuibWy for d d s ~ s  
"br the ( U E ~ C U ~ ~ I  of the projects viewed serve no pmpow. They 

p9rmld, thrdere~, like the Departmatt to issue suitable instructions 
Q the &ect that persons entrusted with the execution of the projects 
would be held responsible for any loss of revenue to the Govern- 
ment as a result of delay in the execution of the projects. The Com- 
mittee hope that the PERT chart which the Department propose 
b introduce .will take ccae that there is proper synchronisation of 
tlpQI -t components of the project from the very beginn3og 
W tk.m is proper supervision in regard to the estimation of 

placement of indents and the utilisation of stocks. 

B. Tele-communiccrtim Facilities in the Rural Areas 

1.317. The Committee pointed out to the Secretary, Ministry of 
Cbmab@cations that rural areas generally lack in telephones. If 
&be Block Headquarters are considered as category stations for the 
apening of the Public Call Offices, it would help in the scattering 
cd telephones all around the rural areas. Unless this is done, there 
cannot be telephone exchanges in the rural areas, and unless there 
me telephone exchanges in the rural areas, there cannot be 
PCOs and other connections. The Committee further pointed out 
that a provision of telegraph office is not enough; there must be 
telephones in the rival areas. The representative of the Ministry 
his  stated during evidence: 'We have provided for 5000 long distance 
PCOs in the current Plan as against 2000 in the Fourth Plan and 
1W in the Third Plan.. . . . . . .These are long-distance POOj. The 
€re is not very much on these PCOs." 

When the Committee pointed out that none of the PCOs in the 
rural areas were functioning efficiently, the Secretary, Ministry of 
Communi~ations has stated during evidence: "This is our biggest 
dlficulty. As we go further and further out, our line of control 
becomes extremely tenuous and we And it more and more difficult 
b see that these remote exchanges, 10-15 line exchanges, are main- 
tained properly. For this reason, we are changing our organizatioa1 
pattern and we are having what is called Group Maintenance which 
&a been just starhi'' 

1.318. Asked to state the 5th Plan proposals in regard to the instaI- 
- i&bn of telephone exchanges in the mral and urbaa areas, the 

Ministry has in a written note stated rn under: 

UIbe draft 6th Five Year P h  for tekommuniccrtloonr (IsrU* 
2, Deceunber 1972) at btal 5nancial outlay d RR. 103@ 



crores had been agreed to by the Planning Comxxdssion 
earlier but has not yet been approved by the Govern- 
ment. Annual Plans are now being formulated on a 
restricted basis due to economic stringency keeping 
broadly to the framework of the draft 5th Five Year 
Plan. The draft Five Year Plan was an integrated deve- 
lopment plan of a network of telephone exchanges, long 
distance switching systems and long distance media com- 
prising of both the rural and urban sectors based on 
stipulated objectives of growth modernisation and priori- 
ties etc. 

2. The objectives set for the development of local telephone 
system during the 5th Plan in brief, were to wipe out 

. the waiting list for telephone connections by 198283, to 
progressively mdernise and renew old equipment etc. 
From a study of the demand pattern it was accmdingly 
proposed to install 7.79 lakhs telephone connections (Direct 
Exchange Lines) all over the country from the telephone 
exchanges out of which about 10 per cent would have 
been in semi-rural locations or industrial or commercial 
pockets in rural environments." 

1.319. As for extending the telephone facilities to rural, backward 
and hilly tribal areas which could not be reached directly from 
the telephone exchanges, it was proposed to open about 5000 Public 
Call Offices in India during the 6 5 t h  Plan period. It has since 
been decided that Block Headquarters are to be treated as category 
stations for opening PCOs on loss basis subject 'to certain finaacial 
conditions. . . .Proposals for opening PCOs on loss can be sanctioned 
in those cases which qualify as category stations for provision of 
such facilities on loss. In these cases, PCOs facilities can only be 
sanctioned if the condition of minimum anticipated revenue is 
ensured. A s  per these conditions the minimum anticipated revenue 
should be 25 per cent of the Annual recurring expenditure in case 
of places in ordinary areas, 15 per cent in case of backward areas 
and 10 per cent in hilly areas. Information on the policy for open- 
ing PCOs and COs on loss is furnished in annexures. (Appende 
I). 

1.320. Sanctions for openipg PCOs on rent and gUgrm* baais 
and on loes are issued at  various levels uiz., Dividoras, Circ l~  a d  
Dhectoratq. ,The Circles have besa to hunish infon-tfa 



at the earliest and the same will be submitted immediately &a 
T&!lpX" +.  , . a ,  . 

The Ministry have further stated: "As a demand based and fnte- 
grated development plan a, specific rural and urban cIassiAcation does 
not exist though as mentioned above provisiion exists for providing 
+communication facilities in rural, semi-&a1 areas. The following 
Table will indicate the approximate rural urban breakdown of the 
physical and financial targets of telephone development during the 
5th Plan period: 

Targets Rs. in crores) 
--a 

Physical Financial 

Rurd Urban Total Rurd Urban Totd 

I 1 No. of Telephone 
' 

comections f?&y-w 0.79 
7.00 7.79 48'74 438'71 487.45 

lakhs I & - s  Inkha 

NOTE.-In the absence of clear out demarcation as between rural exchanges and urban 
exchanger, telephones provided by exchangesof capacity roo or less have beer! taken nr ru- 
SL 

At present (as on 31st March, 1974) the number of Long Distance 
P.C.0.s. is 1998 and out of a total of 12.44 lakhs telephones lima 
working on that date approximately 1.25 lakhs lines are working in 
rural or semi-rural areas and the rest in urban areas. 

1.321. The Committee note that it bas been decided that Block 
Headqbad6rs am tb be treated as categmy stations far speflbg 
PCOs bn less basis subject to certain financial conditions. Siim 
the funds spent on the provision of telephone facilities in the rural 
areas of the mumtry during the past four Five Year Plans were 
highly inadequate, the decision to open 5000 public call O ~ & ~ J S  d m g  
the F&h Five Year is a step in the right'direetion. The Ommit&e 
trast that this will easnre provLsickl of telepbona frrditics .in ths ruW 
areas and further provide an opportunity to the people around ths 
Block Headquarters to avail themselves of these facilities. The Cam- 
sSi(teb d 4 i k . k  Mirktrpb draw up a phased p-e  
 fa^ tha d l h g  mpof~pyMie-trdl alssa-in tbs Black He&- 
mr~~taeDJeJI.n?tbe C.rra#befwedd Ub-to 8beaa that morP. 



apmiOq d PCOs is nd emugh There should be antistr,etoq 
amngoment for their mdntanance. The Group Maintenance 
Scheme which has been drawn up by the Ministry should be tried 
for sometime and a report on its working furnished to the Com- 
mittee in due course. 

NEW m 1 ;  

JYOTlRMOY BOSU. 
Chairman, 

Public Accounts Cornmiittee. 



APPENDIX I 
(Vide paragraph 1.319 of the Report) - 

Information a the Policy J%W opening of Tekgruph Wes cmd 
Public Call Omes 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT OFFICE OF 
THE DIRECTOR GENERAL POSTS AND TELEGRAPHS 4 

No. 53-2171-TPL Dated, New Delhi the 14th Jan., '75 

To 

The Postmaster General 
Ahmedabad IAmbala 1 BangaloreIBhubaneswar :Bombay 

CalcuttalHyderabadlJaipur ILucknowlMadraslPatna 
ShillonglTrivandrumlBhopal. 
Director Posts & Telegraphs, Srinagar 

Sub: Revised policy for opening of Telegraph m c e s  (combined 
offices) and Public Call m c e s  on loss basis. 

The policy on the subject as enunciated in letter No. 53-50166- 
TPL dated the 28th August, 1968 has been reviewed. The President 
has been pleased to revise this policy as under:- 

I. The Telegraph and Telephone facilities in undeveloped areas 
shall be progressively extended to different categories of stations as 
indicated below subject to an overall limit of loss not exceeding 
Rs. 30 lakhs for providing both these facilities during a period of 
three years beginning from 1st April, 1971. 

11. Telegraph (cmbined) Ogices 

Combined (Telegraph) ofaces may be opened at the category 
atations (listed at 1, 2 and 3 below, without limit of loss and at 4 
and 5 with a limit of loss of h. 2000 per annum in each case. The 
estimated revenue in each case shall be at  least 25 per cent of the 
annual in murring expenditure involved in opening such od8ces. 

1. SubD~visronal, Tehsil and Sub-Tehsil, Headquarters and cor- 
n#linandtpI: **= 



2. Towns or villages with Police stations under the char$ of an 
- of8cer not lower in rank than a Sub-Inspector of Poll&. ' ' 

3. Block Headquarter. . - 

4. Out of the way places, i.e. places not having a Telegraph 
Oface within 20 Kms. 200 Telegraph Office opened. 

(a) Places with a population of over 5,000. For considering 
the figures of population, the population of the village or 
town proper only should be taken into account and not 
that of a group of villages or towns. 

(b) Tourists Centres including Pilgrim Centres; and 

(c) Agricultural and Irrigation Project s i k  and Townships. 

Note (i) : The number of offices to be opened in respect of 5 (b) and 
5 ( c )  will be restricted to 103. 

Note (ii): 

As provided in para 142-C of P&T Manual Vol. IX, no telegraph 
office should be opened on loss basis if another Telegraph Offices is 
already working within 8 Kilometers radius of the proposed office. 

111. Public Cull O.fices 

Public Call offices m ; ~ y  be opened on loss ?mYs at the following 
categories of staticns subject to the estimated revcnue being at 
least 25 per cent of the Annual Recurring Expenditure and other 
conditions stipulated below. 

1. Sub Divisional IIcndquarter towns. 

2. Tehsil and Corresponding Headquarter towns. 

3. Sub-Tehsil Headquarter towns. 

4. Places with a population of 20,000 or more and places in 
Urban areas with a population of 10,000 or more. 

5. Places with a population of 5,030 or more situated within 
12.5 Kms. froan an existing telephone exchange. For con- 
ai&iing the Agures of population, the population of the 
village or town proper only should be taken into account 
md not that of a group of villaga or towns. 



(b) Agriculture and Lrrigation Projedt d h  and Torn- 
ship. 

I 4  I 

, . a: 1. I b e  k b e r  of offices under categories 7 (a) and 7 (b) s h a  
be restricted to 100 PCOs. 

Note: 2. In all cases in future, the actual annual reaming ex, 
penditure will be calculated in the normal way dispensing with the 
procedure of calculating it on national basis in specific cases. 

, 2. The instructions contained in ,Directorate. letter No. r-4161-TP 
dated 21.12.62 regarding submission of qwwter1y statement8 of the 
proposals and sanctioned on loss basis for the opening of PCOs/Tele- 
graph Offices (Combined offices) should continue to be observed and 
returns submitted to this office regularly and in time. 

, 3. Powers of the Head of Circles of sanctioning praposals on loss 
basis as given in this 0f3ce letter No. 53-50166-TPL dated 28.8.68 
will continue to be the same. 

4. These orders have been issued with the concurrence of tbe 
P&T Finance wide their U. 0. No. 5226-FA.1171. 

-ER (TD) 

sat- 
(I. K. Gupta) 

Indian Posts and Telegraphs Department Oface of the Director 
General, Posts and Telegraphs. 

. , , ' ., , ' ,... ' : .  :' 

No. 53-2171-TPL Dated, New Delhi, the 9.6.1072 



Present conditions Revised conditions for hi)& a d  
bndrwud arcu 

- 
( i )  Out orthe way jkca (not havihg a Telegtaph Office (i) Out of the way plhas Oilace 

@thin 20 (Kms.) subject to loss bcir.g r-ot more tkan not ksvi r  a Telcgregh 
Rz. z a ~  and a revenue beirg not less than 25% of within 20 anis.) sub!& to lbsa 
MU!. biing'not more,than Rs. 5.4QO 

and the revenue heing rot 
than 10% or ARE in dr~e% 
hiny arm and 15% of ARE in 
-_of bpckward arcas. 

(is) Placer d t h  a pop~latk-n of $ ,a0  subject to I d s  (if) Places with a Pcpoletim- 'of 
being not more t an Us. 2,000 and revenue being not cver 2,gco w k j d  tc 1- bung 
less than 25% of ARE. not more than Rs. $,COO 

revenue heing hot 1-9 t b i  
10% of ARE in hilly area6 and 
15% of ARFi n backward areas 

(iis) (a) Tourist Centres including pilgrim Centres. (iii?' (a) Teurist centres including- 
pilgrim centres. 

,b) Agricultural and irrigation project sites and (b) Agricultural ar.d irrigatien. 
townships. prolect sites and townships. 

Subject to loss being not more than Rs. 200 and Suhject to loss being not mere than 
revenue being not lers than 25% of ARE. Rs. y a n ~  and revenue being 

not leu than 10% of 
ARE in hilly areas and 15% 
of ARE in hackward area% 

II .  Ptrblic Call Ofices 

(i) (a) Placcs with a population of zo,coo or more in (a) Places with a 
r u d  areas and IO,OOO or more in urban areas. m,mo or mcre iZ%?az 

and 5,ow or more in urban 
areas. 

(b) Places with a population of $,om or more situa- (b) Places with I pcpulaticn of 
red within 12.5 Kms. of an existing telepkones 2.5~0 or more situated wit& 
exhange. 12.5 . .. 

telephone : c * 

The revenue in (a) and (b) should not be less thm m e  revenue i6 (n) and (6) d h l d  
25% OFARB. not b e l d  tl@n 34% of RRE 

in hilly a r m  md 15% of ARE 
- -  * .  

inb.ctwrrdPfcra. 
n 

f3da I .-iYtte'Mk bf W M d  oS& to ik wed i~ hilly md b e -  
e e a ~ p 0 1 d c J l f l l  beraptriEId t~ JP - W$I+ ilu. ., 8 ,..,4.,; 

'"'"&%~kbi't.=iw a? , N f w w l ~ b ~ ~ b  w* in hJlt md brhnr& 
mam under thir pdiq will be rutdad to xso dduriplxgm-74. 



& Thb powers of the Heads or' Circles for sanctioning p l p m  
on loss heSB for hilly and backward areas in hereby r&ed to & 
3,000 per annum in each case. The cases beyond thir loss limit 
to be refened to the Directurate for sanction 

3. These orders will take &ect from 1.4.1972. 

4. The losses to be incurred in extending these facilities in hilly 
and backward areas will be met from the funds of Rs. 30 l a b s  &- 
ready earmarked for provision of such facilities on loss basis in the 
country as indicated in this office Memo. No. 53-2171-TPL, dated 
14.i.ian. 

5. With the liberalisation of policy i t  is hoped that i t  would be 
possible to open some more COs and PCOs in backward and hilly 
areas. Heads of Circles are requested to pay particular attenfion to 
this. 

6. Quarterly statements of losses incurred in connection witb 
the opening of PCOslTelegraph Offices should be continued to be 
submitted to this office, for watening the total expenditure, as per '. 

the instructions issued in this office letter No. 12-4161-TP. 

7. These orders have been issued with the concurrence of P&'l 
Finance vide their U.O. No. 2816-FA.1172 watcd 6th J I ~ P ,  1972. 

SdJ- 

(I. K .  Gupta) 
MEMBER (TD) 

Copy of leter No. 53-7'7:-TPL dated 29:3118.73 from Shri T. R. 
~ e r m a  ADG (P), P&T Dirrrtorate, new Delhi. 

SUB.: Policy for opening telegraph offices~COs/PCOs--Further re- 
laxation in respect of hilly and backward areas. 

The Government Policy for opening TOsl (COs) and PCOs in the 
country as issuped vide this office letter No. S.2171-TPI dt. 14.1. 72 
was l i b e r a l i i  partially in respect of hilly and backward areas in 
the case of only a certain category of s t a t i ~ s  vide this officer letter 
No. 53-2171-TPL at. 9.6.72. The case has been further reviewed. 
The President is now pleased to modify the policy in respect of p* 
vision of telegraphso~ces (combined oiEces) and Public Call OfZ1- 

on .W In hilly and backward are9s. -.as to make up app-0 



the reduced W B n % P  of expected mme, name,  I@ per rent of 
ARE in hilly areas and 15 per cent of AR.E in backward to all 
category of stations as detailed in this oface letter No. 53-2171-TPL 
dt. 14.2.72. 

lkere orders h u e d  with the concurrence of P&T Finance vide 
their U.O. No. 4118-FA.1173 dated 20.8.73. 

Copy of letter No. 53-2171-TPL dated 29131.8.73 form Shri T. R. 
Vema ADG(P) PT Directorate, N. Delhi. 

Sub: Revised policy for opening of Telegraph Ofices (Combined 
Offices) and PCOs on loss basis. 

The list of category stations included in the policy on the sub- 
ject noted .above which was issued vide this office letter No. 
53-2171-TPL dt. 14.1.72 has been further reviewed. The President 
is now pleased to included Power Project Sites and Townships' as 
one additional category in the said policy. The paras 11.5 (c) and 
111.7 (b) of this office letter of even No. dt. 14.1.72 are hereby 
amended ss  below: 

"111. 5(c) Agriculture, Irrigation and Power Project sites and 
lownships. 

111. 7(b) Agriculture, Irrigation and Power Project sites and 
townships. " 

These orders issued with the cwcurrence of the P&T Finance vide 
their UO No. 4119-FA.1173 dt. 20.8.73. 

v 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE OF THE DIRECTOR GENERAL OF POSTS AND 
TELEGRAPHS 

No. 53-146 171-TPL Dated, New Delhi, the 23rd July, 74. 

To 

The Postmaster General, 
Hyderabadl Patna ( AhrnedabadITrivandrum IBhopallBombapl 
Bannalorel Shillongl Bhuhaneshwar lAmbalalMadras1 
Luclmow . 
Director Postal Services, Srinagar . 

SUB.: Policy for opening of Telegraph OBBces (Combined ofBc88) 
20 Is-9. 



and Public Call Oilices in loss basis during the fifth five year 
plan. m. 

1. The P&T Board has been pleased to decide that policy of pro- 
viding Telegraph and Telephone facilities on loss basis has said down 
in this office memo Nos. 53-2171-TPL dt. 14.1.72 and further modified 
in the Memo. Nos. 53-2171-TPL dt. 9.6.72 and 53-2171-TPL dt. 
31.8.73 which was valid upto 31.3.74, will be continued to be fol- 
lowed until further orders. 

2. It has also been decided that Block Headquarter stations will 
be included as category stations in the existing policy for opening of 
Public Call offices under the existing conditions regarding limit of 
minixnum percentage of anticipated revenue. 

3. These orders issued in consultation with internal Finance vide 
P&T Finance U.O. No. 58431FA.I1)74 dt. 20.4'74 and will take effect 
immediately 

Sdl- 
(S' SANKARA RAMAN) 

DY. DIRECTOR GENERAL (L) . 



APPENDIX I1 
Summary of Conclusi~ns/recommendations 

S. NO. Para No. Ministry1 
Dep . 

Concerned 

Conclusions 'Recommendations 

1 2 3 4 
', 

-. _ - - _ -  - - - - - --- -- -- -- - - 
I 1 13 P & T  The Committee regret to observe that there has been failure on 

the part of the P&T authorities to recover rent and compensation 
for telegraph and telephone circuits provided even to Government 
departments. In the five divisions of the Punjab Circle, namely, 
Ferozepur, Ludhiana, Chandigarh, Simla And Patiala, recovery of 
rent for exchanges set up for the defence department was outstand- 
ing since June 1958. The Committee are not at all convinced with 
the various reasons advanced by the Ministry for non-realisation of 
Rs. 0.92 lakh in respect of four cases, namely, non-receipt of rele- 
vant records initially, non-availability of handing overltaking over 
certificate which was not traceable, incorrect preparation of rent 
bill, delay in settlement, etc. All these go to show that the system 
of checks in the P&T Department is ineffective and inadequate. 

The Committee have noted the position in respect of six cases oif 
recovery of balance of Rs. 4.68 lakhs which, according to the infor- 



mation given by the Department to Audit in January, 1974 wacr 
stated to be under examination. The Mini~ky have. stated in 
written note that Rs. 2.53 lakhs out of Rs. 4.68 lakhs. have s imt  
been recovered. The dates of recovery were as late as 30th J u l ~  
1974 in one case, 12th January, 1974 in another case and 23rd I?& 
ruary, 1974 in the third case. In one case no additional charger 
were recoverable under the rules and in two other cases, no recove- 
ries were admissible. 

It has also come to the notice of the Committee that the work of 
laying of trunk cables for shifting an army exchange in the Tele- 
graph Division, Jullundur, was executed in September 1968 but the 
bill was initially issued as late as OR the 29th M w h ,  1973, i.e. after 
more than 4 1  12 years. A revised bill was issued on 15.12.1973,and 
the amount was credited on 26.3.74. The Committee are surprised 
that the work was executed without obtaining prior acceptance of 
rent and guarantee on the grouiid that the work was of an emer- 
gent nature. This is a clear case of breach of rules. 

The Committee are constrained to observe that the delay in the 
recovery of rent for several years by the P&T Department is in- 
excusable. Delayed recovery of rent from the concerned exchan- 
ges has resulted in the loss of revenue to the P&T Department by 
way of interest. The Committee would like the Department 



probe the reasons for delay in the issue of bills in each case and-* 
steps designed to prevent recurrenee of such delays. 

The Committee have noted that the Postmaster General has bet& 
directed to take action against those responsible for the nrninrinn 
including in the half-yearly returns the rent recoverable for 
of iron wire for the Wainganga canal system. The Committee tflLIt 
that the enquiry would be completed expeditiously and appm@&e 
action taken thereafter. 

The Committee cannot help thinking that there was in fact no 
system in the P&T Department for keeping a watch over reetwe~- .o i  
rentlother dues for works carried out for other departments. It hn 
been stated in the written statement of the Ministry that 'kndinl  
measures have been taken and.necessary registers have been intro- 
duced to avoid recurrence of such cases." I t  is regrettable that the 
P&T Department did not consider it necessary to devise earlier a 
foolproof system for keeping a watch over the recovexy of rent aad 
compensation. The Committee would like to have, in due cause, u 
detailed note from the Ministry about the impact of the newmea- 
sures now adopted for avoiding delays in rent recopefies. 

The Committee would also like to be apprised of the results of 
the i n  :esti$ations as also the action taken in regard to the delay 
in handing over the cable laid by the Telejpaph Wigheem Wrd- 
sion, Jullundur in October 1966 to the indentor, i.e. the Defence 
Department till January, 1971, resulting in non-recovery of rent to 
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the extent of Rs. 1.12 lakhs between October 1966 and December 
1wo. I 

Since mere test audit has revealed such lapses as above, the Com- 
mittee are apprehensive that similar or worse state of affairs might 
be prevailing in regard to private subscribers, especially the bigger 
and more influential ones. The Committee would accordingly sug- 
gest that the Ministry of Communications (P&T Board) may carry 
out similar checks more frequently. 

From what has been pointed out by the Audit and what has been 
revealed during the course of evidence, the Committee have come 
to the conclusion that the entire project for the expansion of the 
Jammu Telephone Exchange from 1200 lines to 21100 lines was badly 
handled ad initio. Firstly the cost of t,he project was revised from 
Rs. 17 lakhs to Rs. 21.11 lakhs in February 1971. While the in- 
stallation of the apparatus and plant commenced in January 1968 
and was completed in August 1968, the estimate for the laying of 
cables prepared in April 1967 was not sanctioned till January, 1- 
The argument advanced by the representative of the Ministryrthat 
the delay of over two years in issuing administrative s a o n  for the 
estimate for laying of cables was due to the increase in the cost sf 
the cables necessitating the revision of the project itself is un- 
convincing. As has been admitted by the Secretary, Ministry of 
Communications, the delay is both unreasonabIe and unjustfftabfh, 



Although cable laying and jointing were to be completed within 
six months of the receipt of the ~llilterials, the cable laying work, 
which was started in February, 19fj9, jogged on a t  a Leisutelly,gaee 
and was completed in 3-112 years instead of 6 months earmarked 
for the purpose. 

t 

The Committee are also not convinced by the argument that the 
delay in cable laying was due to the non-availability of the labour 
indented for from the employment exchange. In the opinion of the 
Committee, there is no dearth of labour in the country. They fail 
to understand why the Officer-in-charge of the project, who was 
aware beforehand about the arrival of the cables, did not take anti- 
cipatory action and contact the employment exchange personally to 
obtain the requisite labour so that the work of cable laying could- 
start as soon as the cables arrived. As a result of this unimaginative 
approach on the part of the supervisory st& bordering on derelic- 
tion of duty cables worth lakhs of rupees remained idle and the 
public of Jammu, who were clamouring for telephonic facilities, 
remained without them for about three years. Tbe Committee note 
that the Secretary, Ministry of Communications has admitted that 
the officer responsible for the project did not do anything to speed 
up the work. They would, therefore, urge that the Department 
should take strong notice of the serious negligence on the part of 
the officer concerned. 

The Committee find that another contributory factor for the d e  
lay in the completion of the project, was non-availability of the cable 
jointers and distribution point boxes. The Committee fail to under- 
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stand why no advance action was taken for the posting d additimml 
cable jointers who were badly needed for jointing work. Even in 
the matter of supply of distribution point boxes, the project dki& 
have displayed a callousnes~ which i t  is difficult to condone. An 
indent for the distribution point boxes, was first placed rn the Nem 
Delhi Depot in May 1987 but the same was returned and the Wentor 
was asked to obtain the suply from the Jammu Depd. Tbe Storee 
Depot, Jarnrnu, did not supply the items indented for and tfne DM- 
sion-?? Enqineer. Telegraph Jammu was not aware of the fact *at 
the Store Depot Jammu did not possess the items required. ?&em- 
sult of all the fruitless exercise in correspondence w d  b~ - 5 
that the distribution point boxes were not pmured tin 3@7, 118 
when only a part of the demand was met by local pa& @ 
transfer from other works. The Commif3ee would r f f o m d  
that a thorough probe into the working of the stores depots, * 
particular reference to the procedures for stocking and issues as well 
as the coordination existing between the indentors and the depots 
be conducted by the Department. 

I t  has come to the notice of the Committee that another factor 
which has also contributed to the delay in the execution of the pro- 
ject is the introduction of priced application forms far *- 
connections from December, 1969, as the waiting list had Q b e e  
to incIude only those who had applied in the new f m .  
been admitted by the Secretary, Ministry of Commtm4!d$on$ cPt#* 
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15 1.63 P&T The Committee are convinced that this project was not given the 

attention that i t  deserved. They fail to understand why only 21 
tonnes of the requisite copper wire was not made available from the 
New Delhi Store depot even when it had between 35.77 tonnes to 
45.90 tonnes as closing balance between 1965-66 to 1968-69. The 
Committee have noted that eventually copper wire was supplied by 
the Store Depot at Lucknow and the work was completed in 8 ,  
months as against 100 days provided in the estimate. As a result 
of the delay in execution of work, the percentage of ineffective 
calls was of the order of 40 per cent and there has been a potential 
loss of revenue to the extent of 0.36 lakh per annum. The Corn- 
mittee deplore the lack of planning, co-ordination and supervision 
by the P&T Department. The Committee have emphasized in the 
last but one chapter of this Report the need for issuing proper guide- 
lines to the Store Depots for stocking and use of materials required 
for the departmental works. The Committee would like to stress 
that unless there is proper planning, coordination and supervision, 
the execution of all sanctioned projects would continue to be held 
up on one pretext or the other. 

The Committee have noted that the ~mbala-~atiala-~hatinda- 
Ferozepur co-axial cable project was sanctioned at an estimated cost 
of Rs. 162.32 lakhs and by March 1973, the actual expenditure was 
Rs. 189.79 lakhs. The Committee have also noted tITat the percentage 
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of adfual expenditure to sanctioned amount was' 187 in respect of 
land 179 in respect of building, 108 in respect of cable, 113 in respect 
of apparatus plant and 117 on General Administration. The Com- 
mittee consider the overall increase in expenditure to be high as 
compared to the sanctioned amount. They would like thc Depart- 
ment to conduct a thorough probe with a view to seeing whether 
the increased expenditure as due to change of designs, delay in 
execution or improper planning. The Committee would like to be 
informed about the results of the probe in due course. 

The Committee have noted that the equipment far the Bhatinda- 
Ferozepur section was supplied by the Indian Telephone Industries 
in 1969-70. The Committee are constrained to 0 b ~ e ~ e  that there was 
no proper coordination with the IT1 in the matter of the supply 
of the equipment. The Committee would stress the desirability 
of drawing up of fixed time schedules in the delivery of the equip 
ments in consultation with the ITI. 

As regards the repeater huts, the Committee very much regret, 
t~ observe that the concerned officials did not consider it necessary 
to maintain measurement books in respect of works not executed 
through a contractor The Committee have noted that the secretary 
Ministry of Communications, has admitted the lapse. The Cam- 
rnittee insist that in future measurement books would invariably 
be maintained in respect of building works, constructed depart- 
mentally or otherwise, costing Rs. 1000 or more. 
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19 1.87 P&T It should have been possible for the Director, Cogxlal Cable 
Project, New Delhi, to specify the number of labour actually em- 
ployed for the construction of each hut. The Committee ccmider 
that the details of expenditure incurred on labour, even thaugh 
they are on muster roll, employed in departmental constIUCtim 
works should invariably be maintained. The Committee eincetely 
hope that there was no malpractice. 

The Committee fail to understand why the P&T Department 
sanctioned a project in February, 1964 at an estimated cost of Rs. 
33.23 lakhs for installation of 1800 lines strowger type extihange a t  
Jodhpur. In April, 1967 it was decided to instal a controvenddl 2 
cross bar exchange manufactured by a Multinational 'Corporation 
ins te~d of the strowger exchange and for which a revised sanction 
for Rs. 89.58 Iakh.; was issued. The Committee noted that there 'was 
a dift'erence of opinion at the time the work was started. The work 
was started in 1965 and the exchange was commissianed after 
seven years in March 1972. From the time it was decide? to W t a l  
a crossbar exchange upto the time it was completed, there has been 
a long series of delays in the completion of different componc9Stg 
of the prqiect. viz. building with electric installation, air-conditf6h- 
ing. installation of equipment laying of cables &. 

It is a sad commentary on the performance of the D e p a m t  
thst the details for cable trenches were available only in F e '  
1968, more than 34 months after the building woik was started in 
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April 1965 I t  appears to the Committee that there was no proper 
coordmation with the Indian Telephone Industries. This is also 
evident from the fact that the delivery of equipments by the Indian 
Telephone Industries commenced one year behind schedule in Feb 
ruary 1967. The Committee would urge that there should be &kc- 
tive cwdination between the P&T Department and the W a n  
Telephone Industries. Schedules of deliveries of equipment to the 
P&T Department should be drawn up in consultation with the 
and these schedules should be scrupulously adhered to. 

The Committee regret that i t  took the &ci& as long aS 6 
months for settlement of the discrepancies noticed in the drawings 
sent with the indent for the air-cinditioner. The delay of over B 

. 

months in finalising the specificatiops of the air-conditioner is allro G 
inexcusable. >I 

i 
Equally unpardonable is the delay of about 2) years in provid- 

ing the power sub-station. The Committee note that the explana- 
tion of the officers concerned has been called for. They would like 
t s  know the results of the action taken against them in due coume. 
In this dontext, the Committee note with concern that the Depart- 
ment had to pay to the State Electricity Boad  Rs. 55,853 as maxi- 
mum demand tariff charges although power was not utilised to ,that 
extent. f 

24 1.122 do. The Committee have noted that the tenders for installatim of 
equipment in the sub-station had to be invited four times and the 
- -- 



work was awarded in December 1968. They note with surprise 
that it took as long as 21 months to rescind the contract d the 
contractor who failed to complete the work wihin the stipulated 
time. As has been admitted by the Secretary, Ministry of Commu- 
nications, there was no justification for waiting for 21 months b 
fore rescinding the contract. The Committee note that the explana- 
tion of the officers concerned has been called for. 

From the facts brought to light in the course of evidence ten- 
dered by the representatives of the Ministry, the Committee have 
come to the conclusion that the delays were as much due to the G 
procedural defects as the failures on the part of these responsible 
for their execution. The Secretary, Ministry of Communications, 
has admitted before the Committee that the biggest failure of the 
Department was that there was no PERT chart to keep a watch on 
the deliveries of various components according to the target dates 
fixed. He has frankly admitted the lapses when he said: "BUS 
when I find that in every project that I examine there is no da? 

, fixed for any of component works, I would only sag that it was a 
shortcoming in our procedural methods." The Committee however, 
are strongly of the opinion that more admission of procedural l a p  
ses or failures of human agency would not help to improve matters. 
Steps must be taken without delay to see that they do not recur. 



The Committee have noted that a project for linking Coimba- 
tore with Kozikode and Ootacarnund by means of microwave radio 
relay system was sanctioned in April 1967 and was expected to be 
completed by June 1%8. The Committee, however, observe that it 
took the Department about 26 vears to complete the construction 
of the buildings. The Committee are not satisfied that the delay was 
due only to shortage of cement and steel and the prevalence of 
monsoon at the time of the construction. Monsoon weather is no 
hindrance for construction work. The Committee feel that the delay 
in construction work could have been avoided if the Department 
had made effective coordination with the supplying authorities in 
regard to building materials like steel and cement. 

The Committee are of the view that there was a delay of about 5 
9 months in the supply of tower materials by MIS. Alcock Ashdown 
& Ca. They, however, note that this company was entrusted with 
the work of the designing and manufacture of towers for the 
first time in the country. The Committee have also informed that 
the Triveni Structurals Ltd., Allahahad, a Government Undertaking 
have now started making towers. The Committee desire that in 
future maximum orders for the supply of such towers would be 
placed on this public sector undertaking. 

The Committee have earlier commented on the delays in the 
supply of equipments by the Indian Telephone Industries. There 
has been delay in the supply of equipments by the IT1 for this p m  
ject also. The Committee have noted that for this project arders 
for supply of equipments were placed on the IT1 in July 1966 and - .- --- - -_--- - -LC_ J 
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supplies commenced in piecemeal from October 1988 ani3 mtinaed 
till September 1971 The Committee have reasons ta beiieve tdMt 
there was no proper coordination between the P&T and the ITI fn 
the matter of supply of equipments. The Committee stress the ne- 
cessity of maintaining effective liaison and coordination with the ITl 

According to the audit paragraph, for conducting 'proving ia' 
tests, microwave testing instruments were ordered in November, 
1967 but these instfnunents were received only in Decembet 1WO 
a3 IT1 had expressed in February 1968 their inability to supply , 
the instruments for want of foreign exchange. After the foreign 
exchange was made available in October 1968, tenders were iaviQed 
in May 1969 and orders for instruments were placed in November, 
1969 on a U. S. firm Sylvian Ginsbury Ltd). When .asked why orders 
for the microwere equipments were not placed in 1966 alongwith 
the orders for other equipments, the Secretary, Mbhlzy of Can- 
munications stated: "In 1986, we did r-ot place any fmn orders. It 
was ad hoe information about the equipments that were reqaired 
far all the projects." The Committee are surprised that the Depart. 
ment instead of placing firm orders should be content with gi*fng 
ad hw information about the equipments that were require&. The 
Committee consider this to be serious lapse on the part of the De- 
partment and would like to be farther investigated with a view 
to fixing responsibility for action. 
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The Co-ttee would like'tbat as far as possible the c o m ~  
required for the microwave system are manufactured witbin tbh 
country. 

The Telecommunications Derflqxnent Scheme in IWmir 
Valley was sanctioned at an estimated cost of Rs. 30:82 lakhs. Rre 
detailed estimates from the works went up to Rs. 33.05 lakhs as a 
result of the various works executed under this project during 
June 1964 and March 1966. As against this, the total expenditure 
on the project was Rs. 29.22 lakhs. The Committee note that-&is. 
is one of the rare occasions where the actual expenditure has been 
less than the estimated and sanctioned cost of the project. The ' 

Ministry will no doubt appreciate that over-estimation of require- 
ments means defective budgeting. The Committee would suggest 8 
that budgeting procedure should be rationalised in such a manna 
that they will facilitate closes estimation of requirements. 

The Committee note that in order to avoid delay it was decided 
in May 1965 that the system of jointing might be aopted and no 
other balancing need be carried out unless necessitated by cram 
talk. The Committee fail to understand why the system of jointing 
balancing to be aopted was not determined at the time when the 
project estimate was framed and sanctiqned in June 1964. This in- 
decision on the part of the Department has caused considerable 
delay. 

I.. 
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mittee have noted that there was a delay in the replacement d tb 
manual exchanges on account of delay in receipt ~f stores and quip. 
ment from the Indian Telephone Industries. According to the Audit 
indents for equipment were placed on IT1 in April, 1968. The woah 
was to be completed within fifteen days of the receipt of the equip 
ment. Bulk of the equipment was received betwen June 1988 and 
November 1968 but installation of the equipment was completed fa 
December, 1968.. Apart from the delay in the supply of equipment 
by the ITI, there has been delay in the commissioning of the STD 
at Srinagar, Anantnag, Bararnulla and Sepore. The Committee have 
noted the contention of the Department that the period of 15 days 
for installation indicated in the esimate was unrealistic and a mini- 
mum period of 2 to 3 months was unavoidable. The CcvnmiWee 
strongly impress upon the PQT Department the need for preparing < 
realistic estimates and fixing time-targets which can be strictly 
adhered to. The Committee trust that the P&T Deptt. would Ipy 
down suitable guidelines to all concerned in regard to preparaion of 
project estimates. 

The Committee regret to observe that in the execution of the 
project for the installation of a telephone exchange at Raurkela, the 
Deptt. has displayed utter lack of planning and coordination which 
resulted not only in enormous delay in execution but consfdwable 
escalation of the expenditure on the project itself. The project was 
sanctioned in September 1961 but the building for this purpose was 
handed over to the P&T Deptt. by Hindustan Steel Ltd. in April, 
1966. i.e. after a period of about five vears. The Committee note 
with concern that there was no specific understanding about the .- - --- -- --. 
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time-limit in the consrr~ictlon of the building and its handing over 
to the P&T Deptt. Wh~le the power load was originally calculated 
by the Planning Branch of P&T Deptt. a t  70 kw based on past ex- 
perience and the power cable was laid by the undertaking on that 
basis for constructing the building, the Director General, Supplies 
& 'Disposals in July 1968 mentioned the power load as 90 kw at the 
time of finalising the order for the supply of the air-conditioning 
plant. The Committee are constrained to observe that no action 
whatsoever was taken by the Deptt. to challenge the power require- 
ment .worked out by the supplier-the American Refrigeration &.- 
and the P&T Department as also the Director General, Posts and 
Telegraphs acquiesced in the estimate of power load given by the 
supplier. As a result of increase in power load from 70 kw k, 90 " 
kw, additional expenditure to the tune of Rs. 5,000 had to be in- P, 
curred for laying additional power cables. The Committee fail to 
understand why the Department should not have verified the po- 
wer requirements through an independent air-conditioning engin- 
eer, if they had no such engineer in their own Deptt. 

According to the terms of the agreement the supplier had to carry 
out three tests during summer, winter and monsoon periods, after 
the commissioning of the air-conditioning plant. It is not under- 
stood at all why the supplier insisted on conducting only one test 
instead of three tests on one pretext or the other and the cmtr0- 
versy had to be sorted out in March 1971 after which the SWPw 
agreed to commission the plant by May 1971. In this respect the 
P&T Department have come out in poor colour. Firstly, they failed 



to provide power and water supply to the air-conditioning plant, tbe 
result of which was that the supplying firm made use of the delay 
in asking for a reduction in the test cycle. It is a matter of con- 
cern that this particular firm should stall the commissioning of the 
air-conditioning plant on the ground that the insulation was not 
according to the specifications when it was clearly pr&ded in the 
contract that the exposed roof should be insulated with 40 milli- 
metre thick thennocole or equivalent insulation. The Committee note 
that the firm eventually agreed to installation of the plant without 
thermocole insulation and hence the stance that they adopted orig- 
inally in regard to inadequacy of the insulation is most reprehensible. 
The 'Committee would like to impress that, before awarding con- 
tracts to any firm, the P&T Department as well as the Director Gen- 
eral of Suplies & Disposals should thoroughly scrutinise the antece- 
dents of the contracting firm, including i t .  record of performante 
in regard to earlier contracts. In this connection, the Committee 
would like to point out that the standard contract form in use in 
the Department of Supply for purchase of equipments, etc. is w h e  
lly unsuitable in regard to the puchase of air-conditioning machines. 
According to the terms of the contract at present in vogue, in cases 
of delay in delivery at site for any reason, for which the purchaser 
is responsible, 5 per cent of the contract price of the plant would be- 
come payable after the expiry of four months. I t  is a matter of 
common knowledge that in the matter of air-conditioning machines, - - - - 
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a period o f  tour is not sufficient to test their performance and 
it would required a period of at least 12 months to complete the 
cycle of tests in summer, monsoon and winter seasons. The Cbm- 
rnittee hope that the Department concerned would take early a- 
t~ revise the existing contract form in so far as the p u r c b  of 
air-conditioning machines is concerned. 

39 1 . ~ 0  Do. 

The Committee have already noted that there was a failure on 
the part of the P&T Department in providing power and water, and 
this lapse has also been admitted by the Secretary, Minstry of Com- 
munications. They, however, regret to note that there has been 
further failure in the matter of provision of spring loaded d m  cla- 
sers which the Arm wanted to be completed before the plant was 
commissioned. It is also regretted that there was an omission in 
placing the order for the electronic filter in time which result& in 
extra expenditure of Rs. 9880. The Committee underjtand that 
responsibility for this lapse is being Axed. 

The Committee are distressed to note that a scheme for 
position of existing telegraph alignment and also for section of a 
new pair of wires between Suratgarh and Sriganganagar in Jodh- 
pur telegraph engineering division of the Rajasthan Circle san- 
ctioned on top priority basis in July, 1965 but the work was not corn- 
pleted until 304-1974, ie., after about 9 years. Tba delay in & 
completion of the project is said to be due to the n~lavailabil i ty of 
xpper weld wires, an imported item. The Committee fall to under- 
~ t a n d  how a toppriority project could be sanctioned witbout making 



certain that etwential components would be available on time. It 
is regrettable that information on status of procurem~~~t of c o w  
~ e l d  wire in the year lQ65 and earlier period is not readily tmtce- 
able. While copper weld wires were in short supply, fresh stores 
continued to be supplied for the project. The explanatien of tlre 
Ministry of Communications that "copper weld wire to the extent d 
4999 kgs. was received in Octobe~ 1% and the field. aufhoritles 
seem to have anticipated that the remaining portion of the wire 
along with other items may be supplied in time" is not wholly con- 
vincing. While stores for the completion of the project were tece- 
ived between November 1967 and March 1968, certain items like U- 
backs, B3 coils etc. were transferred in December lg68 and October 
lm to other urgent works. These had to be reindented on 254-1972 5 but the supply could only be made by diversion from other works ' 
to complete this work which was done on 3041974. In the opinion 
of the Cornmitee, the Department did not have any planning a t  all 
and they resorted to make-shift arrangements in regard to procure- 
ment of supplies. The Committee cannot too strongly stress the 
need for proper planning with tixed target dates for completion of 
each phase of each project before its actual execution is taken up. 
The Committee would like that reasons for the non-adlability of 
records in regard to the procurement of copper weld whm in the 
year 19% and earlier should be fwthe probed' and r@spmdbility 
fixed for the l a p .  
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40 xsan P&T The Committee have noted that there has been a case of over- 

indenting of copper weld wires required for the construction of a 
line between Padampur and Rai Singh Nagar meant for use of the 
Defence department. The e x c w  indenting of 5 , M  figs. of wire 
worth Rs. 0.97 lakh was atributted to clerical &-or .  ?he C;oIIMittee 
m e  satisfied with ,the statement of the hhstr~t tbat "insth&cms are 
being issued to all Heads of Circles f~ ei l~ure ' r j~orou~ checks with 
a view to minimise such errors." They would like &t risponsibi- 
Uty for this mistake if it was not a wilful e r w  should bd iixed with 
r view to taMng suitable action. 

The Committee are qncerned to note t&t there has been Way +, 

of a b u t  two years in commissioning 13 a&-conditioners which had & 
.been obtained for use at trunk exchanges at Cutrtck fer protecting * 

*the delicate and sophisticated exchange equipment from dust and 
humidity on account of lack of power. While the air-couditimers 
.were suplied in April 1966, the. Department approached the State 
b t r i c f t y  Board for increasing the supply of power only in August, 
1966. The Electricity Board proposed (August 1966) cronstructbcb d 
a su-tion in the eschange prerniaes itelf and this mas applroPed 
by the department in April 1967. After completing t5e substation 
power connection was provided in January. 1968. The Committed 
consider this to be a glaring case of lopsided planning. They fail to 
understand why the Department did not approach the Electridw 
Board for supply of power when indents for the a@-conditfonerrr 
were placed in January 1966. 
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The Committee are distressed to note that certain essmtfal modi- 
flcationr required in the room for installation of the airem3itionei-a 
had also not been provided by the Department. The Committee lac 
in agreemht with the Secretary, Ministry of Communications, that 
"the delay in commissioning of the airconditioners ww pr&~Mp 
due to lack of foresight on the part of the executive officers fn the 
field and also a clerical delay of 6 months in the PM.G's effice." 
They would Eke that responsibility should be b e d  on the offidals 
concerned for the lapses. 

The Committee have noted that the air-conditioners supplied by 
MIS. American Refkigerator Co., Calcutta, under the D G W  Rate 
Contract started giving trouble soon after installation. By the time 
that air-conditioners were installed, the guarantee period for the 
air-conditioners was over and the supplying firm declined to repair 
them free of cost. The Department had therefore to incur expandi- 
ture of Rs. 19,130 on repairs of those air-conditioners. In the op- 
inion of the Committee, this reveals a sorry state of affairs. The 
Department should have taken adequate care to provide the neces- 
sary facilities for the installation of the air-conditioners before the 
expiry of the guarantee period. The Committee takes a serious note 
of the lapse on the part of the Department as a result of which an 
expenditure of Rs. 19.130 had been incurred on the repairs of the 
air-conditioners. It is a matter of concern that the airlconditioners 
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supplied by the firm (MIS. ~ m e r i c a n  Refrigerator Cb., Calcutta), 
should have gone out of order so soon after installation. The Corn- 
mittee would like that a serious note should be taken about the. 
performance of this firm by the DGSbI) with a view to taldng 
appropriate action against the firm. 

45 1:- Do. 

The Committee note that the P.M.G., Madras sought the approval 
of D.G. P&T in December, 1967 for the payment of Rs. 49,290 to the 
State Government towards the cost of a plot of land at Pollachi 
(Tamil Nadu) for the expansion of a telephone exchange. After 
9 months (September, 1968), the D.G. P&T intimated to the Post 
Master General that the relevant file had been lost and asked the bi 
latter .to furnish duplicate copies of letters, etc., to reconstruct the 
file. The file, however, was said to have been recovered from an- 
other section of the Directorate in December, 1969. 

The Committee are surprised by the statement of the Minstry 
that "after this long passage of time, it has not been possible to lix 
mponlribility for not making the file available when reqlired." The 
Committee dnd this explanation wholly unsatisfactory, and would 
urge that a thornugh probe should be conducted into the circunu- 
tences leading to the loss of the tile in the Directorate General, Poets 

- .  



and Telegraphs wbch resulted in the delay in issuing soulction. 
The Committee desire that respohsibility for the lons of' fits 
should be Axed and necessary administrative action taken agoinrt 
the persons concerned. 

The Conhnittee also desire that steps should be taken forth with 
for the introduction of suitable procedures which would make it fm- 
possible to 'lose' or 'misplace" Ales. 

In the meantime, the market price of the land went up and'the 
State Government claimed in October, 1968 b. 56,400 as the value 
of the land. Acording to the Ministry, the Post-Master General, 
Madras, got intimation of the revised price of the land on 1st Nov- 
ember, 1968 and he had intimated the Directorate on the 9th Dee- 
ember, 1988 about the revised value of the land. It .is regrettable *_ 
that the Director General. Post & Telegraphs took as long as 9 $ 
months to issue instructions to the P.M.G. to persuade the State Go- 
vernment not to charge for both replacement of the existing lavat- 
ories and construction of new lavatories. The Csmrnittee consider 
that it would have been prudent to pay the price demanded in O c b  
ber, 1968 to hal ise  the deal when the Post-Master General had 
pointed out in February, 1970 that the value of land at that time was 
not less than double the cost demanded by; the- State Government and 
the price of land was rapidly increasing. When the P.M.G. had inti- 
mated the D.G. P&T in February, 1970 that the.prgspect of wconsf- 
deration of the earlier decision of the State Government was not 
bright and that the sanction to the payment might be accorded as 
the price of land was rapidly increasing, the DGP&T i s ~ ~ e d  a sari- 

ction in October, 1970 for the purchase of plot of land at a cost of 



Rs. 65,985. Even this amount f d l  short of the total cost demanded 
by the State Government in October, 1968, namekg Rs. 71,28565. 
It was only after protracted corresponence with the PMG, Madras, 
and the State Government that B revised sanction.for the purchase 
of land, in supersession of the earlier sanction (October, 19'70) was 
issued in March, 1972. The cost of land was Rs. 1,12,800 and that of 
trees and structures borne on the land was Rs. 16,852. As compared 
to the price fixed in November, 1967, the extra cost on purchase of 
the plot of land was Rs. 80,362. The Committee consider that the 
extra expenditure which had been incurred on the purchase of land 
could have been avoided had the D.G.P&T not entered into protrac- 
ted correspondence and settled matters with the expedition that it 
deserved. I t  is clear that the officials of D.G. P&T and the associate 
finance are responsible for the failure whatsoever to take decision 
jn time on the basis of the reports furnished by the P.M.G., Madras. 
The P.M.G. was, after all, a responsible ofiicer. The Committee 
would like that the reasons for the delay in the D.G.P&T and their 
associate finance should be thoroughly probed with a view to fixing 
responsibility. 

The Committee have been infonned that instructions are being 
issued to all the field units to thoroughly scrutinize all aspects of 
such cases so as to avoid further delays in correspondence when tak- 
ing up with higher authorities for sanction. The Committee would 
like to be furnished with copies of instructions issued to the field 



units in this regard. They would also like that the interhd audit 
should be more vigilant in such matters so that cases of such wriste- 
ful expenditure in P&T do not recur. 

The Committee consider that the entire transaction for tbe pur- 
chase of a plot of land with structures thereon from a landlord at 
Secunderabad to meet the demand for additional accommodatioa 
for offlces and stock depots was irregular from the very b-. 
The Department went in for the purchase of the plot of land through 
negotiations with the landlord and did not take recourse to the land 
acquisition proceedings as contemplated in the project estimate. 
The argument that the purchase was made through the negotiations 
because it was feared that the land acquisition proceedings would 
involve considerable delay and also because the Department wanted 

w to save solatium charges at 15 per cent which would have to be 
paid had the land been acquired through land acquisition proce- 
dings, is not wholly convincmg. Not only did the Department pay 
more charges for the land that was acquired through direct negot 
iations but they also had to carry on fruitless negotiations with the 
landlord for settlement of the dispute outside the court for more , 

than a decade. Eventually, the matter had to be taken to the court 
and has still to be finally settled 

The Committee note that the Civil Wing of the Department ass- 
essed the area of the land to be purchased from the landlord in 
February, 1961 as 18,434 sq. yards and the structures on i t  were 
valued at Rs. 0.36 lakh. In October, 1962 the landlord claimed the 
area of the land to be 20,0886 sq. yards Without resol*g the dis- 
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pute about the area of the land, the property was taken in Novan- 
ber, 1962 after payment of 95 per cent of the sanctioned amount (b. 
2,20,336) and the balance of 5 per cent was kept as security. It is 
mast surprising that no action was taken by the Department to take 
legal advice before executing the agreememt and before making 
payment of 95 per cent of the estimated amount to the landlord. In 
the meantime further dispute arose between the landlord and the 
Department in regard to the valuation of the structures of the land 
and the execution of the sale deed was delayed as a result of this 
dispute. The Committee are concerned to note that while the Gov- 
ernment Pleader advised the Post Master General, H y d ~ b a b .  in 
July 1965 to file a suit against the landlord for his failure to execute 
the sale deed. strangely the Department did not file the suit and 
undertook another revaluation of the strucwes in May 1986 and 
offered to pay Rs. 0.61 lakh to the landlord which was rejected by 
the latter. It is only in 1966 that the Department referred the mat 
ter to the Ministry of Law who advised in July 1966 that the suit 
was not likely to succeed on account of the lacunae in the terms af 
the sale agreement executed in November 1962. 

The Committee have noted that the Director General of Po& 
and Telegraphs informed the P.M.G. Hyderabad in Marcb 1!W2 wt 
the Andhra Circle was responsible for delibmately entering into a 
faulty agreement with the landlord and instructed him to flx rep 
p&sibility for this lapse for serious action. The Committee have 



ban informed that two officels who are mainly reqmnsible tot the 
lapse have; retired from service and the Director of Telegraphs, who 
was responsible for certain omissions in not exercising adequate care 
in handling the case has been "suitably advised''. The Committee con- 
sider that the action taken by the Government in fixing the respon- 
sibility for the lapses is ridiculous and is wholly inadequate. Had 
the Department taken prompt action as f a r  back as 1962 when the 
Andhra Circle made payment of 95 per cent of the sanctioned am- 
ount to the party without registration of the sale deed, a situation 
like this would not have happened. The Committee are astonished 
that the Director of Telegraphs, who has been found mpmsible 
for certain omissions in handling the case has been only "suitably 
advised" which means nothing at all. In other words, no punish- 

CI 

ment has been meted out to the oflicer concerned although certain 
omissions in handling the case were strictly attributable to him. 
The Committee desire that the Department sho~ld  re-examine the 
whole matter with a view to fixing responsibility on all the concerned 
officers who might have been associated with this case. They would 
also like the Department to initiate disciplinary proceedings against 
the concerned officers including the director of Telegraphs. 

The Committee have noted that thq Telecommunication Factory , 
at Bombay, which had been getting supply of nickel silver' strips 
of 5" or 6" width from an ordnance factory (Ishapore) considered i t  
desirable to place indents on the Director General, Supplies and 
Disposals in April 1968 for import of strips of lesser widths because, 
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in their opinion, they were more economical due to less scrap for- 
mation as compared to 5 or 6" width supplied by the Ishapore fact- 
ory. Against the total quantity of 44,109 kgs. of imported nickel 
silver strips received upto the end of March 1973, the c o m p t i o n  
was 23,555 kgs. at the end of March 1973, leaving a balance of 20,554 
kgs, Supplies of nickel silver strips of 5" or 6" width from the ord- 
nance factory were enough to meet the requirement of the tele-com- 
munjcation factory in 1967-68 and 1968-69. In the subsequent four 
years ending 197273, the annual average requirement of strips 
was about 8,439 kgs. During these four years, when the imported 
strips were available, supplies were also received from the e d -  
nance Factory. The Committee have also noted that in April 1971 the 
telecommunication factory intimated the General Manager, TeIe- 5 
communication Factories that it had sufficient stock of strips, and as 
any further supply by the ordnance factory would increase its stock 
value considerably, its pending orders on the ordnance factory need 
not be pursued and all future supplies by the ordnance factory might 
be diverted to another telecommunication factory till hrrther com- 
munication from it. 

The Committee are very surprised that the decision to import 
nickel silver strips of lesser width ,was taken at  +he field level by 
the workshops themselves without any reference being made to the 
headquarters. The Secretary, Ministry of Communications has justi- 
fied the import saying that it was a correct decision The Committee 
are totally unable to accept his view becaw there Wan r We mtrz 



plus of nickel silver strips with the teleeomrnunication factory so 
much so that the telecommunication factory in Bombay decided not 
to procure any more strips in 1972-73. 

Another unacceptable explanation offered for the import of ni- 
ckel silver strips of lesser width was that the supplies from the Isba- 
pore Ordnance Factory were not regular and adequate. To the ques- 
tion of the Committee whether any steps were taken by the Minis- 
try to see that supplies from Ishapore Factory were made more re 
gular the reply of the Secretary, Ministry of Communications was 
"Steos were not taken by the Ministry. Steps were taken by the 
General Manager at  ~ a l c u t t a  with the Ordnance Factory a t  Isha- 
pore. Asked whether the Director General of Ordnance Factories 
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was requested to look into the matter, the Secretary, Ministry of 
Communications stated before the Committee: "I am afraid it was 
not taken up. . . . .6t should have been done." Considering the need 
for saying valuable foreign exchange, and the need for developing 
indigenous material to the extent possible, the Committee consider 
that the action of the Telecommunication factory to stop supplies of 
nickel strips from the Ishapere Factory was deplorable indeed. 

The Committee comes to the inescapable conclusion and this has 
been corroborated by the Manager. Telecommunication Factory, 
Bombay (April 1973) that excess quantity had been indented for 
utilising the available foreign exchange. The Committee a re  un- 
happy that the detailed calculation on the basis of which the re- 
quirement was assessed in June 1969 is not available. They are not 
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at all impressed by the laboured reasoning which the Ministry has 
urged before the Committee. The Committee would like responsibil- 
ity to be fixed for the squandering of foreign exchange. 

The Committee have noted that the norms of stock balance in 
P & T  the Telecommunication Factory are now being revised and the Gen- 

eral Manager Telecommunication Factory has been directed to re- 
view the same keeping in view the recommendation of the Bureau of 
Public Enterprises. The Committee would like to be informed about 
the revised norm when finalised. 

40- The Committee have noted that consequent upon the introduction 
of co-axial cable and microwave systems and replacement of cop- a 

per wire alignments by aluminiumlcapper weld wire a large quan- 
tity of dismantled copper wire accumulated in departmental stock 
According to the information furnished to the Committee the stock 
of dismantled copper wire had increased to 3400 tonnes worth 
more than Rs. 5 crores by June 1973. At the beginning of this finan- 
cial year the stock was about 2700 tonnes. The Committee have also 
noted that the Department did not consider i t  expedient to dispose 
of the stock in the open market lest sold wire became indistingui- 
shable from stden wire and created difficulties in tackling cases of 
copper wire thefts. Sales of copper wire were therefore made to 
Hindustan Cables Limited, Rupnaraianpur and to certain Pesticide I 

manufacturers. The annual offtake from Hindustan Cables is 
about 3,000 tonnes and the supply to the pesticide , compa- 
nies is about 1400 tonnes. The Committee consider that to prevent 



undue accummulation of unwanted copper wires, concerted steps 
should be taken by the P&T to persuade once again only the public 
sector undertakings like Hindustan Copper Ltd, Minerals and Metals 
Trading Corporation for purchasing P&T scrap copper wire. The 
Hindustan Cable LM. and Ordnance Factory of DGOF should alsa 
be approached with a view to selling them increased quantities of 
copper wire. The Committee trust that with the start of production 
of cabes a t  the Hyderabad unit of Hindustan Cables Ltd., and the ex- 
pansion ob capacity at both the Rupnarainpur and Hyderabad units, 
the Hindustan Cables Ltd. would be in a position to buy additional 
quantities of copper wire from the P&T Department. Negotiations 
should also be carried on with Tram Cables Company of Kerda 
State which is said to have started production of underground Me- 
phone cables. &n this connection, the Committee would like to insist 
on the Government to go by the following rec~mmendation made by 
the Committee in Para 1.29 of their 121st Report (Fifth Lok Sabha): 

"1.29. hcidientally the Committee would also like Govern- 
ment to consider setting up a sort of Metal Bank or Clear- 
ing House so that it can be ensured that the metal espe- 
cially non-ferrous, rendered surplus or unfit for a parti- 
cular use in one organisation can be profitably utilized 
elsewhere m'thout being disposed of at a loss. The Com- 
mittee cmsider this step necessary because non-ferrous 
metal is becoming costlier and scarcer in the market 
and it is essential to make the best use of what is already 
available with the Government." 

P 
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The Committee trust that with the setting up of this Metal Bank 
it would be possible for the P&T Department to put the surplus c o p  
per wire into the bank for its ultimate disposal. The Committee alsc 
suggest that the Department may consider issuing a monthly or 
fortnightly bulletin indicating the availability of copper wire at 
various places and circulate the same to interested purch88er~. in 
the public sector. 

The Committee note that mention was made nf eleven cases of 
thefts (Rs. 1.86 lakhs) of stores between Februam 1967 and July 
1970 from the gudown of the telegraph stores depot, Calcutta and , 
some other nearby places in paragraph 25 (b) of the Report of % 
C.&A.G. for the year 1969-70 (Posts and Telegraphs). In view of the 
Department's reply to Audit in December 1970 that preventive mea- 
sures had been adopted and subsequent information furnished to 
the Public Accounts Committee in February 1972 that the number 
of thefts had been reduced as a result of those measures, the Com- 
mittee did not comment on that para. 

The Committee, however, find that not only ten more cases of 
alleged thefts (aggregate value Rs. 1,83,483) from the godown of 
the same stores depot and a factory located in the same premises 
had been noticed but according to the information furnished by the 
Ministry on 20-874 there have been nine cases of petty thefts since 
July 1973, five from the Telecommunication fsctoxy Calcutta and four 



from the telegraph stroeyard involving a total loss of Es. 9350.59.' 
The Committee take a serious view of the unabated incidence of 
thefts (though of decreased value) over a period of more than 7 
years now in spite of the apparent checks and precautions taken in 
that direction. 

According to the Department, elimination of thefts was not pos- 
sible due to unfavourable location of a big drain by the side of the 
storeyard and the tele~xmmunication factory. However, the Cop- 
mittee find that the preventive measures taken, (Decmber 1973) in- 
cluded inter-alia putting up of iron gratings preventing such entry 
to the storeyard through Cocporation drain. The Committee have 
come to the inescapable conclusion that the weakness lies somewhere 
else and so needs spcial remedy. It has to be ensured by the Depart- 
ment that there is no collusion of staff with the culprits. The Com- 
mittee note that the security staff has been strengthened recently. 
They would like the Department to closely watch the performance 
of the security staff and see that they are effective in preventing 
thefts in future. 

-do- The Committee note that the proposed shifting of godowns to 
the niew buildings under construction (December 1973) has not 
taken place as according to the Department 'the new buildings are 
still under construction.' The Committee would urge that construc- 
tion should be completed early and the godowns shifted ta the new 
buildings as proposed to avoid chances of thefts in future. 

F -- - - - --- --- - - -- 



I 399 d Four cases were stated to be closed and six were under investiga- 
tion by the Police. The Cammittee note that the casedl were c l o d  
un&r section 380 I.P.C. as the Police atter investigation had report- 
ed that 'the cases were true but no clue for the thefts could be 
found.' Police investigation in the remaining cases has not been 
completed so far except in one case where the Police has recovered 
the stolen material but the same has not ben released pending fhd 
decision of the court. The Committee would like to be informed of 
the Anal outcome of the investigation being made by the Police 
andlor the decision of the court in these cases. 

do-- The Committee are concerned to note that a decision to open 
a new post omce in Girish Avenue at Calcutta was taken by the 
Post Master General, Calcutta, an his own initiative, without any 
proposal from the concerned Superintendent of Poet OfBces, in an 
area where already four post offices were functioning and that 
the normal procedure prescribed in the departmental rules weze 
not observed in this case. No detailed study of the pa&al tra5c in 
the area also appears to have been made before opening the post 
ofice and the chronological statement of events leading to the open- 
ing the post office would also indicate the undue haste with which the 
opening of the post office had been approved and sanctioned despite 



the report of the Inspector of Post 05ees that it would not be ad- 
visable to open the proposed post oface unless there were any ex- 
ceptional grounds which necessitated its opening. If, as stated bp 
the Posts and Telegraphs Board to Audit in November 1973, the 
purpose of the new post office (opened in October 1966) war to 
divert traffic from the Bagh Bazar pst office, it is not clear to the, 
Committee why the search for alternate occomrnodntion for the 
Bagh Bazar Post Office continued till 1973 and why the Post Master 
General had earlier taken up the question of surrendering about 
370 square feet of accommdatian of the new post office with the 
owner of the premises. The Committee are, therefore, not co~lpinced 
with the explanation of the Department, which can at best be cons- 
strued as an after thought. s 

1 309 P&T The Committee also And that though the Secretary, Department 
of Communications, had stated during evidence that an enquiry had 
been undertaken by the Superintendent of Police, Special Police 
Establishment into the opening of the new post office, this enquiry 
did not relat8to the opening of the post office as such but to certain 
allegations made against three officials of the Posts and Telegraphs 
Department of abuse of omcia1 posititm by taking on exhorbitant 
sent four premises of private parties, in one of which the new post 
omce was located, to the detriment of postal revenues. The Cam- 
mittee are not satisfIed with the circumstances leading to the open- 
ing of the Girish Avenue post ofRce and desire that the entire case 
should be investigated in detail by an appropriate authority with a - - - --- --- - - - - - - - -- 
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view to ensure that no malafides are involved and fixing rqmmibi- 
l i t - .  The Committee would like to be informed of the results of the 
investigation and action taken. 

In the previous Chapters, the Committee have commented on 
the inordinate delays on the part of the P.&.T. Department in pro- 
viding telephonic services and facilities. The Committee have noted 
that the delays were due to non-supply of materials in proper time, 
dearth of suitable personnel, lack of coordination between different 
units of the same Department, defw.tive terms of contracts, and 
the absence of proper planning. As a result of the delay in the 
execution of the projects, there has been invariably an escalation 
of the project estimates, non-utilisation of the facilities available 
and the consequent loss of revenue which was due to the Govern- 
ment. The Committee have also noticed that there is lack of pro- 
per supemision in reg& to the estimation of requirements, replace- 
ment of indents and utiliwtion of stocks. The result has been that 
there has been injudicious spending of foreign exchange and accu. 
mulation nf unwanted stocks. 

The Committee are surprised that the P.&T. Department deSr,iti 
four silrcessive Five Year Plans have not acquired the rnechfdkrn 
of planning in so far as the execution of their projects is concenred. 
The impression that is left on the mind of the Committee, Bfr& h 
review of the instances of glaring delays, is that the Departihent h a  
executed their schemes without any basic planning at all. 



The Committee note that while replying to the recoII1I][RPdation 
made by the Committee in their 46th Report (5th Lok Sabha) the 
P. & T. Board had assured the Committee in October 1972 that "ac- - 
tions considered necessary to complete the schemes within the set 
target are taken as far a s  feasible." I t  is therefore distressing to 
that in Ju ly  1974, the Secretary to the Ministry of Communications 
has admitted that there is no time bound programme for each pro- 
ject and the only thing that is really missing ,& the k i d  of a time 
frame in which all the constituent items could be fitted by a spjf ic  
date of completion. The Department has vow realised the necessity 
of having a PERT chart for every project and that instruc6iolls re- 
garding its maintenance are being issued. % Committee would 
like to point out that mere maintenance of the chart without an in- 
built mechanism for fixing the responsibility h r  delays in the exe- 
cution of the projects viewed serve no purpose. They would, 
therefore. like the Department to issue suitable instructions to the 
effect that persons entrusted with the execution of the projects 
would be held responsible for any loss of revenue to the Gov- 
ernment as a result of delay in the execution of 'he projects. The 
Committee hope that the PERT chart which the DepaFtment pm- 
pose to introduce will take care that there is propa: synchronjsa- 
tion rrf the different components of the project from the very beg- 
inning and that there is proper supervision in regard to the estima- 
tion of requirements, placement of indents and the utilisation of 
stocks. 



68. r .  321 P&T Ths Committee note that it has been &cided that Block Head- 
quarters are to be treated as ategory stdioms for opening PC& 
on I w  bagis subject to certain financial ccmditbnr. Since the funds 
spent on the provision of telephone facilities in the rural area of the 
country during the past four Five Year Plans aere highly inadequate, 
the decision to open 5000 public call ofaces &ring the Fffth Five 
Year is a step in the rigift direction. The CamnUte trust that this 
will ensure provkion of telephone facilities in the rural areas and 
further provide an opportunity to the people around the Block 
Headquarters to avail themselves of %hme tacilities. The Com- 
mittee wouM like the Ministry to draw up a phased programme 
for the setting up of public call ofices in the Block Headquarters. 
In this connection the Committee would like to stress that mere 
opening of PCOs is not enough. There should be satisfactory arrange- 
ment for their maintenance. The Group Maintenance Scheme 
which has been drawn up by the Ministry should be tried for some- 
time and a report on its working furnished to the Committee in due 
course. 
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